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VIJAY C. SHAH
NOTARY
GOVT. OF INDIA

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

ORIGINAL APPLICATION NO.571/2022 179
Lakshmana Guntreddi : ...Applicant
Versus
State of Andhra Pradesh & Ors. ...Respondents

AFFIDAVIT IN REPLY ON BEHALF OF ANSWERING RESPONDENT _
NO. 6, GANGAVARAM PORT LIMITED .

I, Minesh Patel, aged 62 years having corporate office at Adani Corporate
House, Shantigram, Ahmedabad - 382421, an authorised representative of
Respondent No.6, Adani Gangavaram Port Limited (earlier known as
Gangavaram Port Limited), presently in Ahmedabad, do hereby solemnly affirm

and state as hereunder:

1. I am Respondent No. 6 in the present original application. I have read a
copy of the Original Application No. 571/2022 (“said Application™) filed
by the Applicant, Lakshmana Guntreddi. I am aware of the facts of the case
based on my personal knowledge as well as records maintained. Thus, I am
competent and able to depose to the facts stated herein. Except for what 1s
specifically admitted hereinbelow, all allegations against AGPL in the said

Application are expressly denied.

2. The answering respondent is Adani Gangavaram Port Limited/ AGPL
(earlier known as Gangavaram Port Limited) is operating with 9 berths
with approved cargo handling capacity of 60.95 MTPA for a variety of
Cargo such as coal, iron ore, liquid bulk, Multi Cargo (Agri products, Slag,

Lime stone, Steel products etc.), Fertilizer, Industrial Raw Materials such
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the certificate of incorporation pursuant to name change is annexed as

Annexure-1

3. That on 9.10.2021, Sri Lakshmana Guntreddi filed a complaint on
Spandana against AGPL alleging that the residents of Visakhapatnam are
suffering from air & water pollution due to improper transportation of

materials by the Respondents including the answering Respondent No.6.

4. That Andhra Pradesh Pollution Control Board (APPCB) issued Notice
dated 21.10.2021 to AGPL to take adequate steps to provide proper
covering while transportation of material from port to other places to avoid
dust pollution to Gajuwaka and surrounding areas. Copy of the Notice

dated 21.10.2021 is annexed as Annexure-2

5. It is stated that thereafter, AGPL vide letter no. GPL/ENV/APPCB/2021-
22/29 on 02.11.2021 submitted that GPL is keeping vigilance and close
monitoring on tarpaulin coverage to ensure that truck/ coal railway rake
should not go out of the Port without tarpaulin coverage. Copy of the reply

letter dated 2.11.2021 is annexed as Annexure-3.

6. The Applicant on 1.4.2022, further, alleged that railway wagons and road
transporters are also not following proper procedure like covering of
transported materials and are transporting the materials in over loaded
vehicles. That Regional Office, Visakhapatnam, APPCB written a letter
dated 6.4.2022 being letter no-227/APPCB/RO/VSP/2022 to the Divisional

Railway Manager, East Coast Railways, Waltair Division, Waltair,
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maintaining freeboard from the top surface of the rakes. Copy of the letter

dated 6.4.2022 is annexed as Annexure-4.

7. That the Hon’ble NGT vide its order dated 07.09.2022 in the captioned
mater appointed a Joint Committee consisting of 1) a representative from
State Andhra Pradesh Pollution Control Board, 2) a representative from
Nuclear Fuel Complex, Hyderabad, 3) a representative from Coastal Zone
Management Authority (CZMA), Andhra Pradesh, 4) Collector & District
Magistrate, Visakhapatnam and direct the same to meet, undertake visits to
the sites, look into the grievances of the applicant, associate the applicant
and representative of the concerned project proponents, verify the factual
position and submit its report within one month. Copy of the order dated.

07.09.2022 passed by the Hon'ble NGT is annexed as Annexure-S.

8. In compliance with the Hon'ble NGT vide order dated. 07.09.2022,
constituted a Joint Committee with the following members, APPCB being
the nodal agency in this case:

i. Dr. T. Byragi Reddy, Professor, Department of Environmental

Sciences, Andhra University, Visakhapatnam - Nominated by Coastal
Zone Management Authority (CZMA), Andhra Pradesh.

ii. Sri D. Hussain Sahib, Revenue Divisional Officer (RDO),
Visakhapatnam - Nominated by the Collector & District Magistrate,
Visakhapatnam.

. Sri P. Babaji, Asst. General Manager, EPC, Nuclear Fuel Complex,

Hyderabad - a representative from Nuclear Fuel Complex, Hyderabad. -
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Andhra Pradesh Pollution Control Board.

9. That in compliance thereof the report of the Joint Committee was filed by
Mr. T. Sudarsanam, Environment engineer (FAC), APPCB, Regional Office,

Visakhapatnam vide email dated 13.10.2022.

10.That the Hon’ble NGT vide its order dated 19.12.2022 issued notice to the
answering Respondent. That the answering Respondent received the notice
dated 29.12.2022 from the Andhra Pollution Control Board on 21.1.2023. In

view thereof AGPL is submitted the following reply.

11.At the very outset AGPL denies the allegations made agamst it in the
Complaint. Further, it is submitted that AGPL is complying with all the
Central Pollution Control Board guidelines with regard to transportation of
bulk dry cargos (viz., Cement, Bauxite, Sulphur, Iron, Gypsum, Coal etc.,)
and also taking all the necessary steps to control of air pollution by covering
the coal-carrying rakes (rail wagons) with tarpaulin tightened at all sides of
the rakes with ropes and also ensuring that the coal shall be loaded duly

maintaining freeboard from the top surface of the rakes.

12.That in reply to the joint committee report with respect to the maintenance of
coal stacking heights as per the APPCB consent, it is submitted that AGPL
is ensuring that the stacks are always within the permitted limits and not
exceeding the permitted height of 12 meters height where Mechanical Dust

and maintaining stack




o STATE /J 13.1t is submitted that during the site visit of the joint committee, the committee
;-",/{%\:&E“E' observed that the height of the few coal stocking yards in GPL are more than
the permitted stacking height 1.e., 10 m. (Ref. Page No. 4 Joint Committee
report). It was clarified during the joint committee visit that AGPL is always
maintaining height below 10 m in manual stack yards by exhibiting wetting
of stacks through cannon mounted DSS tanker height of which is not more
than 12 meters. (Tank height is 6 meter and water force is maximum up to 6
meter). It was also practically demonstrated by operating cannon mounted

DSS tanker in manual stack yards.

14. Further, it was also demonstrated that in MDSS area water can reach up to
15 meters height through canons and stacker reclaimer also can reach up to
max 15 meters as per the design and committee found height of stacks well
within norms of 12 meter. It is therefore submitted that the height of coal in
MDSS area and in manual stack yards is complying as per conditions

granted under consent.

15. Further, it is submitted that AGPL provides the most modern mechanized
stock yards where the cargo is stacked maximum up to 12-meter height
with stackers (Yard Machines). The stock yards are supported by
scientifically designed Mechanical Dust Suppression System (MDSS) at all
yards including coal and iron ore storage area. The stock yards are
established with 176 numbers of most modern dust suppression water

cannons to suppress the dust emission round the clock, controlled by highly
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directions. The distance between two sprinklers is 100mts to cover total

cargo stack area.

16. That all stackers are equipped with Mechanized Dust suppress systems to
suppress dust during stacking of cargo in yards. Further, there are two
dedicated Pump houses for DSS system with redundant circuit to meet
24X7 Dust control operations. Storage water reservoir level is monitored
online with PLC and sensor systems. All DSS control systems are being

monitored through SCADA from Central control room.

17. That in reply to the joint committee report with respect to the maintenance
of fully mechanized handling equipments for loading and unloading
operations for dusty cargo to the maximum extent possible, it is submitted
that AGPL handles different types of cargoes including coal. iron ore,
fertilizer, limestone, food grains and steel products etc., as per Environment
permissions obtained from authorities. AGPL has established and is
currently operating 9 No. of Berths. Out of which 3 Berths i.e., Berth No.4,
5 and 6 are fully mechanized berth and the remaining 6 berths. 1, 2, 3, 7, 8

are semi-mechanized and berth 9 is Container berth.

18. It is submitted that to the maximum extent possible dry cargo such as coal,
iron ore etc., is being handled through a mechanized system only. Some of

the Agri, Fertilizers & Mineral cargo belonging to various co-operatives.

ublic and private companies are hygroscopic in nature with peculiar
inolecular size & shape and need to be handled in semi-mechanized way to
retain their inherent characteristics.

. Details on mechanized infrastructure for cargo handling is provided as

below:
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A. Cargo handling equipment

i. One Ship Loader for bulk export of iron ore, Rail mounted, long

travelling slewing, shuttling and luffing type with rated capacity of
4500 TPH.

ii. Four Ship Unloaders at berths 5 and 6 for bulk import of coal, grab
type with free digging rated capacity of 2400 TPH each.

iii.  Seven numbers of Mobile Harbour Cranes, mobile hoppers,
mobile hopper reclaiming system for bulk/break bulk cargo.

iv.  Associated conveyer systems for transportation to and from
coal and iron ore berths and stackyard.

v. One Stacker for iron ore stackyard, rail mounted, travelling slewing
& luffing type with rated capacity of 1800 TPH.

vi.  One Reclaimer for iron ore stackyard. rail mounted, travelling
slewing and luffing type with rated capacity of 4500 TPH.

vii. Three Stackers for coal stackyard, rail mounted, travelling
slewing & luffing type with rated capacity of 4800 TPH.

viii. One Reclaimer for coal stackyard, rail mounted, travelling
slewing and luffing type with rated capacity of 1800 TPH (for
mechanized wagon loading).

ix.  Two Reclaimers for coal stackyard, rail mounted, travelling
slewing & luffing type with 1'ated capacity of 3840 TPH/1800 TPH

(mechanized wagon loading)

\\ x. One Stacker cum Reclaimer for coal stackyard, rail mounted.

7 7 ¢
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D }} travelling slewing and luffing type with rated stacking capacity of

4500 TPH and reclaiming capacity of 1500 TPH (for wagon

loading)/ 850 TPH (for VSP).
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xi.  One Wagon Tippler with side arm charger, Rota-side Wagon
type with designed Capacity of 2.4 tips/ hour for handling Iron Ore
rakes.

xii.  One fully mechanized Wagon Loader. rail mounted. horizontal
loading boom with two-way diverter chute. with rated capacity of
1500 TPH for handling coal rakes.

xiii. One in motion wagon loading system (Silo) 800 T and loading
capacity of 59 wagons/hour

All yard machines are equipped with ‘plain Dust control systems with

dedicated storage water tanks and suitable stacking / reclaiming operations.

Details on cargo handling process for coal and iron ore are provided
herewith for ready reference.
A. Brief process of cargo handling (Import):

i. Cargo is received from vessels calling at the port and a fully
mechanized material handling system with gantry grab type ship
unloaders of required capacity have been installed to unload cargo
ships.

ii. It is then conveyed to the stackyard by the connected conveyor
system.

iii. At the stackyard it is stacked at the designated areas by the
stacker in the form of stockpiles.

iv.  For evacuating to the respective importers, the reclaimer

reclaims the respective grade of stockpile and conveys it to the

wagon loader/silo, which in turns loads the rakes for onward

movement out of the port.
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v. The MDSS system is available at all Hopers and Transfer Towers
and at stack yards.

vi.  In addition to the above the cargo is unloaded on Berths using
either ship's gear or the two Harbéur mobile cranes.

vii. The cargo is then loaded onto dumpers for transportation to
either the designated cargo plots of the importers located In
stackyard, and stacked.

viii. During evacuation. it is loaded into the dumpers and then it is
(a) loaded into trucks for dispatch and tarpaulins covered at the
station. (OR) b. Loaded into wagons and tarpaulin covered for coal

rakes.

B. Brief process of cargo handling - Iron ore:

11.

11

Iron ore being an export cargo is received at the port by railways.

Rakes comprising of wagons filled with Iron ore arrive in the port

from various origins.

i. These wagons are unloaded by wagon tippler sidearm charger and
the Iron ore thus unloaded i1s conyeyed by the connecting conveyor

system to the stacker for stacking in the stackyard.

iv. Subsequently, a reclaimer is used to reclaim the required quantity of

iron ore from the available stockpile and is then conveyed to the
ship loader at berths for loading of the iron.

The MDSS system is available at all Hopers and Transfer Towers
and at stack yards.

In addition to the above the Export Iron ore of bigger lump size 1s

"\ unloaded from rake/truck and stacked in Iron Ore yard. It is then

\
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% ,5 transported to Berth and loaded into ship by semi mechanized way
4785
o i,f either by ship cranes or MHCS.

vii. That the entire process of handling in both commodities is
conducted along with MDSS system for dust suppression. -
C. Brief process of cargo handling (Export/Coastal):
1. Unloading of the rakes at railway sidings. Storage of cargo to
designated stockyards.
1. Shifting of cargo from stockyard to berth through trucks / dumpers
and high stacking.

iii.  Loading of cargo into vessel through ship cranes / shore cranes.

21. AGPL has already carried most of the activities recommended by the
Committee. It is submitted that the status of the said compliance has
already been sent to the APPCB vide letters dated 23.2.2023. The Copies of

the letters dated 23.2.2023 are annexed as Annexure -6 colly.

22. Also, National Accreditation Board for Testing and Calibration
Laboratories (NABL) accredited consultant carried out the audit and
submitted a half yearly compliance report on the conditions stipulated in
Environmental & CRZ clearance, Consent for Establishment & Consent for
Operation for the period from October 2021 to March 2022. This is as per
Office Circular issued by APPCB under Lx, No.
38/APPCB/EC/Compliance Reports/2019-548 dated 09.07.2019  for

industries falling in CPCB’s red/orange categories. That it can be seen from

55'; :’Z\;’i}%\the said report that all conditions are being complied with. Copy of the
S @\’(ﬁ‘\

\v\f\fxf’g pliance report on the conditions stipulated in Environmental & CRZ
‘wﬂ n
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period from October 2021 to March 2022 is annexed as Annexure-7. Copy

of the Office Circular issued by APPCB under Lr. No.

38/APPCB/EC/Compliance Reports/2019-548 dated 09.07.2019 is annexed

as Annexure-8.

23. It is submitted that the AGPL submits the compliances regularly and the
submission is in-line with requirement. Over and above of all measures
taken to control air pollution at the port,- it is important to note that results
of ambient air are being monitored regularly by AGPL and the same were

observed by joint committee during the site visit.

24. Tt is submitted that APPCB has also carried out continuous ambient air
monitoring. All the results for ambient air parameters were found within
the permissible limits. The monitoring report of Mobile Continuous
Ambient Air Quality Monitoring Station for the period of 14.11.2022 to

17.11.2022 are annexed as Annexure -9.

25. Further, on 23.02.2023 a random compliance inspection under Water Act,
1974 and Air Act, 1981 and HW Rules was carried out by the Senior
Environmental Engineer, APPCB, Zonal Office, Visakhapatnam at
Gangavaram Port. The Senior Environmental Engineer in its inspection
report has confirmed compliance with all applicable standards. Copy of the

report is annexed as Annexure-10.

26. The answering respondent further craves liberty of this Hon’ble Tribunal to

file a further additional reply/additional affidavit as may be required at the

N O 7}\\ appropriate stage.
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27 1In view of the above facts as narrated above, it is most humbly prayed that

the present Original Application filed by the Applicant ought to be

dismissed for the reasons as mentioned above.

Do

DEPONENT

VERIFICATION
I, Minesh Patel, aged 62 years having co1poraté office at Adani Corporate
House, Shantigram, Ahmedabad — 382421, the abovenamed deponent, do
hereby verify that the contents of the foregoing reply affidavit are true and
correct to my knowledge and no part of it is false and no material has been
concealed therefrom.
Verified at Ahmedabad on this day of March, 2023.

2

DEPONENT

SOLEMNLY AFFIRMED
BEFORE ME

VvIJAY C. SHAH
NOTARY
GOVT. OF INDIA

17 MAR 2023
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ANNEXURE -1

Certificate of Incorporation Consequent upon conversion to Public Limited Company

GOVERNMENT OF INDIA

MINISTRY OF CORPORATE AFFAIRS

Registrar of companies, Ahmedabad
RoC Bhavan, Opp Rupal Park Society Behind Ankur Bus Stop, Ahmedabad, Gujarat, india, 380013

Corporate Identity Number: U61100GJ2021PLC1 24091
Fresh Certificate of Incorporation Consequent upon Conversion from Private Company to Public Company

IN THE MATTER OF ADANI GANGAVARAM PORT PRIVATE LIMITED

| hereby certify that ADANI GANGAVARAM PORT PRIVATE LIMITED which was originally incorporated on Fourteenth day of
July Two thousand twenty-one under the Companies Act, 2013 as ADAN| GANGAVARAM PORT PRIVATE LIMITED and upcn
an intimation made for conversion into Public Limited Company under Section 18 of the Companies Act, 2013; and approval of
Central Government signified in writing having been accorded thereto by the RoC - Ahmedabad vide SRN F55087910 dated
30.12.2022 the name of the said company is this day changed to ADANI GANGAVARAM PORT LIMITED.

Given under my hand at Ahmedabad this Thirtieth day of December Two thousand twenty-two.

DS DS MINISTRY 2= 177 ™
OF CORPORATE =<+ i ==
AFFAIRS 0501 7

RAMESH CHANDRA MISHRA

Registrar of Companies

RoC - Ahmedabad

Mailing Address as per record available in Registrar of Companies office:

ADANI GANGAVARAM PORT LIMITED

Adani Corporate House, Shantigram, Near, Vaishno Devi Circle, SG P e
Highway,Khodiyar, AHMEDABAD, Ahmedabad, Gujarat, India, 382421 il x ;
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GOVERNMENT OF INDIA
MINISTRY OF CORPORATE AFFAIRS

Central Registration Centre

Certificate of Incorporation

[Pursuant to sub-section (2) of section 7 and sub-section (1) of section 8 of the Companies Act, 2013 (18 of 2013) and
rule 18 of the Companies (Incorporation) Rules, 2014]

[ hereby certify that ADANI GANGAVARAM PORT PRIVATE LIMITED is incorporated on this Fourteenth day of
July Two thousand twenty-one under the Companies Act, 2013 (18 of 2013) and that the company is limited by shares.

The Corporate Identity Number of the company is U61100GJ2021PTC124091.

The Permanent Account Number (PAN) of the company is AAVCA4772D *
The Tax Deduction and Collection Account Number (TAN) of the company is AHMA23632A %

Given under my hand at Manesar this Fourteenth day of July Two thousand twenty-one .

DS MINISTRY OF
PORATE AFFAIRS § 3

Digital Signature Certificate

Mr MANGAL RAM MEENA

Deputy Registrar Of Companies

For and on behalf of the Jurisdictional Registrar of Companies

Registrar of Companies

Central Registration Centre

Disclaimer: This certificate only evidences incorporation of the company on the basis of documents and declarations
of the applicant(s). This certificate is neither a license nor permission to conduct business or solicit deposits or funds

from public. Permission of sector regulator is necessary wherever required. Registration status and other details of the
company can be verified on www.meca.gov.in

Mailing Address as per record available in Registrar of Companies office:

ADANI GANGAVARAM PORT PRIVATE LIMITED
Adani Corporate House, Shantigram, Near, Vaishno Devi Circle, SG
Highway,Khodiyar, AHMEDABAD, Ahmedabad, Gujarat, India, 382421

* as issued by the Income Tax Department
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- AND -
v HRA PRADESH POLLUTION CONTROL BOARD

“g%.. REGIONAL OFFICE, VISAKHAPATNAM
- D.No. 39-33-20/4/1, Madhavadhara Vuda Colony,

Visakhapatnam - 5300 18, Phone: 0891 -2755356

| BYREGD POSTWITHACKDUE  ApnneXure-A2
M.Mzimcﬂmo-vspg 2021-702 Date;21.10.2021

Sub:  APPCB, RO, vsp - M/s. Gangavaram Port Ltd, Gangavaram post,
Pedagantyada (M), Visakhapatnam - Complaint filed by Sri G. Lakshmana,
H.No.27-3-240/3/1, Official colony, Srinagar, Gajuwaka, Visakhapatnam
against your facility due to transportation of materials from Port to the other
areas without proper covering of materials thereby causing air pollution
problems to the Gajuwaka and surrounding areas ~ Notice issued - Reg.

Ref: 1. CFO order No. APPCB/VSP/VSP/113/CFO/H0,/2020, dt:10/09/2020.

2. Complaint filed by Sri G. Lakshmana, H.No.27-3-240/3/1, Official colony,
Srinagar, Gajuwaka, Visakhapatnam against your facility received on
09.10.2021 vide grievance no. VSP20211009458 through directly and

through Spandana portal.
sFkokk

Whereas, you are operating port facility in the name and style of M/s. Gangavaram
Port Ltd., is operating a port facility at Gangavaram post, Pedagantyada (M),
Visakhapatnam and engaged in the process of cargo handling of coal, iron ore, agri
products, slag, containers, limestone, fertilizers, general cargo etc.

Whereas, the facility has obtained CFO & HWA of the Board vide reference 1st cited
to handle 40.95 MMTPA of above cargos and is valid upto 31.12.2025 with certain

conditions.

Whereas, this office has received a complaint filed by Sri G. Lakshmana, H.No.27-3-
240/3/1, Official colony, Srinagar, Gajuwaka, Visakhapatnam against your facility due to
transportation of materials from Pors to the other areas without proper covering of
materials thereby causing air pollution problems to the Gajuwaka and surrounding areas.

Hence, you are hereby directed to take adequate steps and also ensure that to
provide proper covering while transportation of materials from port to the other places to

avoid dust pollution to the Gajuwaka and surrounding areas.
Report the compliance to this office along with the steps to be taken by the

management with action plan if any to control dust pollution while transporting the
material from your port to other areas within 7 days, failing which action will be initiated

against your facility under the provisions of Air and Water Acts.

./

éNVlRE)NMENTAL ENGINEER

-

To

The Occupier,
M/s. Gangavaram Port Ltd.,

Gangavaram post, Pedagantyada (M),
Visakhapatnam.
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s ANNEXURE-A3

e GANGAVARAM PORT LIMITED
ISPS Compliant Port Facility

- eIy £ 20 & N @ Tw Sy F g [ P R T -
GPLERNNVIARPRCRB/IZGET 22708 Gate:O2/1i/2021

e

The Environmental Engineer,

A.P. Pollution Control Board,

Regional Office, 3™ floor, APPCB Buildings,
Madhavadhara VUDA Colony '
Visakhapatnam,

Sir,

Sub:- GPL - Spandana Grievance No0.VSP20211009458, dated 09.10.2027 -
Compliance - Submitted - Req.

Ref:-  APPCB Notice N0.1124/PCB/RO-VSP/2021-702, dated 21.10.2021

eeE

Kind attention is invited to the Notice cited above seeking compliance on control of
dust pollution while transporting the material from GPL to other areas based on the
Spandana Grievance No. No.V5P20211009458, dated 09.10.2021 filed by Sri G.
Lakshmana, H. No0.27-3-240/3/1, Official Colony, Srinagar, Gajuwaka, Visakhapatnam.

In this regard, it is to submit that GPL made it mandatory to the transport operators to
cover the outgoing trucks/railway rakes with tarpaulin while transporting the dusty
cargo,

We submit that GPL is keeping vigilance and close monitoring on tarpaulin coverage to
ensure that no truck/railway rake should go out of the Port without tarpaulin
coverage,

We further, submit that GPL is committed for the best environment measurement and
takes up all measures to prevent the dust pollution to ensure the pollution parameters
are within the permissible limits stipulated by APPCB.

We therefore, request you to close the grievance filed in Spandana considering the
above,

Yours faithfully,

Encl: Photographs of Trucks/Rakes covered by Tarpaulin,

CIN : U63032TG2001PLC037861

Project Office : Pedagantyada Mandal, Gangavaram (Post), Visakhapatnam - 530 044. Andhra Pradesh, INDIA.
Tel. : +91 891 270 1177, 2277, 276 1377, 2889999, Fax : +91 891 270 3377.
Regd. Office : "Hansa Plaza", Plot No. 798, Road No. 36, Jubilee Hills, Hyderabad - 500 033.

Tel. : 040 2351 9999, Fax No. : 040 2351 9990.
E-mail : port@gangavaram.com, Web : www.gangavaram.com
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ANNEXURE-4
= ANDHRA PRADESH POLLUTION CONTROL BOARD
3_,,5% REGIONAL OFFICE, VISAKHAPATNAM
A\ [/ 4 39-33-20/4/1, Madhavadhara Vuda Colony, Visakhapatnam - 530018,
Phone: 0891 -2755356
Lr.No227/APPCB/RO/VSP/2022 Date: 06.04.2022

Sub : APPCB, RO, VSP - Complaint received from Sri Lakshmana Guntreddi,
H.No: 27-3-240/3/1, Official Colony Srinagar, Krishnadevarayanagar,
Gajuwaka, Visakhapatnam against Railway Wagons carrying the goods
without covering Tarpaulins thereby causing Air, dust pollution and fugitive
emissions to the environment - Directions issued - Reg.

Ref : 1. T.0.Lr.No.227/PCB/R0O-Vsp/2019 - 6609 Date: 17/06/2019

2. This office mail dt: 13.05.2021.

3. Complaint received from Sri Lakshmana Guntreddi, H.No: 27-3-
240/3/1, Official Colony Srinagar, Krishnadevarayanagar, Gajuwaka,
Visakhapatnam vide Spandana grievance no. VSP2022040159 on
01.04.2022.

* %k % %k

With reference to the above, this office has received a complaint received from Sri
Lakshmana Guntreddi, H.No: 27-3-240/3/1, Official Colony Srinagar,
Krishnadevarayanagar, Gajuwaka, Visakhapatnam against Railway Wagons carrying the
goods without covering Tarpaulins thereby causing Air, dust pollution and fugitive
emissions to the Environment. Copy of the complaint is herewith enclosed.

In this regard, this office already directed to comply with the CPCB guidelines with
regard to transportation of bulk dry cargos (viz., Cement, Bauxite, Sulphur, Iron, Gypsum,
Coal etc.,) and requested to furnish the action taken report to this office at the earliest so as
to enable to submit the same to MoEF & CC and CPCB in the interest of Public Health and
Environment vide reference 1st cited and this office has again requested to issue necessary
instructions to concerned officials for control of air pollution by covering the coal-carrying
racks(rail wagons) with tarpaulin tightened at all sides of the racks with ropes and also to
ensure the coal shall be loaded duly maintaining freeboard from the top surface of the
racks vide reference 2 cited.

In view of the above, it is once again directed to issue necessary instructions to
concerned officials/operators for control of air pollution by covering the coal-carrying
racks(rail wagons) with tarpaulin tightened at all sides of the racks with ropes and also to
ensure the coal shall be loaded duly maintaining freeboard from the top surface of the
racks. If fails to comply with the CPCB guidelines with regard to transportation of bulk dry
cargos (viz.,, Cement, Bauxite, Sulphur, Iron, Gypsum, Coal etc.,), action will be initiated
under the relevant provisions of Air & Water Acts for non-compliance of the CPCB
Guidelines against the facilities.

PRAMODKUMAR  oiiomman seo0y
REDDY MANNURU ,\DAaAt’::’\lZl(J)Eg.O4.O6 21:17:39 +05'30'
ENVIRONMENTAL ENGINEER

To

The Divisional Railway Manager,
East Coast Railways, Waltair Division,
Waltair, Visakhapatnam

Copy to the Occupier, M/s. Visakhapatnam Port Trust, Visakhapatnam for information and
taking necessary steps to comply the CPCB guidelines.

Copy to the Occupier, M/s. Gangavaram Port Ltd., Gangavaram post, Pedagantyada(M),
Visakhapatnam for information and taking necessary steps to comply the CPCB guidelines.
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Item No.0S5 (Court No. 2)
Annexure-5

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)
Original Application No. 571/2022

Lakshmana Guntreddi ...Applicant
Versus

...Respondent
State of Andhra Pradesh

Date of hearing: 07.09.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: None.

Application is registered based on a letter petition received by email.

ORDER

1. Mr. Lakshmana Guntreddi has sent the present letter petition by email,
which is treated and registered as original application, complaining that
residents of Visakhapatnam are suffering from air and water pollution due to
improper transportation of materials in Visakhapatnam and Gangavaram
Ports. Railway wagons and road transports are also not following proper
procedure like covering of transported materials and are transporting the
materials in over loaded vehicles. Due to naturally occurring radioactive
source, residents are inhaling unwanted materials generated from coal, iron
etc. and are getting high fevers but the hospitals are making business in the
name of dengue. The applicant has accordingly requested for deputing
special team for cross checking the transportation of materials in both the

ports.

2. This Tribunal is empowered to take cognizance of the cases involving

questions relating to environment arising out of the implementation of
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O. A. No. 571/2022 Lakshmana Guntreddi Vs.
State of Andhra Pradesh
0

enactments specified in First Schedule of the National Green Tribunal Act,

2010 suo moto as held by Hon’ble Supreme Court in Municipal Corporation

of Greater Mumbai V/s. Ankita Sinha and others 2021 SSC Online SC

897. This Tribunal can also take cognizance of such cases on the basis of
letter petitions in accordance with settled principles of law governing Public

Interest Litigation.

3. Prima facie, the averments made in the application raise questions
relating to environment arising out of the implementation of the enactments
specified in Schedule I to the National Green Tribunal Act, 2010. In view of
the averments made in the application, we consider it appropriate that a
Joint Committee be constituted to verify the factual position. Accordingly,
we constitute a Joint Committee comprising of representative of State PCB,
Nuclear Fuel Complex, Hyderabad, Coastal Zone Management Authority
(CZMA), Andhra Pradesh and Collector, Vishakhapatnam and direct the
same to meet, undertake visits to the sites, look into the grievances of the
applicant, associate the applicant and representative of the concerned
project proponents, verify the factual position and submit its report within
one month by e-mail atjudicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Supported PDF and not in the form of Image PDF. The

State PCB will be the nodal agency for coordination and compliance.

4. In case the Joint Committee observes any violation of consent
conditions/environmental norms, then it shall forward a copy of its report
to:-
(i) the concerned Project Proponents to enable them to comply with
the recommendations in the report of the Joint Committee or file
objections against observations/recommendations in the same and

file their response before this Tribunal as desired within one month


mailto:judicial-ngt@gov.in
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O. A. No. 571/2022 Lakshmana Guntreddi Vs.
State of Andhra Pradesh
_3-

from the date of receipt of a copy of the report of the Joint Committee;

and
(i) the concerned Statutory Authority including State PCB and
Collector, Vishakhapatnam to enable them to take appropriate
remedial action by giving notice to/hearing the concerned project
proponents and following due process of law in accordance with
Statutory provisions mandating them to take remedial action for
prevention, control and abatement of environmental
pollution/degradation and for protection and improvement of

environment and submit their action taken reports within one month

from the date of receipt of a copy of the report of the Joint Committee.

The reports be submitted by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Supported PDF and not in the form of

Image PDF.
5. List for further consideration on 19.12.2022.

0. A copy of this order, along with a copy of the application and
documents attached with the same, be forwarded to the State PCB, Nuclear
Fuel Complex, Hyderabad, Coastal Zone Management Authority (CZMA) and

Collector, Vishakhapatnam, Andhra Pradesh by e-mail for compliance.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

September 07, 2022
AG


mailto:judicial-ngt@gov.in

: adanl ANNEXURE -6 (Colly)
Ports and
Logistics
AGPL/ENV/APPCB/NGT/2023/006 Date: 23.02.2023

To

The Environmental Engineer

A.P. Pollution Control Board,

Regional Office, 3 floor APPCB Buildings, &
Main road, Madhavadhara VUDA Colony, : =7
Visakhapatnam w2 VISEN e

Sir,

Sub:- AGPL - The Hon'ble NGT (Principal Bench), New Delhi Order
dated.07.09.2022 in O.A. No. 571 of 2022- Recommendations of Joint
Committee — Compliance status — Submitted - Reg.

Refi- 1. APPCB, RO, VSP E.mail dated 13.12.2022 Communicating the Joint
Committee Report & Recommendations.

2. APPCB, RO, VSP E.mail dated 22.01.2023 forwarding the Notice (M) Rc
No.1708/2022/MaglC4, dated 22.01.2023

eee

Adani Gangavaram Port Limited (AGPL). earlier known as Gangavaram Port Limited
(GPL) is in receipt of the above referred Show Cause Notice in reference to inspection
of joint committee constituted in the Honorable NGT matter O.A. No. 571 of 2022. As
requested by you, GPL would like to give point wise clarification/compliance status on
the observations made in the Notice are as below: :

Observation - 1: The Gangavaram Port Limited (GPL) shall not stock materials
more than 12 mts height where MDSS system available and shall
maintain stack height of 10 meters at manual stack yards.

Our Reply:

AGPL is ensuring that the stacks are always within the permitted limits and not
exceeding the permitted height of 12 meter height where MDSS system available and
maintaining stack height of 10 meters at manual stack yards.

During the site visit of the joint committee,

"the committee observed that the height of the few coal stocking yards in GPL
are more than the permitted stacking height i.e. 10 m." (Ref. Page No. 4 Joint
Committee report)

It was clarified during the joint committee visit that GPL is always maintaining height
below 10 m in manual stack yards by exhibiting wetting of stacks through cannon
mounted DSS tanker height of which is not more than 12 meter. (Tank height is 6 meter
and water force is maximum up to 6 meter). It was practically demonstrated by
operating cannon mounted DSS tanker in manual stack yards,

Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999

(Formerly "Adani Gangavaram Port Private Limited") Fax +91-891-2703377 WAl
Gangavaram Post, Pedagantyada, www.adaniports.com ) ,% 4
Visakhapatnam, Andhra Pradesh, India - 530 044 s 1 i

CIN : UB1100GJ2021PLC124091

Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, S.6. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India.
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Ports and ' A

Logistics

Details on mechanized infrastructure for cargo handling.is prov

Cargo handling equipment

« One Ship Loader for bulk export of iron ore, Rail mounted, long travelling slewing,
shuttling & luffing type with rated capacity of 4500 TPH.

= Two Ship Unloaders two on each coal import berth for bulk import of coal, grab type
with free digging rated capacity of 2400 TPH each.

e Seven Mobile Harbour Cranes, mobile hoppers, mobile hopper reclaiming system for
bulk/break bulk cargo.

s Associated conveyer systems for transportation to and from coal and iron ore berths
& stackyard.

e One Stacker for iron ore stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 1800 TPH.

e One Reclaimer for iron ore stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 4500 TPH.

e Three Stackers for coal stackyard, rail mounted, travelling slewing & Iuffing type
with rated capacity of 4800 TPH.

e One Reclaimer for coal stackyard, rail mounted, travelling slewing & luffing type with
rated capacity of 1800 TPH (for mechanized wagon loading) / 850 TPH

« Two Reclaimers for coal stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 3840 TPH/1800 TPH (mechanized wagon loading)

* One Stacker cum Reclaimer for coal stackyard, rail mounted, travelling slewing &
luffing type with rated stacking capacity of 4500 TPH & reclaiming capacity of 1500
TPH (for wagon loading)/ 850 TPH (for VSP).

e One Wagon Tippler with side arm charger, Rota-side Wagon type with designed

_ Capacity of 24 tips / hour for handling Iron Ore rakes.

e One fully mechanized Wagon Loader, rail mounted, horizontal loading boom with
two-way diverter chute, with rated capacity of 1500 TPH for handling coal rakes

e« One in motion wagon loading system (Silo) 800 T and loading capacity of 59
wagons/hour

All yard machines are equipped with plain Dust control systems with dedicated storage
water tanks and suitable stacking / reclaiming operations.

Photographs showing mechanized handling equipment for loading and unloading
operations are attached as Annexure - 4,

Details on cargo handling process for coal and iron ore are provided herewith for ready
reference.

Brief process of cargo handling - Coal:

e Coal cargo is received from vessels calling at the port and a fully mechanized coal
handling system with gantry grab type ship unloaders of required capacity have
been installed to unload coal ships.

e |t is then conveyed to the stackyard by the connected conveyor system.

e At the stackyard it is stacked at the designated areas by the stacker in the form of

stockpiles.
Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999 {1
(Farmerly "Adani Gangavaram Port Private Limited") Fax +91-891-2703377 =y 4
Gangavaram Post, Pedagantyada, www.adaniports.com :D ')d{/@ s T
Visakhapatnam, Andhra Pradesh, India - 530 044 3

CIN : UB1100GJ2021PLC124091
Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, 5.6. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India.
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Ports and
Logistics

AGPL appreciates the recommendations given by the committee and would like to
inform you that AGPL is already carrying the most of the activities recommended by the
Committee. Enclosed herewith compliance status/response to the recommendations
made by Joint committee as Annexure - A,

In view of the above, AGPL requests you to consider above mentioned facts and do not
initiate any action against us and kindly revoke the show cause notice. AGPL is happy
to explain in person if you need any further information clarification required in the
above matter.

Thanking you,
For, Adani Gangavaram Port Limited

- " X \3 -
Dr. D. Jyothi =
(Vice President — Environment)

Enclosures: as above

Copy to:
The Joint Chief Environmental Engineer, APPCB, Zonal Office, Visakhapatnam for kind
information.

Adani Gangavaram Port Limited Tel + 91-891-2701177, 2889999

(Formerly "Adani Gangavaram Port Private Limited) Fax +91-891-2703377

Gangavaram Post, Pedagantyada, www.adaniports.com

Visakhapatnam, Andhra Pradesh, India - 530 044 5

CIN : UB1100GJ2021PLC124091
Registered Office : Adani Corporate House, Shanthigram, Nr, Vaishno Devi Circle, S.G. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India.
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Annexure - A
Compliance to Recommendation of Joint Committee

The joint committee has recommended a total of 20 points for control of air pollution
in the report. Out of 20 recommendation, 9 recommendations are particularly
pertaining to VPT, GVMC, Road & Building department, National Highway authority,
Traffic and transport department, District department and Industrial Area local
Authority and 11 recommendations are pertaining to AGPL.

AGPL is committed to providing full support and cooperation to all the local authorities
to control air pollution. Response/compliance status to the recommendations as
mentioned in SCN are given as below:

Recommendation No. (3a): The Ports shall implement semi-automatic coverage
system of Tarpaulin in dusty cargo transporting trucks/
wagons.

Our Reply:

AGPL established 16 No. of semi mechanized truck tarpaulin covering stations at
various locations within the Port to facilitate and ensure all the outgoing cargos by
Trucks are covered with tarpaulin.
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Photograph showing truck tarpaulin covering station:

Photograph showing truck tarpaulin covering station: Weigh bridge-5826

Daglic
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Cll Andhra Pradesh 3
Industrial Safety Excellence Awards 2021

THIS CERTIFICATE IS PRESENTED TO:

- . -
.//{//ﬂyﬁx!f/ vaarrr Sl J[z‘wzg/é’(/

to recognise their innovation 'Tarpaulin Covering Stations'
under the category 'Industrial Safety Innovation’ at Cll Andhra
Pradesh Industrial Safety Excellence Awards for the year 2021,

D Tirupathi Raju Neeraj Sarda
CHAIRMAN VICE CHAIRMAN
1l ANCHES PRADESH Tl ANDHRA PRADESH

Industrial Safety Excellence Award - 2021 from the Confederation of Indian
Industry (CII)
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Photograph showing tarpaulin covering in rakes at Silo area
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Recommendation No.(b): The ports shall ensure 50% of coverage of Tarpaulin all
sides of dusty cargo Transporting trucks/wagons,
including rainy season to avoid the spillages.

Our Reply:

AGPL ensuring that the tarpaulin is covered in all sides of the truck and tightly tied with
rope so that the tarpaulin should not be uncovered while traveling until the truck
reaches the destination without any transit spillage.
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The statistics of truck covering through semi mechanized are being monitored on
regular basis and the same is presented in the graph. Remaining trucks are covered
manually and our target is to achieve 100% tarpaulin covering through semi
mechanized method.
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The statistics of rakes being covered through semi-mechanized machines are
monitored regularly. Remaining rakes are covered manually, AGPL has target to achieve
100% tarpaulin covering through semi-mechanized.
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Recommendation No. (c) : The port shall ensure covering dusty cargo carrying trucks
/ wagons with tarpaulins tightened at all sides with ropes
and shall avoid overload of dusty cargo material.

Our Reply:

AGPL ensuring that the tarpaulin is covered in all sides of the truck and tightly tied with
rope so that the tarpaulin should not be uncovered while traveling until the truck
reaches the destination without any transit spillage. Standard Operating Procedure
(SOP) on truck tarpaulin covering is in place and is being followed in letter and spirit.
Copy of the same is attached as Annexure - A1.
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Tarpaulin is covered in all sides of the Rakes and tightly tied with rope at Silo area

Tarpaulin is covered in all sides of the Rakes and tightly tied with rope
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Recommendation No. (d): The ports shall provide separate web cameras at Tarpaulin
sheet covering of trucks / wagon area, weighbridge, truck-
tyre washing area, entrance & exit gate of the ports and
shall maintain one month record data to produce at the
request of the officer of the concerned authorities during
their inspections.

Our Reply:

AGPL operating an Integrated Security Control Room (ISCR) for close observation of all
incoming & outgoing trucks phase wise viz.,, Loading, weighing of loaded trucks,
tarpaulin coverage, washing of trucks at tyre washing facility, final weighing, and
entrance & exit gate of the port and maintain one month record data.

The Joint Committee also visited the ISCR during their visit to AGPL on 27.10.2022 for
compliance verification,

BN 53.20881E
 Harbour Road

;%V‘i*sakhqpatnam
@WVishakh Patnam
& 'Andh#a;Pradesh

= NGT:571
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Recommendation No. (e): The ports shall maintain coal stocking heights as per the
APPCB consent conditions,

Our Reply:

AGPL is ensuring that the stacks are not exceeding the permitted height of 12 mts
height where MDSS system available and maintaining stack height of 10 meters at
manual stack yards. Please refer reply to observation no. 1.

Recommendation No.(f): The ports shall maintain Standard Operating Procedure for
transportation of cargos through trucks / railway wagons
for Tarpaulin covering of loaded trucks, security check
before exit.

Our Reply:
s Standard Operating Procedure (SOP) on the same is attached as Annexure — A1
and the same is being followed at the port in letter and spirit.

Recommendation No. (g): The ports shall ensure vehicles fitness certificate issued
by the competent authority for incoming and outgoing
(loaded) trucks.

Our Reply:

AGPL is following a strict vigilance on the fitness of the trucks at entrance gate only
before allowing the truck for loading of cargo and rejecting trucks which are not
possessing the statutory records/permits and meeting the fitness standards. SOP is
attached as Annexure-A2,

Recommendation No.(h): The port dusty cargo transport trucks shall display stickers
showing valid vehicle fitness certificate and pollution
certificate in front side of the vehicle.

Our Reply:

AGPL is following a strict vigilance on the fitness of the trucks at entrance gate only
before allowing the truck for loading of cargo and rejecting trucks which are not
possessing the statutory records/permits and meeting the fitness standards.
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AGPL ensures that valid vehicle fitness certificates and pollution certificates in front of
the vehicle is displayed. It will be made compulsories for all vehicles to display the
stickers and the same will be monitored regularly.

Recommendation No. (i): The Traffic Department shall exhibit No Parking Zones
along both sides of the road between ROB (Road over
Bridge) near Gangavaram Port to National Highway via Y-
Junction & Jug Junction.

Our Reply:

Related to the Traffic Department to exhibit No Parking Zones along both sides of road
between ROB (Road over Bridge) near Gangavaram Port to National Highway via Y-
Junction & Jug Junction. AGPL ensure to provide full support and co-operation to the
traffic department.

Recommendation No.(j): The ports shall constitute a separate taskforce team to
verify the dusty cargo vehicle movement to monitor proper
covering of Truck / Wagons with tarpaulin, spillage of
materials and overloaded trucks.

Our Reply:

AGPL constituted a dedicated taskforce team comprising with Safety, Security &
Environment Departments to verify the dusty cargo vehicle movement & to monitor
proper covering of Truck / Wagons with tarpaulin, spillage of materials and overloaded
trucks etc. During the verification, if any violation will be, fine will be on.

Circular on dedicated task force for monitoring is attached as Annexure-A3.

Recommendation No. (k): The ports shall carry out regular wetting of the internal
roads and shall remove the sludge accumulated in drains
from time to time to avoid contamination of surrounding
water bodies.

Our Reply:

AGPL is operating a PLC based Mechanical Dust Suppression System comprising 176
No. of cannons for wetting the stacks in the stack yards. 20 No. of tankers are used for
dust suppression and ensuring continuous wetting of internal roads. Photographs
showing wetting of internal roads through tankers are provided herewith.
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Tankers for dust suppression -wetting of internal roads
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AGPL is maintaining/cleaning the storm water drain periodically by removing the settled
sludge to avoid contamination in surrounding water bodies.

Storm water drain cleaning
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Recommendation No.(I): The ports shall upgrade the existing truck tyre washing
system to two stage automatic truck tyre washing system
to control dust emissions.

Our Reply:

AGPL operates an automatic sensor-based truck tyre washing facility on 24/7 basis.
AGPL is in the process of upgrading the facility to two stage automatic truck tyre
washing facility and the same will be upgraded within 6 months.

e

Truck Tyre Washing Facility
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ADANI GANGAVARAM PORT LTD
Wi No: DC/OPS/WI/32 WI Title: Truck Tarpaulin Covering by TC Station
Department: DRY CARGO §U3 MName 2 No. :
|HIRAC No: DE/HIRAC/032 - 15A No: ucﬂwuaz

Page 010f 01 |

1.0 PURPOSE: Covering of tarpaulin on trucks

2.0 SCOPE: Truck Tarpaulin Covering by TC Station

Cargo affected by: Rain, moisture, poor handling

3.0 RESPONSIBILITY:

A. Primary Responsibility - Commuodity Manager - Dry Cargo Operations

B, Secondary Responsibility = Dry Cargo In charge / Contractor Superviser

4.0 Associate Hazards: ‘ach licable :afe staﬂd shm.'fd’ be faﬂawe‘o’
Ingident causes dis lagk of =ton od specific foll b all LR

#injury gue.to non-use of proper and

zendy o workin Degt. ,ﬁ' eafm it !ra.»r I uipments.
MY : x ; ;

gA;y,izzgng gﬁ'gﬂ‘g ndants working w i pmmuynigation s )
5.0 INS]'RUCTION
Sr. No. |Work Instruction Responsibility
1 Before commencement of job .
K0 Personnil with valid passes and safety induction trairing should only involved In the Donkractor Supervisor
said work
1.02 Information must be passed to contractor supervisor for truck covering for d Shift In Charge

arranging labour

Hazards like warking at heights, risks involved and escape plans should be discussed | _. . . T
103 |In safety TBT(Tool Box talk) and all the labors must be in thelf necessary PPE's. No g‘:‘;;" Charge / Supetvisor
persons should stand near operations area. '

Covering team should be ready for covering after getting clearence from gperation |operation supervisof/ Contractor

104 shift incharge Supervisor/ Safety Steward
1.05 |Ensure cleanliness of wiork area biefare starting the job. Yard Shift In Charge

e e - . T e
1.06 Work area layout should be appropriate to work safely. Physical condition o Yard Shift In Charge

the workplace must be satisfactory.
1.07 _|Ensure adequate lighting to be ensured if warking at.night. . Yard Shifc o Gharge

1.08 |Ensure that all concerned personnel wearlng the appropriate PPEs as per PPE matrix | Yard Shift (n Charge

2 | During the Job Yard Shift In Charge
Manpower should ascend the Tarpaulin covering station through ladder after
2,01 |wearing safety harness belt and the same to be connected with fall arrestor provided | Yard Shift in Charge
with coverlng station.

Maripower should gel: down usmg the ladder supported with covering station and
2.02 |climb on thé vehicla and after coverlng the Tarpaulin they will gerdown safely Yard Shift In Charge
through the TC station.

3 After Execution of the Job

= After cor tion of covering, inform Supervisor regarding the completion Shift In Charge
4 | Other Requirement
4,01 |No workers is allowed to wark more than 12 hours
4,02 |Dignity of workers must be Eaken care af work place.
All the emergency equipment'in place or near by the place like first aid
4.03 provision, rescue kit/device portable fire extlngmshar etc. i Yard Shift In Charge

4.04 |Allincident must be reported |mmeufatew.
In case.of any Injury, it should be immediately informed to the trained first

4,05 & I : ;
aider or paramedic or ambulance.
Team Involved for Making: Signature :
Port Representative 3 . e g o

Waorker's representative £ &
Prepared By: . =
: Voo~

Reviewed By : \),\P”"Jw G
\‘n S ]

Approved By : ?_‘
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: Doc. No. : SEC/PROC/14
a—gm%“ Rev. No. :04
Security Logibic Rev. Date : 01/08/2021

Page No. : 10f 4

Title : Traffic Safety Management

1.0 Purpose : The purpose of this document is to present the Security
operations involved in Traffic Safety management.

2.0 Scope: The scope of the SOP covers process of regulating traffic
movement, implementing traffic safety measures through
engineering/road layout and traffic safety education and
awareness drive/initiatives,

3.0 Reference : 1) Group Security Procedure Manual
2) Security Operating Procedure Manual - APSEZ (3.14)
3) 1SO 9001: 2015
4) 1S0 14001: 2015
5) 1S0 45001:2018

4.0 Responsibility : 1) The overall responsibility and authority for establishing,
maintaining and updating this process lies with Vertical
Security Head.
2) The overall responsibility for implementing this process lies
with Head security or the officer designated by him.

5.0 Process Map :
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Title : Traffic Safety Management ¥
6.0 SIPOC Framework :
Supplier: Transporter / Vendors / Port & non Port vehicle movement
Input : Vehicular Movement
Process: Traffic Safety Management (Screening, Validation and
logging)
Output: Entry/Exit grant, Entry deny and movement record
Customer: Transporter / Vendors / Port & non Port vehicle movement
7.0 Key Performance 1) Traffic incidents Count
Indicator : 2) Ensuring uninterrupted Traffic movement
8.0 Process Flow Diagram:

:
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Title : Traffic Safety Management

Doc. No.
Rev. No. :04

Rev. Date : 01/08/2021
Page No. : 3 0f 4

: SEC/PROC/14

9.0 Procedure / Activity / work element / Task :

sr‘

o, Activity

Document
Reference

Responsibility

Traffic team will ensure road engineering
through regular audits and surveys. Audits will be
carried out by forming teams from site
management, safety and concerned area owner,

9.1

Traffic Team
Standing
Orders

Traffic Safety
In-charge

In case of traffic incident, based on investigation
and extraction of LFI, traffic infrastructural
improvements will be captured in the PIR.

9.2

PIR

Traffic Safety
In-charge

The outcome of the audits / LFI will be approved
by management and site management will
ensure the implementation.

8.3

PIR

Asset
Management
Team

Traffic team will conduct regular traffic training
awareness sessions as per training calendar.
Traffic team will also circulate pamphlets, display
banners from time to time. Traffic team will
coordinate conduct of traffic safety week with
various activities (like organising safety quiz,
organising marathon etc.) for increasing traffic
safety awareness.

9.4

Training
Calendar

Traffic Safety
In-charge

Traffic team, based on traffic heat-map survey,
will decide and deploy the static traffic
monitoring points during shift hours, or even
during non-shift hours if required.

9.5

Traffic Safety
In-charge

In addition to static points, traffic team will
remain on patrolling to ensure the smooth traffic
movement, check cargo spillage, coverage of
loaded trucks with tarpaulin and to respond to
incident (as notified from field or from SCR).

9.6

Incident
Reports / Case
Files

Traffic team

Traffic guards will wear reflective jackets while
performing traffic regulation duties and will wear
prescribed PPEs.

9.7

PIR

Traffic team

In case of traffic incident, action and response

%8 will be as per Annexure 1 of SOP SEC/ PROC /-18.

SEC / PROC /-
18.

Traffic Team

Traffic team take action as per laid down
procedure and also will ensure investigation of
traffic incident with concern teams, release of
report and extraction of LFls.

9.9

SEC/PROC /-
18.

Traffic Safety
In-charge.

Security Traffic team will regulate the traffic
movement and respond to emergencies / jams /
incident / accident inside Port (as applicable) and
on need basis will respond to QOutside under
mutual aid. All FACs/ MTCs/ Fatal cases will be
treated seriously and properly investigated.

9.10

Incident
Reports / Case
Files

Traffic Team
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Doc. No. :SEC/PROC/14
adani
: Himem Rev. No. :04
Security Lagistics Rev. Date ;: 01/08/2021
5 : Page No. : 4 of 4
Title : Traffic Safety Management
10.0 Risk & Control :
10.1.  Operational & Business Risk - Nil (Risk under considerable limit)
10.2. Environment Risk - Nil (Risk under considerable limit)
10.3.  Safety Risk - Nil (Risk under considerable limit) -
11.0 Records:
Sr. } ) File Name / 3 Maintained | Retention
No. Record Title Record No, No. Location By Period
1 | PIRASMS System Log | PIR Report SCR Siiife 1Years
Officers
Incident Report : :
2 / Case file System Log inekdent Traff;c Traffic team 3 Years
Report Office
(Fatal)
12.0 Note:

Debit / Violation charges will be site specific based on Site management & TMSC.

Work Instruction (14) Traffic Safety Management as reference document.

* k¥ K %
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Adani Gangavaram Port Limited
Circular No. AGPL/VIGILENCE/TF/0101/2023 Date: 01.01.2023

Sub:- Constitution of a Taskforce Team to verify the dusty cargo vehicle

movement to monitor proper covering of Truck / Wagons with tarpaulin,
spillage of materials and overloaded trucks — Reg.

Statutory departments directed AGPL to form/maintain a dedicated Task Force

1. To verify the dusty cargo vehicle movement to monitor proper covering of
Truck / Wagons with tarpaulin, spillage of materials and overloaded trucks.

2. To maintain a strict vigilance on the fitness of the trucks at entrance gate only
before allowing the truck for loading of cargo and rejecting trucks which are

not possessing the statutory records/permits and meeting the fitness
standards

In compliance, a dedicated Task Force Team comprising with Security, Safety &
Environment Departments is formed.

Scope:

I.  To ensure the fitness of the trucks at entrance gate itself before allowing the
truck for loading of cargo
Il.  To reject the trucks which are not possessing the statutory records/permits
and meeting the fitness standards
Ill.  Regular vigilance on proper tarpaulin covering of the Trucks/railway wagons.
IV.  To ensure that there be no cargo spillage / Overloaded trucks.,
V.  Ensuing all the outgoing trucks are routed through Tire Washing facility before
exiting the port premises.
VI.  Maintenance, keeping and presenting the records of the above as and when
the requirement during statutory inspections.

Responsibility:

1. The overall responsibility and authority for establishing, maintaining, and updating
this process lies with Security Head.

2. It is the responsibility of the Environment Department to bring to notice any
deviations to the Taskforce & resolve them immediately.

3. The Safety Department shall coordinate & cooperate with the Environment &
Security departments as and when they communicate the observatlons of
deviations as mentioned in the scope.

Adani Gangavaram Port Limited Tel +91 79 2656 5555
(Formerly "Adani Gangavaram Port Private Limited”)  Fax +9179 2555 5500
Adani Corporate House, Shantigram www.adanigorts.com -
Near Vaishno Devi Circle, S. G. Highway,

Khodiyar, Ahmedabad - 382421,

Gujarat, India,

CIN: U61100GJ2021PLC124091
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4. The operations department shall follow and implement the suggestions &
observations made by Environment, Safety & Security Departments and take
necessary remedial measures accordingly.

5. The concerned departments shall deploy an Officer/Executive exclusively to
ensure strict vigilance of the scope of works with coordination & cooperation with
respective department. .

The Task Force Team shall start its functioning with immediate effect.

Authorized Signatory
Adani Gangavaram Port Limited.

Adani Gangavaram Port Limited Tel +51 79 2656 5555
(Formerly "Adani Gangavaram Port Private Limited”)  Fax +9179 2555 5500
Adani Corporate House, Shantigram www.adanigorts.com

Near Vaishno Devi Circle, S. G. Highway,
Khodiyar, Anmedabad - 382421,

Gujarat, India,

CIN: U61100GJ2021PLC124091

Registered Office: Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway, Khodiyar, Anmedabad - 382421, Gujarat, India,
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1

“BY EMAIL”

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
ORIGINAL APPLICATION NO. 571 OF 2022
Lakshmana Guntreddi Vs State of Andhra Pradesh & Ors.

State of Andhra Pradesh
through Chief Secretary, Government of Andhra Pradesh,
Government of Andhra Pradesh, 1st Block. st Floor,
A.P Secretariat Office. Velagapudi-522023
Email Address: cs/@ap.gov.in
The Secretary, Ministry of Environment,
Forest and Climate Change, Government of India
Paryavaran Bhawan, Jorbagh.
New Delhi-1 10003
Email: scey-moeli@nic.in
The Secretary, Ministry of Ports,
Shipping and Waterways, Government of India
Parivahan Bhavan, 1. Parliament Street. New Delhi=1 10001
Email Address: js-ports@nic.in
District Magistrate, Visakhapatnam
Main Road. Krishnagar, Krishna Nagar. Maharani Peta.
Visakhapatnam, Andhra Pradesh-530002
Email Address: collector_vspm@ap.gov.in
M/s Visakhapatnam Port Trust
(Project Proponent)
Port Area, Visakhapatnam. Andhra Pradesh 330035
Email Address: e-reg.vpt@ gov.in
M/s Gangavaram Port Ltd.
(Project Proponent)
Visakhapatnam, Andhra Pradesh-530044
Email Address: ashishkumar@gangavaram.com/
port{@gangavaram.com
NOTICE

(RESPONDENT NO.I)

(RESPONDENT NO.2)

(RESPONDENT NO.3)

(RESPONDENT NO.5)

(RESPONDENT NO.6)

(RESPONDENT NO.7)

Whereas the above titled Application was listed before the Hon'ble Tribunal on

19.12.2022 (copy of order, petition and report are enclosed), when the Tribunal inter-alia passed
the following order (reproduced relevant extracts only):-

2

“4. In view of the averments in the application and observations in the repor(
of the Joint Committee, we consider it appropriate to have response of (1)
State of Andhra Pradesh through Chief Secretary, Government of Andhra
Pradesh, (2) the Secretary, Ministry of Environment, Forest and Climate
Change, Government of India, (3) the Secretary, Ministry of Ports, Shipping
and Waterways, Government of India, (4) APSPCB, (5) the District
Magistrate, Visakhapatnam, (5) the Project Proponent- M/s Visakhapatnam
Port Trust, and (6) the Project Proponent-M/s Gangavaram Port Ltd.. who
stand impleaded as respondents No. 1 to 6. The Registry is dirccted to
prepare and attach memao of parties to the application. Respondent no. 4 has
already appeared before this Tribunal through counsel. Notices be issued to
respondents No. 1,2, 3, 5 and 6.

5. Notices be served on the Project Proponents- M/s Visakhapatnam Port
Trust and M/s Gangavaram Port Ltd. through the District Magistrate,
Visakhapatnam and for this purpose notices issued to the Project Proponents
be sent to the District Magistrate, Visakhapatnam by E-mail for getting
service of the same effected on them and sending his report in this regard.

6. Reply/response by the respondents be filed within two months at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF
and not in the form of Image PDF

7. List for further consideration on 29.03,2023.”

e e

Now, take further notice that the above matter will be listed for further consideration

before the Hon'ble Tribunal on 29" March, 2023, at Faridkot House, Copernicus Marg, New
Delhi-110001 through physical hearing (with hybrid option), when you may appear before the
" Hon'ble Tribunal either in person or by a pleader duly instructed, and file responses/replies, as
per directions of the Hon’ble Tribunal vide Order dated 19.12.2022.

Continued. ....

225
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4. The operations department shall follow and implement the suggestions &
observations made by Environment, Safety & Security Departments and take
necessary remedial measures accordingly.

5. The concerned departments shall deploy an Officer/Executive exclusively to
ensure strict vigilance of the scope of works with coordination & cooperation with
respective department. :

The Task Force Team shall start its functioning with immediate effect.

Authorized Signatory
Adani Gangavaram Port Limited.

Adani Gangavaram Port Limited Tel +9179 2656 5555
(Formerly "Adani Gangavaram Port Private Limited”)  Fax +9179 2555 5500
Adani Corporate House, Shantigram www,adaninor

Near Vaishno Devi Circle, S. G. Highway,
Khodiyar, Anmedabad - 382421,
Gujarat, India,

CIN: U61100GJ2021PLC124091

Registered Office: Adani Corporate House, Shantigram, Near Vaishno Devi Circle, S. G. Highway, Khodiyar, Anmedabad - 382421, Gujarat, India,
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3 Take further notice that in default of your appearance on the date above mentioned. the
said Application will be heard and determined in vour absence.
4, Given under my hand and the seal of this Tribunal, on this 29 December, 2022.

Note: (For Orders, Cause Lists & other information, please visit our website

o areenivibimal eov.in) ]
w2y

Consultant (Judicial), NGT
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(M)Rc.N0.1708/2022/MaglC4,dt22/01/2023 Collector’s Office,
Visakhapatnam.

From To

Dr.A.Mallikarjuna,l.A,S., The Environmental Engineer,

Collector & District Magistrate Andhra Pradesh Pollution Control board,

Visakhapatnam Visakhapatnam.

Sir,

Sub:National Green Tribunal- 0.A No.571 of 2022 (Principal bench) - regarding air and water
pollution due to transportation of materials in Visakhapatnam and Gangavaram Ports-
Request to serve notices to the Project Proponents- M/s Visakhapatnam Port Trust and M/s
Gangavaram Port Ltd-Regarding.

Ref: 1 F.No.APPCB-13024/28/2022-LEGAL SEC-APPCB dt, 22.09.2021 of the member Secretary

to Government Andhra Pradesh Pollution Control Board, Vijayawada.
2 This Office Proceedings in Rc.N0.1708/2022/MaglC4,dt:12.10.2022
3 Notice of the Hon'ble NGT in OA No 571 of 2022
&&&

Adverting to the references cited, it is to inform that on the petition(The matter
relates to air and water pollution due to transportation of materials in Visakhapatnam and
Gangavaram Ports) filed by Sri Lakshmana Guntreddi the Hon'ble NGT New Delhi has registered
an Original Application vide (0.A) No. 227 of 2021(Principal bench) and ordered to constitute a
Joint Committee comprising of representative of State PCB, Nuclear fuel complex, Hyderabad;
Coastal Zone Management Authority (CZMA), Andhra Pradesh and Collector, Visakhapatnam and
directed the same to meet, undertake visits to sites, look into the grievances of the applicant,
associate the applicant and representatives of the concerned project proponents, verify the
factual position and submit its report within one month. Accordingly as per the instructions of
NGT a detailed report was submitted to the Hon'ble NGT.

The Hon'ble National Green Tribunal, New Delhi Vide reference 2™ cited has
ordered the following “In view of the averments in the application and observations in the report
of the Joint Committee, we consider it appropriate to have response of (1) State of Andhra Pradesh
through Chief Secretary, Government of Andhra Pradesh, (2) the Secretary, Ministry of
Environment, Forest and Climate Change, Government of India, (3) the Secretary, Ministry of Ports,
Shipping and Waterways, Government of India, (4) APSPCB, (5) the District Magistrate,
Visakhapatnam, (5) the Project Proponent- M/s Visakhapatnam Port Trust, and (6) the Project
Proponent-M/s Gangavaram Port Ltd, who stand impleaded as respondents No. 1 to 6. The
Registry is directed to prepare and attach memo of parties to the application. Respondent no. 4 has
already appeared before this Tnbuna! through counsel Not:ces be ISSHBd to respondents No. 1, 2 3,

Sandﬁ
G i

Repbf/response by the reSpondents be f:!ed wrthm twa manths at }udfcmi’-ngt@gov in preferabbf in’
the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF .List for ﬁ:rther
consideration on 29.03.2023.”

In this regard I request to serve the notices to Project Proponents Le M[s ;
Visakhapatnam Port Trust and M/s Gangavaram Port Ltd under proper acknowledgment as. per RO
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the orders of Hon'ble NGT and also requested to take necessary further course of action in this
regard.
Encl: Hon’ble NGT Order
Yours faithfully,
S Sreenivasa Murthy

For Collector,
Visakhapatnam.

Copy to Project Proponents i.e. M/s Visakhapatnam Port Trust and M/s Gangavaram Port Ltd for
information and necessary action.

Signed by S Sreenivasa
Murthy

Date: 22-01-2023 12:17:06
Reason: Approved
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AGPL/ENV/APPCB/NGT/2023/007 : Date: 23.02.2023
To,

Member Secretary,

Andhra Pradesh Pollution Control Board,

D.No. 33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,
Chalamalavari Street, Kasturibhaipet,

Vijayawada - 520 010.

Dear Sir,

Sub: Response/Compliance status to Show Cause Notice

Ref: Notice Order No: 754/APPCB/ERM/VVSP/2023 dtd. 10.02.2023 (Annexure-
1), issued by Member Secretary, Andhra Pradesh Pollution Control Board
(APPCB).

Adani Gangavaram Port Limited (AGPL), earlier known as Gangavaram Port Limited
(GPL) is in receipt of the above referred Show Cause Notice in reference to
inspection of joint committee constituted in the Honorable NGT matter O.A. No. 571
of 2022. As requested by you, GPL would like to give point wise
clarification/compliance status on the observations made in the show cause notice
are as below:

Observation - 1: The Gangavaram Port Limited (GPL) shall not stock materials
more than 12 mts height where MDSS system available and
shall maintainstack height of 10 meters at manual stack yards.

Our Reply:

AGPL is ensuring that the stacks are always within the permitted limits and not
exceeding the permitted height of 12 meter height where MDSS system available
and maintaining stack height of 10 meters at manual stack yards.

During the site visit of the joint committee,

“the committee observed that the height of the few coal stocking yards in
GPL are more than the permitted stacking height i.e. 10 m." (Ref. Page No. 4
Joint Committee report)

It was clarified during the joint committee visit that GPL is always maintaining
height below 10 m in manual stack yards by exhibiting wetting of stacks through
cannon mounted DSS tanker height of which is not more than 12 meter. (Tank
height is 6 meter and water force is maximum up to 6 meter). it was practically
demonstrated by operating cannon mounted DSS tanker in manual stack yards.

Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999

(Formerly "Adani Gangavaram Port Private Limited”) Fax +91-891-2703377

Gangavaram Post, Pedagantyada, www.adaniports.com ‘ Al
Visakhapatnam, Andhra Pradesh. India - 530 044 1:) -?2,@
CIN : UB1100GJ2021PLC124091

Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, S.G. Highway, Khodiyar, Ahmedabad-382421, Gujarat, India.
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In MDSS area also by demonstration, it was explained that water can reach up to 15
meter height through canons and stacker reclaimer also can reach up to max 15
meter as per the design and committee found height of stacks well within norms of
12 meter. Therefore, we hereby once again confirm to you that the height of coal in
MDSS area and in manual stack yards will always be in compliance as per conditions
granted under consent.

Photographs showing coal stack height in the area where MDSS system is available
and in manual stack yards are attached as Annexure - 2 and Annexure - 3
respectively.

Further, to submit that AGPL provided the most modern mechanized stock yards
where the cargo is stacked maximum up to 12 meter height with stackers (Yard
Machines).

e The stock yards are supported by scientifically designed Mechanical Dust
Suppression System (MDSS) at all yards including coal and iron ore storage
area. The stock yards are established with 1776 numbers of most modern dust
suppression water cannons to suppress the dust emission round the clock,
controlled by highly sophisticated Programmable logic controllers (PLCs)
operated from central control room (CCR).

e The water cannons cover a radius of approx. 50 meters, sprinkles the water
up to 15 meters height and rotates in 360° directions. The distance between
two sprinklers is 100mts to cover total cargo stack area.

e All stackers are equipped with Mechanized Dust suppress systems to
suppress dust during stacking of cargo in yards.

e Two dedicated Pump houses for DSS system with redundant circuit to meet
24X7 Dust control operations. Storage water reservoir level will be monitored
online with PLC and sensor systems. All DSS control systems are being
monitored through SCADA from Central control room.

Observation -2: The Gangavaram Port Limited (GPL) shall maintain fully
mechanized handling equipments for loading and unloading
operations for dusty cargo to the maximum extent possible.

Our Reply:

AGPL handles different types of cargoes including coal, iron ore, fertilizer,
limestone, food grains and steel products etc., as per Enviconment permissions
obtained from authorities. AGPL has established and is currently operating 9 No. of
Berths. Out of which 3 Berths i.e., Berth No.4, 5 & 6 are fully mechanized berth 3

Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999
(Formerly “Adani Gangavaram Port Private Limited”) Fax +91-891-2703377
Gangavaram Post, Pedagantyada, www.adaniporsts.com D

Visakhapatnam, Andhra Pradesh, India - 530 044
CIN : U61100GJ2021PLC124091
Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, S.G. Highway, Khodiyar, Anmedabad-382421, Gujarat, India.
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To the maximum extent possible dry cargo such as coal, iron ore etc., is being
handled through a mechanized system only. Some of the Agri, Fertilizers & Mineral
cargo belonging to various co-operatives, public & private companies are
hygroscopic in nature with peculiar molecular size & shape and need to be handled
in semi-mechanized way to retain their inherent characteristics.

Details on mechanized infrastructure for cargo handling is provided as below:
Cargo handling equipment

« One Ship Loader for bulk export of iron ore, Rail mounted, long travelling slewing,
shuttling & luffing type with rated capacity of 4500 TPH.

e Two Ship Unloaders two on each coal import berth for bulk import of coal, grab
type with free digging rated capacity of 2400 TPH each.

e Seven Mobile Harbour Cranes, mobile hoppers, mobile hopper reclaiming system
for bulk/break bulk cargo.

« Associated conveyer systems for transportation to and from coal and iron ore
berths & stackyard.

e One Stacker foriron ore stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 1800 TPH.

e One Reclaimer for iron ore stackyard, rail mounted, travelling slewing & luffing
type with rated capacity of 4500 TPH.

e Three Stackers for coal stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 4800 TPH.

e One Reclaimer for coal stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 1800 TPH (for mechanized wagon loading) / 850 TPH

e Two Reclaimers for coal stackyard, rail mounted, travelling slewing & luffing type
with rated capacity of 3840 TPH/1800 TPH (mechanized wagon loading)

e One Stacker cum Reclaimer for coal stackyard, rail mounted, travelling slewing
& luffing type with rated stacking capacity of 4500 TPH & reclaiming capacity
of 1500 TPH (for wagon loading)/ 850 TPH (for VSP).

« One Wagon Tippler with side arm charger, Rota-side Wagon type with designed
Capacity of 24 tips / hour for handling Iron Ore rakes.

« One fully mechanized Wagon Loader, rail mounted, horizontal loading boom with
two-way diverter chute, with rated capacity of 1500 TPH for handling coal rakes

e« One in motion wagon loading system (Silo) 800 T and loading capacity of 59
wagons/hour

All yard machines are equipped with plain Dust control systems with dedicated
storage water tanks and suitable stacking / reclaiming operations.

Photographs showing mechanized handling equipment for loading and unloading
operations are attached as Annexure - 4.

Adani Gangavaram Port Limited " Tel +91-891-2701177, 2889999 ‘
(Formerly “Adani Gangavaram Port Private Limited") Fax +91-891-2703377 : —t&z
Gangavaram Post, Pedagantyada, www.adaniports.com 3 ‘% 2 e
Visakhapatnam, Andhra Pradesh, India - 530 044 B k 3

CIN : U61100GJ2021PLC124091

Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, S medabad-382421, Gujarat, India.
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Details on cargo handling process for coal and iron ore are provided herewith for
ready reference.

Brief process of cargo handling - Coal:

e Coal cargo is received from vessels calling at the port and a fully mechanized
coal handling system with gantry grab type ship unloaders of required capacity
have been installed to unload coal ships.

e |t isthen conveyed to the stackyard by the connected conveyor system.

e At the stackyard it is stacked at the designated areas by the stacker in the form
of stockpiles.

e Forevacuating to the respective importers, the reclaimer reclaims the respective
grade of stockpile and conveys it to the wagon loader, which in- turns loads the
rakes for onward movement out of the port.

e For evacuating, the reclaimer(s) reclaims the respective grade of stockpile and
conveys it to the Transfer Towers through dedicated stream of conveyors, which
in turns transfer the cargo to stackyards.

« The MDSS system is available at all Hopers & Transfer Towers & at stack yards.

e In addition to the above:

e Coal is unloaded on Berths using either ship's gear or the two Harbour mobile
cranes.

e The coalisthen loaded onto dumpers for transportation to either the designated
coal plots of the importers located in stackyard, and stacked.

« During evacuation, it is loaded into the dumpers and then it is (3) loaded into
trucks for dispatch and tarpaulins covered at the station. (OR) b. Loaded into
wagons & tarpaulin covered.

Brief process of cargo handling - Iron ore:

e [ron ore being an export cargo is received at the port by railways.

e Rakes comprising of wagons filled with Iron ore arrive in the port from various
origins.

e« These wagons are unloaded by wagon tippler sidearm charger and the Iron ore
thus unloaded is conveyed by the connecting conveyor system to the stacker
for stacking in the stackyard.

e Subsequently, a reclaimer is used to reclaim the required quantity of iron ore
from the available stockpile and is then conveyed to the ship loader at berths
for loading of the iron.

e« The MDSS system is available at all Hopers & Transfer Towers & at stack yards.

Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999

(Formerly “Adani Gangavaram Port Private Limited”) Fax +91-891-2703377 - : i .
Gangavaram Post, Pedagantyada, www.adaniports.com, ... . D :)
Visakhapatnam, Andhra Pradesh, India - 530 044 o Eng Ry s -

CIN : U61100GJ2021PLC124091

Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, medabad-382421, Gujarat, India.
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In addition to the above:

e Export Iron ore of bigger lump size is unloaded from rake/truck & stacked in
Iron Ore yard. It is then transported to Berth & loaded into ship by semi-
mechanized way either by ship cranes or MHCS. :

NOTE: The entire process of handling in both commodities is conducted along with
MDSS system for dust suppression.

AGPL submits the compliances regularly and hopes the above-mentioned
submission is in-line with requirement. Over and above of all measures taken to
control air pollution at the port, it is important to note that results of ambient air
are being monitored regularly by AGPL and the same were observed by joint
committee during the site visit and results observed are captured in the report. All
the parameters are observed within the limits. SPCB has also carried out ambient
air monitoring and their reports are attached as Annexure - 5. All the results for
ambient air parameters were found within the permissible limits.

AGPL appreciates the recommendations given by the committee and would like to
inform you that AGPL is already carrying the most of the activities recommended
by the Committee. Enclosed herewith compliance status/response to the
recommendations made by Joint committee as Annexure - A,

In view of the above, AGPL requests you to consider above mentioned facts and do
not initiate any action against us and kindly revoke the show cause notice. AGPL is
happy to explainin person if you need any further information clarification required
in the above matter.

Thanking you,
For, Adani Gangavaram Port Limited

D sk
Or.D hi

i
(Vice President — En\uronment)

Enclosures: as above
Copy to:
1. The Joint Chief Environmental Engineer, APPCB, Zonal Office,

Visakhapatnam.
2. The Environmental Engineer, APPCB, Regional Office, Visakhapatnam.

Adani Gangavaram Port Limited Tel +91-891-2701177, 2889999
(Formerly "Adani Gangavaram Port Private Limited") Fax +91-891-270337
Gangavaram Post, Pedagantyada, Www,3daNiporR Qs

Visakhapatnam. Andhra Pradesh, India - 530 044
CIN : U61100GJ2021PLC124091 :
Registered Office : Adani Corporate House, Shanthigram, Nr. Vaishno Devi Circle, S.
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edabad-382421, Gujarat, India.
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——  ANDHRA PRADESH POLLUTION CONTROL

"ANDHRA PRADESH BOARD
P e A e
Ww D.No.33-26-14D/2, Near Sunrise Hospital, Pushpa Hotel Center,
e Chalamalavari Street, Kasturibaipet, Vijayawada - 520010
Phone: 0866-2463200, Website: https://pcb.ap.gov.in
Order No. 754/APPCB/ERM/VSP/2023- Date:10/02/2023.

SHOW CAUSE NOTICE

‘Sub: APPCB - ERM - TF - M/s. Gangavaram Port, Gangavaram Village, Pedagan

: tyada Mandal, Visakhapatnam - O.A. No. 571 of 2022 (PB) before the Hc
'n’ble NGT, New Delhi - Hon'ble NGT directions dt. 07.09.2022 - Joint Con
‘mittee observations - Non-compliance to the CFO conditions and standal
'ds - Show Cause Notice - Issued - Reg.

2016.

2. Auto renewal Order No. APPCB/VSP/VSP/113/CFO/HO/2020- dt. :
0/09/2020.

3. Hon’ble NGT, New Delhi order dt. 07.09.2022 in O.A. No. 571 of
2022(PB).

4. Final report of Joint committee filled on 13.12.2022.

5. Lr. No. NGT/APPCB/RO-VSP/2022-, dated 13.12.2022.

6. Hon’ble NGT order dated.19.12.2022 in O.A. No. 571 of 2022.

7. Collector & District Magistrate Lr. No. (M)Rc.No0.1708/2022/Mag
C4, dated 22.01.2023. :

WHEREAS, you are operating a sea port in the name and style of M/s. Gangavaram Port
Ltd located at Gangavaram, Pedagantyada (M) Visakhapatnam District and engaged in
cargo handling of Coal, Iron ore, Agri products, Slag, Lime stone, Fertilizers, and General
Cargo etc. in an extent of about 1800 Acres.

WHEREAS, you have obtained CFO & HWA of the Board vide order dated
13.01.2016 valid up to 31.12.2020 and subsequently the port obtained auto
renewal of CFO order vide reference 2nd cited for the period upto 31.12.2025
for handling of Coal 25.0 MMTPA, Fertilizer 2.50 MMTPA, Lime stone 2.50
MMTPA, Industrial raw material 3.50 MMTPA, Bulk Alumina 1.50 MMTPA etc.,
with a total capacity of 40.95 MMTPA along with conditions.

WHEREAS, Sri. Lakshmana Guntreddi, Visakhapatnam filed an application
before Hon’ble NGT complaining that residents of Visakhapatnam are suffering
from air & water pollution due to improper transportation of materials by M/s.
Visakhapatnam Port Trust and M/s, Gangavaram Port Limited.

WHEREAS, the Hon'ble NGT took cognizance of the complaint and heard the
matter and issued order on 07.09.2022; and constituted a joint committee to
undertake visits to the sites, look into the grievances of the applicant, associate
the applicant and representative of the concerned project proponents, and
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produce at the request of the officer of the concerned authorities during
their inspection.

e. The Ports shall maintain coal stocking heights as per the APPCB consent
conditions.

f. The ports shall maintain Standard Operating Procedure for transportation
of cargos through trucks/railway wagons for Tarpaulin covering of loaded
trucks, security check before exit.

g. The ports shall ensure vehicles fitness certificate issued by the competent
authority for incoming trucks and outgoing (loaded) trucks.

h. The ports dusty cargo transport trucks shall display sticker showing valid
vehicle fitness certificate and pollution certificate in front side of the
vehicles. '

i. The Traffic Department shall exhibit No parking Zones along the both
sides of road between ROB (Road over Bridge) near Gangavaram Port to
National Highway via Y-Junction & Jug junction.

j. The ports shall constitute a separate task force teams to verify the dusty
cargo vehicle movement to monitor proper covering of Trucks/wagons
with tarpaulin, spillage of materials and overloaded Trucks.

k. The ports shall carryout regular wetting of the internal roads and shall
remove the sludge accumulated in drains time to time to avoid
contamination of surrounding water bodies.

I. The ports shall upgrade existing truck tyre washing system to two stage
automatic truck-tyre washing system to control dust emissions.

WHEREAS, it was noted from the above observations that you are not
complying with the CFO conditions, despite of ample opportunity and time
available to rectify the non-compliance's.

In view of the above, you are hereby directed to Show Cause as to why action
shall not be initiated against your facility for non-compliance's of Board consent
conditions and Environmental Compensation levied in the interest of
safeguarding public health and environment. Your reply to the above non-
compliance's and response to the recommendations of the Joint Committee
constituted by the Hon'ble NGT in O.A No. 571 of 2022 (report enclosed )
within 15 days from date of issue of this notice.

Should you fail to furnish your reply within the time stipulated, the Board will
be constrained to initiate further action against your facility under Section
33(A) of the Water (Prevention & Control of Pollution) Amendment Act, 1988
and under Section 31(A) of the Air (Prevention & Control of Pollution)
Amendment Act, 1987, without further notice.
Pravin Kumar las

MEMBER SECRETARY
To
The Occupier,
M/s. Gangavaram Port
Gangavaram Village, -
Pedagantyada Mandal,
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Annexure - 2
Photographs Showing the Mechanical Dust Suppression system where the stacks are

maintained up to 12 meters:

Photographs showing Mechanical Dust Suppression system at Yard-7, 8 & 9

Photograph showing Canons (can rotate in 360 " direction)
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Annexure - 3

Photographs Showing the Dust Suppression system where the stacks are maintained
up to 10 meters:

Photograph showing Dust Suppression at RED open Yard
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Annexure - 4
Photographs showing mechanized handling equipment for Ioading' and unloading
operations

Loader & unloaders
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Wagon loading Staker cum Reclaimer
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Transfer Towers




= STAMPED RECEIPT
Z == ANDHRA PRADESH POLLUTION CONTROL BOARD

‘ili
7 - Zonal Office : Visakhapatnam

Beside RTA Office Main Road, Madhavadhara VUDA Colony, Visakhapatnam - 5§30 018.
SINo. =@ Date : 1}1 7 1 Y-
Received with thanks on amount of Rs. 4{. ff.é Qonl Cﬂufzuﬁ Teux... zaJ(.L& ................

............................ Ak Dswsrand... dmedud..
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Cheques (D.D's received are subject to realisation) j \f Voo s

JOINT CItIﬁF ENVIRONMENTAL ENGINEER
ZONAkQFFICE VISAKHAPATNAM
z/tW ffice Seal)

243

Bffwawﬂ

I_



244

ANDHRA PRADESH POLLUTION CONTROL BOARD

— ol
S ZONAL LABORATORY, VISAKHAPATNAM
<7 D.No. 39-33-20/4/1,Behind RTA Office,

. Visakhapatnam-530 018.
PR TR Ph: 0891-2719480/380/481 Fax: 2719480

g%h;%\lftm(;{ONMENTAL SCIENTIST e-mail:zovsplab-ses2@ appcb.gov.in

Lr. No. 13559/APPCBIZL-VSP/Mobile CAAQM/2023-| 384 dated / 7/02/2023

Sub:  APPCB - ZL - VSP - Mobile CAAQM Monitoring Report - Communicated — Reg.
Ref.  Mis Adani Gangavaram Port Pvt, Ltd., Pedagantyada, Visakhapatnam, dated 15.02.2023

Lil

Please find enclosed herewith the monitoring report of Mobile Continuous Ambient Air Quality

Monitoring Station for the period from 14.11.2022 to 17.11.2022.
SENIOR ENVIRQ , AZ NTIST

Encl: Mobile CAAQM Monitoring Report

To

M/s Adani Gangavaram Port Pvt. Ltd.,
Pedagantyada,
Visakhapatnam.
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A.P. POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM
MOBILE CONTINUOUS AMBIENT AIR QUALITY MONITORING STATION
VOCs and MERCAPTANS VALUES (24 Hrs average)

MIs Adani Gangavaram Port Pvt Ltd., Visakhapatnam.

Location 1: Near GPL Site Office :
ok : -l::!. ; : s 3 N .\ a3 g Pik e : '.'. £, ? ‘I. J b foot b -r-"n-_".‘ } 1 II
2 o 0 N gt s L LB Sdgdoph sl BIndia D e i b 21 : b ef
! ! Jt' yisu i 1 o R ‘I Hiine
P eTRAR; i haE My il il fls LSRRGS S 4
NI e TS S FEL SR e sty | omne ol G
”q._]j_ ;_! ..-.“‘mc}} el 1T S \,‘u___q.t_. gt 1 J! | i
AT RN SRR sl aiay ! S Gy e Py
A R S L U e Lo T e D I 1 | : Iz B .
14.11.2022
to 0.0 0.0 04 0.0 03 05 04 01 0.0 0.0 0.0 0.1 1.2 04 0.3 0.0 0.0
1511.2022 | 12:00 |

{Location2: Truck Parking Area near Main gate

15412022 | 45:00
to to 0.0 0.0 04 0.0 03 0.5 04 0.1 0.0 0.0 02 04 06 03 04 0.0 0.0

16.11.2022 | 14:00
|Location 3: Near Watch Tower 4

16'1:92022 zut;oo 0.0 0.0 04 00 0.3 05 04 0.3 00 00 10 00 02 00 0.1 0.0 0.0

17.11.2022 | 18:00

Page 1of 3
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AP, POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM
MOBILE CONTINUOUS AMBIENT AIR QUALITY MONITORING STATION
VOCs and MERCAPTANS VALUES (24 Hrs average)

Mls Adanl Gangavaram Port Pvt Ltd., Visakhapatnam.
Location 1 : Near GPL Site Offce pias
H : L i ‘ ‘ - : o e '-"'__'.'; At MLl ' g S 'i er b,l. ;‘ i
= : 2 PR e e ¥ ERA S a4 A Mm\ : S S
i : { 4 = s
14.11.2022 13:00 ‘
to to 0.0 0.1 33 0.0 0.0 0.1 0.0 0.0 0.0 0.0 01 0.0 0.1
15,11.2022 12:00
Location 2: Truck Parkirg}ru nesr Main gate l
15.11.2022 ] 15:00
to to 0.0 33 91 0.9 00 0.0 02 0.0 0.1 01 0.0 0.0 0.1 0.1 02 a9 1.2
16.11.2022 14:00
Location 3 : Near Watch Tower 4
16.11.2022 20:00
to to 0.0 4.8 1.2 0.0 0.0 0.1 02 0.0 0.0 0.0 0.0 0.1 0.1 01 0.1 4.9 13
17.11.2022 18:00
Page20f3
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A.P, POLLUTION CONTROL BOARD, ZONAL LABORATORY, VISAKHAPATNAM
MOBILE CONTINUOUS AMBIENT AIR QUALITY MONITORING STATION
VOCs and MERCAPTANS VALUES (24 Hrs average)

MIs Adani Gangavaram Port Pvt Ltd., Visakhapatnam.
Location 1: Near GPL Site Office

r
BEy e | hiteEns e ditBaie - 0 R alst1l :Tate AR
o

i
i
wpala) Wiy el 5 3, e = ifals e arhyiate
A% 5

3

14.11.2022 13:00 :
to to 15 1.4 04 0.2 0.0 06 0.8 0.2 0.0 0.0 0.0 0.1

15412022 1Z:00
\Location 2:  Truck Parking Area near Main gate

1541202 15:00
to to 15 23 0.0 0.3 0.0 07 1.1 07 0.0 0.0 0.0 00 £2 05 0.0 0.1
16.11.2022 14:00

|Location 3 : Near Watch Tower 4

- 16.11.2022 20:00
to to 18 3.0 0.0 0.1 01 00 08 1.2 0.0 0.0 0.0 0.0 0.3 0.3 0.0 0.1

17.11.2022 19:00

PR A =
B o e ' A

5 2y
7 51

SENIOR ENVIRON SCIENTIST

’ : Page3 of 3
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Andhra Pradesh Pollution Control Board

" Continuous Ambient Air Quality Monitoring Station : Mobile Van

=
Location-1:- Near GPL Site Office, Adani

u
£
EFyllian fonbal Bard :
Gangavaram Port,Visakhapatnam
14-11-2022 13:00 to 15-11-2022 12:00

L

ru(

4

Wind Rose

05t 1mis
1to2mis
2103 mis

3todmis

4t05mls

S5t06 m/s

. SoTms

52.2% calm
100.0% valid data present
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Andhra Pradesh Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van

%y
iR
PPt aied Location 2:- Truck Parking Area near Main
Gate,Adani Gangavaram Port,Visakhapatnam
15-11-2022 15:00 to 16-11-2022 14:00

0
| 05to1mis

Wind Rose

1te2mis

203 mis

3to4mis

4to Smfs

34 8% calm
100.0% valid data present
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= Andhra Pradesh Pollution Control Board
AN Continuous Ambient Air Quality Monitoring Station : Mobile Van

B

il

Y

AT
Acy

4

T Location 2:- Truck Parking Area near Main
Gate,Adani Gangavaram Port,Visakhapatnam

15-11-2022 15:00 to 16-11-2022 14:00

N

Wind Rose

051t T mis

1to2mis
2103 mls

304 mis

410 Smis

i StoB6mis

34.8% calm
100.0% valid data present
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PREFACE

M/s. GANGAVARAM PORTLIMITED,
GANGAVARAM (PO), PEDAGANTYADA (M)
VISAXHAPATNAM Dist.,
ANDHRA PRADESH

HALF YEARLY COMPLIANCE REPORT OF THE CONDITIONS
STIPLHATED IN ENVIRONMENTAL & CRZ CLEARENCE,
CONSENT FOR ESTABLISHMENT & CONSENT FOR OPERATION

For and on behalf of Star Ana?ytical Services

Approved by : Alluraiah VvV
Signed P ONpegate¥
Designation

: General Manager
. 28.05.2022

Date

Tbis repori has heen prepared by Stay AnaiMical Services with all reasonrbie skill. care
and diligecace within the terwns af the contract with the (lient, incorporating our Gener'a)

Te¢rnas and Conditions of Business and taking accoont af the twources devoted to it by
agreement wilh the clicaot
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MeEF & CC Racogrized Labaralony Under Environmant (Probaclion) Act - THEE

Q«o STAR ANALYTICAL SERVICES
ﬁﬁ (ENVIRONMENTAL TESTING LABORATORY)

Ref: SAS/EC, CFE & CFO/COMP/GPL/APPCB/RO-VSP/2022 - 01 Date: 28.05.2022

Ta

The Environmental Engineer

AP Pollution Control Board, Reglonal Office,
VUDA Layout, Madhavadhara, Visakhapatnam,
Andhra Pradesh 530018,

Respacted Sir,

Sub: M/5.Gangavaram Port Uimited, Gangavaram (Post), Pedagantyada (Mandal),
Visakhapatnam-530044, Andhra Pradesh Submission of half yearly compliance report audited
through our NABL accredited laboratory Reg.

Reference: 1.EC Order F.No.11-91/2010-1A-11, Dated 07.02,2012
2. CFE Order No. CFE Order No APPCB/VSP/VSP/113/CFE/HO/2012 — 3923,
dated 02.03.2012,
3. CFO Order No APPCB/VSP/VSP/113/CFO/HO/ 2015,
dated 13.01.2016 &10.09.2020.

With Reference to the above, We Star Analytical Services on behalf of M/s.Gangavaram Port
Limited, submitting audited Half yearly compliance report on Environmental Clearance issued
by MOEF & CC vide EC Order F.No.11-91/2010-1A-111, Dated 07.02.2012, Consent Order issued
by APPCB - CFE Order No . APPCB/VSP/VSP/113/CFE/HO/ 2012 — 3923, dated 02.03.2012, CFO
Order No APPCB/VSP/VSP/113/CFO/HO/2015, dated 13.01.2016 £10.09.2020, based on the
data and documents submitted by the industry during our audit process.

Thanking You,
Yours Sincerely
for Star Analytical Services

Alluraiah V
General Manager

GLUNTUR 2 Floor, 18-21/1, Vengalayapalem, Guntur, Guntur Dist., Andhra Pradesh - 522 003,
HYDERABAD : Plot No., 899, Flat No. 201, Vivekananda Nagar Colony, Kukatpally, Hyderabad - 500 072. T5.
Call : +#91 7095734733, +01 7893348325, E-mail ; info@staranalyticalseryices co.n
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" GANGAVARAM

M/s. GANGAVARAM PORT LIMITED,
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PEDAGANTYADA (M)
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on the Conditions Stipulated in
Environmental & CRZ clearance,
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For the period from October 2021 to March 2022
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Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram
Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Andhra Pradesh by MOEF & SPCB.
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~ GANGAVARAM

This report has been prepared by Star Analytical Services with all reasonable skill, care and
diligence within the terms of the contract with the client, incorporating our General Terms
and Conditions of Business and taking account of the resources devoted to it by agreement

with the client
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1.0

1.1

1.2

INTRODUCTION

STAR ANALYTICAL SERVICES is an ISO 9001, OHSAS 18001 certified, ISO
17025 Accredited (By NABL) Environmental testing laboratory facility with
sophisticated instruments for carrying out monitoring & analysis covering all
fields of environment i.e. Water, Air, Wastewater, Soil, Noise & Vibration
Monitoring to provide services in the field of Environmental Monitoring &
Chemical Testing and Environmental Consultancy services.

Purpose of the Report:

In compliance to the conditions stipulated in EC & CFO orders issued by
MoEF&CC and State Pollution Control Board, and as per the MoEF & CC. SO
5845 (E) dt. 26" Nov, 2018 the Project Proponent shall submit half-yearly (six
monthly) compliance reports in respect of the terms and conditions
stipulated in the EC order & monitoring reports on 1st June and 1st December
of each calendar year.

Accordingly, the Project Proponent shall submit half yearly compliance
reports to all the stipulated conditions in Environmental Clearance (EC),
Consent for Establishment (CFE) and Consent for Operation (CFO) through
website i.e., https://pcb.ap.gov.in by 15t of June and 15t December every year.

The first half yearly compliance reports shall be furnished by the Project
Proponent i.e., self-certified and second half yearly compliance reports shall
be the audited through NABL accredited consultant and to upload six
monthly (half yearly) compliance report in the website of MoEF&CC, Gol, New
Delhi (http://environmentclearance.nic.in).

Scope of work:

M/s. Gangavaram Port Limited (GPL) has appointed M/s. Star Analytical
Services to undertake Environmental Data analysis for various environmental
factors. Accordingly, Environmental data has been collected for various
environmental components viz. Marine waters, Sediment, Air, Ground &
surface water, Noise and prepared compliance to the Environmental
Clearance issued by MOEF & State PCB vide EC & CRZ Clearance Order No.
10-3/2005- IA.lll dated 11.03.2005, No. 10-14/2009-IA.1ll dated 19.03.2010
and F.N0.11-91/2010-IA-1ll, dated 07.02.2012, CFE Order No.
APPCB/VSP/VSP/113/CFE/HO/2012 - 3923, dated 02.03.2012, CFO Order No.
APPCB/VSP/VSP/113/CFO/HO/2015, dated 13.01.2016 & 10.09.2020.
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1.3 Identification of Project:

M/s. Gangavaram port is located at Gangavaram Post, Pedagantyada Mandal,
Visakhapatnam District, Andhra Pradesh in an extent of 1800 Acres.

Coordinates:

Latitude 17°39'39.162"N to 17°37'41.643"N and
Longitude 83°14'8.411E"to 83°15'44.670"E

Gangavaram Port is the multipurpose all weather port located south of
Visakhapatnam in Andhra Pradesh. It is the deepest port in India capable of
handling Super Cape size vessels. The port handles different types of cargoes
including coal, iron ore, fertilizer, limestone, food grains and steel products.

The location of the port is shown in Fig. 1
The satellite imagery is shown in Fig. 2.
The Port limits imagery is shown in Fig. 3.

e

"4® KaNDLA> Y S (® caLchiTa
: -:_ Lelv . 3 ,. e @ HALDIA

MUMBAI % PO (® PaRADIP

i b o P
NPT S L @g) VISAKHAPATNAM
TP ol o —_AZport .
. % i, GANGAVARAM

MORMUGAD @

NEW MANGALORE (®) N
e . -~(§ ENMORE

CHENMNAI

cocHin () -

) (@ Tuncorin

Fig. 1- Location of the Port
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Classification of the Port:

As per the Environment Impact Assessment (EIA) Notification dated 14th
September 2006 and the amendments thereof sea-port projects classified as
‘Category A’ with project or activity type number ‘7(e).

Initially, M/s. Gangavaram Port Limited (GPL) obtained Environmental
Clearance for a cargo handling capacity of 16.54 MMTPA with 5 no. of berths
(Iron ore-1, Coal-1, Multipurpose-3) vide EC No. 10-3/2005-IA.lll dated
11.03.2011 and No. 10-14/2009-1A.1ll, dated 19.03.2010.

Further, M/s. Gangavaram Port Limited (GPL) obtained EC & CRZ clearance
vide Order F.N0.11-91/2010-1A-1ll, dated 07.02.2012 with capacity
augmentation from 16.54 MMTPA 41.0 MMTPA and 4 additional berths
totaling to 9 berths. The Port obtained CFE Order No.
APPCB/VSP/VSP/113/CFE/HO/2012 - 3923, dated 02.03.2012 and CFO Order
No. APPCB/VSP/VSP/113/CFO/HO/2015, dated 13.01.2016 & 10.09.2020 for
cargo handling capacity of 40.95 MMTPA.

The Port is developed as:

Deepest port in India (20 m);

Round the clock port operations;

No Navigational Constraints;

State of the art cargo handling equipment;
Most environmental friendly port; and
Truly next generation port.

VVVVVYVYYVY

Process description:

M/s. Gangavaram Port is operating with 9 berths. Out of 9 berths, 3 berths are
fully mechanized and provides cargo handling services for a variety of bulk
and break bulk including coal, iron ore, multipurpose cargo (Agri products,
Slag, Limestone, Steel products etc.,), Fertilizer, Industrial Raw Materials etc.

Institutional Arrangements for Environment Protection & Conservation and
Sustainability.

M/s. Gangavaram Port established an Environment Department for
institutional Arrangements for Environment Protection and Conservation. The
Department is headed by the Vice President (Environment), followed by
Officers, Jr. Officers, Executives (Environment & Horticulture), and other
supporting staff.
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¥

i M/s. Gangavaram Port appointed an authorized agency to carry-out monitoring
& parameters on terrestrial as well as marine water quality and submitting the report
f to A.P. Pollution Control Board on monthly basis. The parameters and frequency of
;ﬁ monitoring are given in Table-1.1.

! Table-1.1

i Parameters and frequency of monitorin

s q y 9

if SI.No. Particulars Monitoring Frequency | Monitoring Parameters
¥

A B Water

¥

j; A | Marine Water Quality Fortnightly

£ 2 shifts at 4 locations - Marine water (Low Tide/High Tide)

if 1. Harbour basin,

* 2. Port entrance channel,

jr: 3. Outside the South brake wall

4 4. Outside the North break wall

if 1. | Physical Analysis — (Low Tide & High Tide)

4

¥ Parameters - Temperature, pH, Salinity, Turbidity, Total, Suspended Solids,
jr: Transparency & Electrical Conductivity,

i 2. | Chemical Analysis - (Low Tide & High Tide)

i’i Parameters - Dissolved Oxygen, Biological Oxygen Demand, Oil & Grease,
% Sulphate, Nitrate, Chloride, Chromium, Mercury, Zinc, Iron, Manganese,
¥ Cadmium

iﬁ 3. | Marine Biology Analysis - (Low Tide & High Tide)

¥

i a. | Phytoplankton

i z

1 ooplankton

&

i B. | Sedi

1 . ediment

&

fi Physico-chemical Parameters - pH, Organic matter, Nitrate, Phosphate, Qil &
lf Grease, Iron, Manganese, Nickel, Chromium, Mercury, Zinc, Lead, Arsenic,
% Selenium & Copper.

i Sediment (Low Tide) - Benthic Faunal Diversity

’#

4 C | Ground & Surface Water

¥ 1) | Two locations As per the parameters

i 1. Gangavaram specified by

4 2. North Boundary Wall Open well Monthly CPCB/APPCB

¥ Parameters - Temperature, pH, Total Hardness, Calcium (as Ca), Magnesium (as Mg),
fi Chlorides, Manganese, Copper, Total Alkalinity, Total Dissolved Solids, Sulphate,
&

4 Dissolved Oxygen, Nitrite (as NOy), Iron, Fluoride, Oil & Grease, Chromium (as Cr*6),
j: Cyanide, Zinc, Phenolic Compound, Free Residual Chlorine, Total Coli forms Count &
i E.coli

&

T

¥

&

T

4 11

&
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3

o] 1 | Sewage water | Monitoring Frequency

: 1. Gangavaram (V) at Culvert - 11 Monthly

; 2. Kanithi gedda nalla near Visakhapatnam Steel Plant
Physico-chemical Parameters - pH, Total Suspended Solids, Total

7 dissolved Solids, Oil & Grease, COD, BOD, Ammonical Nitrogen, Phenolic

4 Compounds, Nitrate, Nitrite, Sulphide, Phosphate, Cyanide, Iron,
Aluminium, Copper, Chromium, Zinc, Lead, Manganese, Nickel, Mercury &

3 Cadmium

|3, 1 | STP (Inlet & Outlet) | Fortnightly

g Physico - chemical Parameters - pH, Total Suspended Solids, Total
Dissolved Solids, Oil & Grease, COD, BOD & Chloride.

7 4, Noise Levels dB (A)

3 1 | 4 locations- Fortnightly

7 1. Cargo handling area

. 2. Gangavaram

; 3. Peda Gantyada/GPL Security Gate
4. HB Colony

3

3

3

3

E

E

E

E

E

E

E

E

E

E

k 12

%dﬁ%@d%%bd%%b4%%4:<ﬂ7<¥,4:4}74%:4%4’,4‘44%%’,4‘44%\‘-\’,4:4?%\‘.\”,%»4?%\1\”,4‘/4??\1\”,4‘/4}?\‘-\’,4‘»4??\‘-\’,4‘»4??\%##\%4‘/#\%4‘/40?\‘-\”P%<X€>%<X€>%fxb%<X€>%%%%%%%%%:%%ﬁ%%:<¥,X>%:<ﬂ>%:<ﬂ>%:4%%4#%%@%@%@%@%@%@%#%#%#



%4&»%%Nm»%Nm»%Nm»%“m»%“mb%Nmb%’emb%Nmb%Nao«b%nmb%nmb%nmb%a@«»%a@«»<m>=>o«=axnmb4&%%’%4&%%%%%%%%%%%%%%%4x==m>=¥x=%%aﬁ%aﬁ%aﬁ%aﬁ%%%%%%%%%%%

e K X X o X K K K e Y K X K e Y K K K o Y K K K K K K K e K X K K S X Y N X 4#2'65% ==Y

al
e

Analytical
Services

on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram e
Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,
Andhra Pradesh by MOEF & SPCB.

Half yearly Compliance status (for the period from October 2021 to March 2022) /
P

Statutory returns/ compliance reports

The Environment Department is taking care for submission of the following
statutory returns/ compliance reports to the concerned departments:

1.7
>
>
>
>
>
1.8

Submission of half yearly compliance report in respect of the stipulated
Environmental Clearance & Consent for Operation to MoEFECC and State
Pollution Control Board (APPCB).

Submission of water consumption details (Form - 1) under the Water
(Prevention and Control of Pollution) Cess Act, 1977 and amendments
thereof to APPCB

Submission of E-waste annual returns (Form - 3) as per Rule 22 (2) of the
Hazardous Wastes (Management, Handling & Transboundary Movement)
Rules, 2016 and amendments thereof to APPCB

Submission of Hazardous Wastes annual returns (Form - 1V) as per Rule 22
(2) of the Hazardous Wastes (Management, Handling & Transboundary
Movement) Rules, 2016 and amendments thereof to APPCB.

Submission of Environmental Statement (Form -V) to the APPCB

Compliance Status:

Compliance status report of the following is given Chapter - 2

Environment Clearance issued by MoEF vide EC Order 10-3/2005-IAlll
dated 11.3.2005

Environment Clearance issued by MoEF vide Order No..10-14/2009-1A.1l1,
dated 19.03.2010

Environment & CRZ Clearance issued by MOEF vide EC Order F.No.11-
91/2010-1A-1ll, dated 07.02.2012,

State Pollution Control Board issued Consent for Establishment Order No.
APPCB/VSP/VSP/113/CFE/H0O/2012 — 3923, dated 02.03.2012

State Pollution Control Board issued Consent for Operation Order No.
APPCB/VSP/VSP/113/CFO/HO/2015, dated 13.01.2016 & 10.09.2020.

GPL has obtained Environment & CRZ Clearance issued by MOEF vide EC
Order F.N0.10/51/2021-1A.1ll, dated 24.12.2021.

EC & CRZ Clearance No. 10/51/2021-1A.11l, dated 24.12.2021.

The project proponent is yet to start the works mentioned in the EC & CRZ
Clearance towards capacity augmentation. The compliance status on the
conditions stipulated in the EC & CRZ clearance will be submitted once the
works are initiated.
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2. Pursuance of the compliance status

In pursuance of the compliance status of the conditions stipulated in EC, CFEE CFO
orders issued by MoEFE&CC and State Pollution Control Board, Star Analytical
Services team has visited GPL & its surroundings on 12t & 18t March, 2022, 18th,
229 April & 9th & 10th May, 2022 and conducted monitoring Marine & Terrestrial
monitoring.

During the visit, besides monitoring & sample collection, all the required
institutional and statutory documents were verified and collected necessary data
for preparation of the EC, CFE & CFO compliance reports.

2.1 Site observations:

2.1.1 Environment Management:

80% of the cargos are being handled
through mechanized system.

Provided Mechanical Dust
Suppression System (MDSS)
consisting of 176 no. of canons
operated by PLCs to form mist all
over cargo stacks so as to settle the
cargo emissions down there itself
without fly along the wind.
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Provided 16 Mobile DSS tankers of 12
KL & 2 DSS tankers of 20 KL for dust
suppression at Berths, yards & roads.

DSS tankers are designed to form fog
while sprinkling the water with
cannons.

Erected wind breaking wall towards
the habitation side to prevent any
dust emissions to villages.

5 No. of heavy duty sweeping
machines are working for cleaning of
berths, back up areas and roads.
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Provided 24/7 truck parking facility
and ensuring all the outgoing trucks
are washed before leaving the port
boundary.

Ensuring all the outgoing cargos by vehicles/wagons are covered with
tarpaulin.

2.1.2 Environment Sustainability Activities

Operating 3 No. of Continuous Ambient Air Quality Monitoring stations at the
below mentioned located as suggested by SPCB within the Port premises to
monitor the Ambient Air Quality viz., PM 10, PM 2.5 and the data is being
uploaded to APPCB website. The Port also provided devises for measuring SO,
NO, NOz, & CO parameters.

- Administrative office towards H.B.
Colony (Station 1),

17
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- Project site office building towards Watch tower — 4 towards Gangavaram
Venkannapalem (Station?2) village (Station3)

The reports are being submitted to SPCB on monthly basis.
2.1.3 Noise Monitoring

It was observed that playing heavy sound horns (blow horns) are restricted
within the Port premises

Noise monitoring is being carried out on fortnight basis at the following
locations viz.,

Cargo handling area (as source),
Gangavaram,

Pedagantyada/ Security Gate
HB colony

AU

The reports are being submitted to the SPCB on monthly basis.
2.1.4 Ground water monitoring
No ground water withdrawal within the Port premises was observed.

The sources of water is from Kanithi reservoir thorough Visakha Industrial Water
Supply Company (VIWSCO). GPL is maintain Zero Liquid Discharge system

However, as per the statutory regulations & requirement, Ground water quality
monitoring at the locations Gangavaram (Village) & North Boundary Wall (NBW)
open well within the Port premises is being carried out on monthly basis and
reports being submitted to the APPCB.

18

e =he <A e e e he e e e e e e e e e e A e e e e e e e e e <l e e e e e e e e e e e e e e e e e e e e e e <l

S48 6~k e —H K~ 0~k Kk K K =1 XXk Kk b Kk K -~ Kk k- Kk Kk K = 0 Xk Xk K 1 = Xk Kk i K K K R ki Kk Kk i —HE - 0 X Kk e —HE K i X X Kk ke K K 4~k Xk i K K X 0 X K R K e e Ve K 15E



Half yearly Compliance status (for the period from October 2021 to March 2022)
e ﬁ: on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram
Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Star Andhra Pradesh by MOEF & SPCB.
Analytical

Services

2.1.5 Marine water & sediment monitoring

The marine water and sediment quality monitoring is being carried out on
fortnight basis of tidal sampling at the following locations

1. Harbor Basin,

2. Port entrance channel,

3. South break wall outside
4, 4.,North break wall outside

The reports are being submitted to APPCB on monthly basis.
2.1.6 Water conservation measures:

Settling ponds provided at yards for
collection of yards runoff and the
supernatant water is being used for
dust suppression.

A natural pond is available in Nursery
area for collection of rain/runoff
water. The water is utilizing for
nursery development.

Rain water harvesting pits around
the buildings are being maintained.

Rain  water drains are being
maintained and the water is using for
dust suppression to the possible
extent.

Domestic sewage water receiving
from office buildings of different
locations of Port is being treated in
STPs of 30 KL & 5 KL and being used
for greenbelt development.

19
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2.1.7

Waste management:

Plastic waste is being collected and disposed to SPCB authorized plastic
waste recycling units. (Attached as Annexure - XVII)

E - Waste is being collected and disposed to SPCB authorized E-waste
recyclers and submitting the details in Form - 3 to SPCB regularly (Attached
as Annexure - V).

Hazardous waste (Waste oil) - as per the CFO & HWA of APPCB, GPL is
permitted to generate & dispose 1200 LPA of waste oil including bilge oil. GPL
is quantifying the waste oil and disposing to SPCB authorized Waste oil
recyclers and submitting the details in Form - 4 to SPCB regularly. (Attached
as Annexure - VI)

Solid waste - In consultation with GVMC Authorities, GPL made an arrangements
for daily collecting and disposing of the domestic solid waste to GVMC dump site.
(Attached as Annexure - XI)

Organic waste- is being collected on regular basis within the Port and being
disposed to GVMC authorized dump site for landfilling and partially using for
vermin-compost preparation.

Bio-Medical Waste - operating an Onsite Health Centre (OHC) to provide First
Aid facility to the victims and generating very less quantity of Bio-Medical
Waste. GPL made an agreement with M/s. Vasistha Environ Care an
authorized Bio-medical waste Treatment Facility, Safe Collection,
Transportation & disposal of properly segregated and packed BMW and/or
Bio-Hazardous waste as per APPCB, CPCB norms. (Attached as Annexure -
XVIlI)
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2.1.8 Greenbelt:

Developed plantation of about 5.00 Lakhs in an extent of about 318.21
acres within the Port premises covering periphery of all yards, roads,
buildings and all along conveyor belts etc.

2.1.9 In House Nursery

Established & maintaining exclusive nursery with about 60,000 saplings
of Avenue, Ornamental & Fruit bearing species viz., Badam, Conacarpus,
Neem, T. Rosia, Vusiri, Casia Nadoja, Ganuga, Oil Palm, Maha Gani,
Spathodia, Maredu, Piltopharm, Pycus panda, Coconut, Custard Apple,
Lemon, Pedilanthus, Mandara
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As per the records, 63,300 no. of saplings were planted and for the year
2019-2020, 75,000 saplings in 2020-2021 and 52,000 saplings in 2021-22
within the Port premises.

Participated in "Green Plantation Programme and achieved highest
plantation of 1.35 lakh saplings with Geo-tagging & 87.24% survival rate.

2.1.10 High Density Plantation (Miyawaki)

Developed High Density Plantation
(Miyawaki) within the Port premises in
an extent of 1.0 Acre with 12,1720 no.
of plantation, as directed by APPCB.

In 'Miyawaki' forests, the trees grow
more quickly and absorb more CO:
than plantations grown for timber.

Its benefits include lowering
temperature, making soil nutritious,
supporting local wildlife and
sequestration of carbon.

Reforestation presents compromises
between biodiversity, carbon
sequestration and water.
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?/f. Half yearly Compliance status (for the period from October 2021 to March 2022)

2.2 Marine & Terrestrial Monitoring by Star Analytical Services:
Ambient Air Quality Monitoring

Station - 1 Station - 2 Station - 3

Administrative
office Building
towards H.B. Colony

Project site office building  Watch tower — 4 towards
towards Venkannapalem Gangavaram village

2.2.1 CAAQM 24 Hours values:

Table 2.1
Station - 1 Station - 2 Date Station - 3
Administrative Project site office Watch tower - 4
SI Date office Building building towards Towards
No. towards H.B. Colony Venkannapalem Gangavaram (V)
V)
PM 10 PM 2.5 PM 10 PM 2.5 PM 10 PMW 2.5
1 18.04.2022 65.12 40.1 60.35 37.95 22.04.2022 67.30 41.20
2 18.04.2022 64.58 39.81 59.84 37.65 22.04.2022 66.73 40.88
3 18.04.2022 64.35 39.65 59.63 37.51 22.04.2022 66.49 40.72
4 118.04.2022 64.15 39.53 59.45 37.40 22.04.2022 66.29 40.60
5 18.04.2022 64.09 39.46 59.39 37.32 22.04.2022 66.23 40.52
6 18.04.2022 63.15 38.91 58.52 36.81 22.04.2022 65.25 39.96
7 18.04.2022 62.77 38.66 58.19 36.59 22.04.2022 64.86 39.71
8 18.04.2022 63.78 39.28 59.10 37.16 22.04.2022 65.90 40.34
9 18.04.2022 64.20 39.55 59.49 37.41 22.04,2022 66.34 40.62
10 | 18.04.2022 65.27 40.15 60.48 37.97 22.04.2022 67.45 41.23
11 | 18.04.2022 64.26 39.56 59.57 37.44 22.04.2022 66.43 40.65
12 | 18.04.2022 64.44 39.68 59.71 37.54 22.04.2022 66.58 40.75
13 | 18.04.2022 63.58 39.20 58.92 37.08 22.04.2022 65.70 40.26
14 | 18.04.2022 63.39 39.03 58.75 36.92 22.04.2022 65.51 40.09
15 | 18.04.2022 62.74 38.66 58.10 36.55 22.04.2022 64.83 39.71
16 | 18.04.2022 63.41 39.07 58.76 36.94 22.04.2022 65.53 40.1
23
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17 | 18.04.2022 64.08 39.48 59.38 37.34 22.04.2022 66.21 40.55
18 | 18.04.2022 63.22 38.95 58.61 36.87 22.04.2022 65.35 40.03
19 | 18.04.2022 65.17 40.19 60.40 38.02 22.04.2022 67.35 41.28
20 | 18.04.2022 64.95 40.04 60.19 37.88 22.04.2022 67.12 4112
21 18.04.2022 65.10 40.10 60.33 37.93 22.04.2022 67.27 41.18

22 |18.04.2022 65.87 40.50 61.04 38.31 22.04.2022 68.07 41.60
23 18.04.2022 65.88 40.56 61.03 38.36 22.04.2022 68.06 41.65

24 [18.04.2022 | 6156 37.92 | 57.05 35.87 | 22.04.2022 | 63.62 38.95
Minimum 61.56 37.92 57,95 35.87 63.62 38.95
Maximum 65.88 4056 | 61.04 | 3836 68.07 41.65
ADa"V 64.13 39.50 | 59.43 | 37.37 66.27 40.57

verage
100 60 100 60 100 60
Standard pg/m3 pg/m3 pg/m3 pg/m3 pg/m3 pg/m3

2.2.2 Noise Monitoring:

rORY
GATE woune
——

Table 2.2
S. Date Time Port Site-1 | Port Site-2 Date Time Gangavaram
No Main gate | (Near Break )
Water)
Noise Level in dB(A) Noise Level
in dB(A)
1 09.05.2022 6.00am 46 45 10.05.2022 6.00am 43
2 09.05.2022 7.00am 48 48 10.05.2022 7.00am 46
3 09.05.2022 8.00am 52 50 10.05.2022 8.00am 47
4 09.05.2022 9.00am 53 59 10.05.2022 9.00am 52
5 09.05.2022 | 10.00am 55 62 10.05.2022 | 10.00am 54
6 09.05.2022 | 11.00am 58 61 10.05.2022 11.00am 56
7 09.05.2022 | 12.00pm 60 65 10.05.2022 12.00pm 59
8 09.05.2022 1.00pm 61 64 10.05.2022 1.00pm 62
9 09.05.2022 2.00pm 62 63 10.05.2022 2.00pm 63
10 | 09.05.2022 3.00pm 63 61 10.05.2022 3.00pm 65
11 09.05.2022 4.00pm 65 60 10.05.2022 4.00pm 66
12 | 09.05.2022 5.00pm 69 66 10.05.2022 5.00pm 67
24
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13 | 09.05.2022 | 6.00pm 68 51 10.05.2022 6.00pm 60
14 | 09.05.2022 7.00pm 59 50 10.05.2022 7.00pm 65
15 | 09.05.2022 | 8.00pm 58 53 10.05.2022 8.00pm 67
16 | 09.05.2022 | 9.00pm 56 52 10.05.2022 9.00pm 66
17 | 09.05.2022 | 10.00pm 56 50 10.05.2022 | 10.00pm 69
18 | 09.05.2022 | 11.00pm 55 48 10.05.2022 11.00pm 59
19 | 09.05.2022 | 12.00pm 54 46 10.05.2022 12.00pm 69
20 | 09.05.2022 1.00am 53 45 10.05.2022 1.00am 68
21 09.05.2022 2.00am 52 43 10.05.2022 2.00am 42
22 | 09.05.2022 3.00am 50 42 10.05.2022 3.00am 41
23 | 09.05.2022 4.00am 49 41 10.05.2022 4.00am 40
24 | 09.05.2022 5.00am 45 40 10.05.2022 5.00am 40

2.2.3 Open well, Ground (bore well) & surface water monitoring

Open well, Ground (bore well) & surface water monitoring

1P ar2n s 1L07s
Y

)
T N RS SR aa abe

Table 2.3 Open well (Pedagantyada)

S.No | Parameters Values | Units IS 10500:2012
Standard
1. Temperature 27 Oc -
2. Colour 5 Hazen 5
3. Turbidity 0.6 NTU 1
4, pH 7.1 - 6.5-8.5
5. Total Solids 988 mg/| NS
6. Total Dissolved Solids 980 mg/I 500
7. Total Suspended Solids 8.0 mg/| NS
8. Total Hardness (as CaCOs) 390 mg/I 200
9, Calcium (as Ca) 82 mg/I 75
10. | Magnesium (as Mg) 45 mg/I 30
11, Sodium (as Na) 168 mg/I NS
12. Potassium (as K) 19 mg/I NS
13. | Total Alkalinity (as CaCOs) 305 mg/I 200
14. | Chloride (as Cl) 291 mg/I 250
15. | Sulphate (as SO4) 35 ma/| 200
16. Nitrate Nitrogen (as NOz) 0.5 mg/I 45
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17. Silica (as Si0y) 3.09 mg/I| NS
18. Fluoride (as F) 0.62 mg/| 1.0
19. Residual, Free Chlorine <0.2 mg/| 0.20
20. | Mineral Oil Nil mg/I 0.50
21. Cyanide (as CN) <0.02 mg/I 0.05
22. | Aluminium (as Al) <0.5 mg/| 0.03
23. | Arsenic (as As) <0.001 mg/I 0.01
24. | Boron (as B) <0.1 mg/I 0.50
25. | Cadmium (as Cd) <0.01 mg/I 0.003
26. | Total Chromium (as Cr) 0.01 mg/I 0.05
27. | Hexavalent Chromium (as Cr®*) <0.05 mg/! 0.05
28. | Copper (as Cu) 0.02 mg/I 0.05
29. | Iron (as Fe) 0.19 mg/I 0.30
30. | Lead (as Pb) <0.01 mg/I 0.01
31. Manganese (as Mn) 0.02 mg/I 0.10
32. | Mercury (as Hg) <0.01 mg/I 0.001
33, | Nickel (as Ni) 0.02 mg/I 0.02
34, | Selenium (as Se) <0.001 mg/I 0.01
35. | Zinc (as Zn) 0.56 mg/I 5.0
Table 2.4 Bore well (Ground water) (Pedagantyada)
S.No | Parameters Values Units IS 10500:2012
Standard
1. Temperature 27 Oc -
2. Colour 3 Hazen 5
3. Turbidity 0.5 NTU 1
4, pH 7.61 - 6.5-8.5
5. Total Solids 465 mg/I NS
6. Total Dissolved Solids 459 mg/I 500
7. Total Suspended Solids 6.0 mg/| NS
8. Total Hardness (as CaCOs) 185 mg/I 200
9, Calcium (as Ca) 34 mg/| 75
10. | Magnesium (as Mg) 24 mg/I 30
11. Sodium (as Na) 62 mg/| NS
12. Potassium (as K) 28 mg/I NS
13, Total Alkalinity (as CaCOs) 150 mg/I 200
14, Chloride (as ClI) 145 mg/I 250
15. | Sulphate (as SO4) 9 mg/I 200
16. Nitrate Nitrogen (as NOs) 0.4 mg/| 45
17. Silica (as Si0y) 1.09 mg/I NS
18. Fluoride (as F) 0.45 mg/| 1.0
19. Residual, Free Chlorine 0.2 mg/I 0.20
20. | Mineral Qil Nil mg/I 0.50
21, Cyanide (as CN) <0.02 mg/I 0.05
22. | Aluminium (as Al) <0.5 mg/I 0.03
23. | Arsenic (as As) <0.001 mg/I 0.01
24. | Boron (as B) <0.1 mg/I 0.50
25. | Cadmium (as Cd) <0.01 mg/I 0.003
26. | Total Chromium (as Cr) 0.04 mg/| 0.05
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27. | Hexavalent Chromium (as Cr®*) <0.05 ma/| 0.05

28. | Copper (as Cu) 0.02 mg/I 0.05

29. | Iron (as Fe) 0.25 mg/I 0.30

30. | Lead (as Pb) <0.01 mg/I| 0.01

31, Manganese (as Mn) 0.05 mg/I 0.10

32. | Mercury (as Hg) <0.01 mg/I 0.001

33. | Nickel (as Ni) <0.01 mg/I 0.02

34, | Selenium (as Se) <0.001 mg/I 0.01

35, | Zinc (as Zn) 0.31 mg/I 5.0

Table 2.5
Surface Water at Pedagantyada Location
Values . IS
S.No Parameters Units 2296:1982
1. Temperature 27 °C NS
2. Colour 21 Hazen 300
3. Turbidity 1.6 NTU NS
4, Ph 7.29 - 6.5-8.5
5. Total Solids 595 mg/I NS
6. Total Dissolved Solids 574 mg/I 1500
7. Total Suspended Solids 21 mg/I NS
8. Total Hardness (as CaC0O3) 275 mg/| NS
9, Calcium (as Ca) 58 mg/I NS
10. | Magnesium (as Mg) 32 mg/I| NS
1. Sodium (as Na) 73 mg/! NS
12. Sodium Absorption Ratio 1.91 - -
13, Potassium (as K) 9.3 mg/| NS
14, | Total Alkalinity (as CaCO3) 205 mg/I NS
15. | Chloride (as ClI) 170 mg/I 600
16. | Sulphates (as SO4) 15 mg/I 400
17. Nitrate Nitrogen (as NO3) 2.7 mg/I 50
18. Silica (as Si02) 0.5 mg/I NS
19. Fluoride (as F) 0.46 mg/I 1.5
20. Residual, Free Chlorine <0.2 mg/I NS
21. Mineral Oil Nil mg/I NS
22. | Cyanide (as CN) <0.02 mg/| 0.05
23. | Aluminium (as Al) <0.5 mg/I NS
24. | Arsenic (as As) <0.001 mg/I 0.2
25, | Boron (as B) <0.1 mg/I NS
26. | Cadmium (as Cd) <0.01 mg/I 0.01
27. | Total Chromium (as Cr) 0.02 mg/I 0.05
28. | Hexavalent Chromium (as Cr6+) <0.05 mg/| 0.05
29. | Copper (as Cu) 0.01 mg/I 1.5
30. | Iron (as Fe) 5.10 mg/I 50
31, Lead (as Pb) <0.01 mg/I 0.1
32. | Manganese (as Mn) 0.06 mg/I NS
33. | Mercury (as Hg) <0.01 mg/I NS
34, | Nickel (as Ni) 0.04 mg/I NS
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35. | Selenium (as Se) <0.001 mg/I| 0.05
36. | Zinc (as Zn) 3.60 mg/| 15
37. Oil and Grease <0.1 mg/| 0.1
38. | Dissolved Oxygen 3.4 mg/I 4
39. | Chemical Oxygen Demand 20 mg/| NS
40. | BOD 3 days at 27+10C 6.6 mg/I 3
41, Total Coliforms 806 MPN/100 ml 5000
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?/f. Half yearly Compliance status (for the period from October 2021 to March 2022)

2.2.4 Marine Monitoring:

Marine Water & sediment sample collection

Table 2.6
South
Port
S. Parameter Unit Harb9ur Entrance brake North bra.ke
No Basin Wall Wall Outside
Channel .
Outside

1. Temperature °C 32.2 29.2 31.2 32.2
2. Ph H+ conc 8.20 8.24 8.20 8.24
3. Salinity PSU 32.6 32.2 32.0 33.0
4, Turbidity NTU 26 10 12 14
5. Total Suspended mg/I 30 12 14 16

Solids
6. Transparency Mts. 0.8 1.4 1.2 1.2
7. Electrical mMHo 32.4 34.0 35.2 33.6

Conductivity
8. Dissolved Oxygen mg/| 4.2 4.8 4.4 4.6
9. Biological Oxygen mg/I 1.8 1.6 1.8 2.0

Demand
10. | Oil & Grease mg/I 1.4 0.6 0.4 0.8
11. Sulphate mg/I 1026 1046 1068 1040
12. Phosphate mg/| 0.34 0.28 0.32 0.26
13. Nitrate mg/I 3.2 2.6 3.0 1.6
14. | Nitrite mg/I 0.022 0.02 0.028 0.032
15. Chloride mg/I 21046 19482 20432 19684
16. | Chromium Ppm 0.028 0.024 0.026 0.022
17. Mercury Ppm Nil Nil Nil Nil
18. | Zinc Ppm 0.22 0.16 0.18 0.16
19. | lron Ppm 0.028 0.022 0.034 0.028
20. | Manganese Ppm 0.022 0.024 0.02 0.016
21. Cadmium Ppm Nil Nil Nil Nil
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ANALYSIS OF MARINE WATER/LOW TIDE SAMPLES
Table2.7
S. Parameters Unit Harbour Port South North
No basin Entrance | brake brake
Channel Wall Wall
outside Outside
1. Phytoplankton Count No. /L 12000 12000 9800 12000
2. Zooplankton Count No./m? 850 1000 600 1000
3. Chlorophyll a mg/m? 1.8 2.4 3.4 3.6
4. Chlorophyll b mg/m? 2.0 2.8 2.8 2.8
5. Primary Productivity gC/m? 3.2 3.0 3.2 3.2
6. Biomass mg/m? 2.6 2.4 2.4 2.6
Table 2.8
S. | Species Total Species count in 1L
No Harbour Port South North
basin Entrance | brake Wall | brake Wall
Channel outside Outside
A. | Phytoplankton Species
Prorocentrummicans 28 24 42 34
Amphora lineolata 04 10 36 48
Cymbella marina 22 04 54 36
Bacteriastrum 14 28 02 02
delicatulum 02 08 26 56
Thalassionema 18 12 30 24
nitzschioides 0 10 14 36
Chaetoceros dydymus 26 12 06 10
Skeletonemacostatum 10 0 10 0
Thalassiothrixlongissima
Cymbella marina
B. | Zooplankton Species
Foraminifera 34 36 28 42
Chaetognatha 06 22 10 36
Amphipoda 22 10 32 04
Cladocera 0 08 14 28
Eggs of fish & larvae 08 02 06 04
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2.2.5 Sediment Benthic Sample Analysis

Table - 2.8
S. Parameters Unit Result
No Harbour Port South brake North brake
Basin Entrance  |Wall OQutside Wall Outside
Channel
1. pH H+ conc 7.10 7.08 7.06 7.12
2. Organic % 1.8 1.0 0.6 1.2
matter
3. | Nitrate mg/kg 2.6 1.8 2.0 1.0
4, | Phosphate mg/kg 1.4 1.2 0.8 1.2
5. | Oil & Grease mg/kg 0.12 0.1 0.01 0.01
6. Iron ppm 0.14 0.16 0.16 0.14
7. Manganese ppm 0.16 0.14 0.14 0.18
8. | Nickel ppm 0.12 0.1 0.12 0.12
9. | Chromium ppm 0.18 0.12 0.14 0.16
10. | Mercury ppm Nil Nil Nil Nil
11. | Zinc ppm 0.2 0.14 0.18 0.16
12. | Lead ppm 0.01 0.01 0.01 0.01
13. | Arsenic ppm 0.01 0.01 0.01 0.01
14. | Selenium ppm 0.01 0.01 0.01 0.01
15. | Copper ppm 0.18 0.14 0.14 0.12
BENTHIC FAUNAL DIVERSITY
Table - 2.9
S. Species/Group Result
No Total Species Count
Harbour Basin Port Entrance South brake North brake Wall
Channel Wall Outside Outside
1. | Opheliidae sp 20 32 38 24
2. | Glyceridae sp 08 10 14 08
3. | Nereidae sp 22 14 26 32
4. | Aphroditidae sp 36 06 18 06
5. | Cirratulidae sp 12 18 10 14
6. | Capitella sp 10 06 02 0
7. | Amphipoda sp. 0 18 14 18
8. | Gastropoda 12 0 08 0
9. | Chaetognatha 04 10 10 02
31
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3.0 Compliance status of conditions stipulated in the EC Order 10-
3/2005-IA.llildated 11.03.2005
Sl. Condition Compliance
No.
A. |Specific Conditions

i. |The project proponent shall not|This condition is complied with.
undertake any destructlpn of Development of Phase-l construction
mangroves d““?‘g construction ana was completed in the year August,
operation of project. 2008.

No mangroves were observed within
the Port limits.

ii. |All the conditions stipulated by
Andhra Pradesh pollution control|This condition is complied with.
board in their consent letter no|The Port Authorities implemented all
113/PCB/C. Esst/RO- VVSP/AEE-|the conditions stipulated in the
n/2002-1225,dated  24.7.2003shall|consent issued by APPCB.
be effectively implemented

iii. |Littoral drift management using|Being Complied
rainbow technique should be
adopted for beach nourishment on|GPL has created a sand trap near the
the northern side of north break|South breakwater. The material
water to combat coastal erosion|trapped in the sand trap is being
problems. lifted and the same is being used for

beach nourishment on the north side
of the North Boundary Wall.

iv. |Random wave plump test should be|Complied
conducted to check the stability of As per the information provided by
breakwater section and round head. the Port Authorities, the Wave flume
Before commencement of work. tests were carried out at through HR

Wallingford, UK, to check the
stability of breakwater section and
round head before commencement
of work.

v. |Large quantities of stones are|This condition was complied with.
proposed to be quarried from Yarada The Port Authorities informed that
hill. Epvironment management apd the Environment management and
rehabitation plan of the quarry site Rehabilitation plan was implemented
?hOUId be  worked out  and at quarry site with the development
implemented. of Greenbelt in an area of 40 acres.
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3
3
4 vi. |Marine ecology monitoring shall be|Being complied.

done regularly during construction of
breakwater and dredging operation.

Marine ecology monitoring is being
carried out through an Authorized
Agency on fortnight basis and
submitting to APPCB.

Acknowledgements for the period
from October 2022 to March 2022
are Attached as Annexure - XIV.

: Vii.

Regular monitoring of air quality
shall be done in the settlement areas
around the project site and
appropriate  safeguard measures
shall be taken to ensure that the
population is not subjected to higher
levels of air pollution.

Being complied.

GPL Operating 3 No. of Continuous
Ambient Air Quality Monitoring
stations at the below mentioned
located as suggested by SPCB
within the Port premises to monitor
the Ambient Air Quality viz., PM 10,
PM 2.5, and the data is being
uploaded to APPCB website.

Administrative office towards H.B.
Colony (Station 1)

Project site office building towards
Venkannapalem (Station?2)

Watch  tower 4  towards
Gangavaram village (Station3)

It was observed that the data is
being uploaded to APPCB website

and the values are within the
stipulated standards.
The Acknowledgements for the

period from October 2022 to March
2022 are Attached as Annexure -
XIV.
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Services
viii. |Sewage arising in the port area shall|Being complied.
be disposed off after adequate . port s operating STP of 30 KLD
trgatment to conform to the standard and 5 KLD capacities to treat the in-
stl.p'ulated by APPCB and shall ) be house generated sewage water and
ut|I|zed'/re-cychd' for gardening, the treated water is being used for
plantation and irrigation. the dust suppression / green belt
development only.
iXx. |The relocation of the fisherman |This conditionis complied with.
community will  be done strictly
in accordance with the norms|The Port Authorities informed that
prescribed by the state Environment. [the Government of Andhra
The relocated fishermen community |Pradesh had finalized the RE&R
will be provided with all facilities|package to the PDFs& PAFs after
including health care, education,|having detailed discussions with the
sanitation and livelihood. fisherman community.
x. |Adequate plantation shall be carried| Being Complied.

out along the roads of the port
premises and a green belt shall be
developed.

The Port developed plantation of
about 5.00 Lakhs in an extent of
about 318.21 acres within the Port
premises covering periphery of all
yards, roads, buildings and all along
conveyor belts etc.

Maintaining 50 m width of green
belt towards North and North-West
direction with special emphasis
towards habitation.

Developed High Density Plantation
(Miyawaki)  within  the  Port
premises in an extent of 1.0 Acre
with 12,120 no. of plantation.

Participated in "Green Plantation
Programme and achieved highest
plantation of 1.35 lakh saplings
with Geo-tagging & 87.24% survival
rate.

Maintaining in-house nursery with
different kind of species.

As per the records, 63,300 no. of

saplings were planted in the year
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Star Andhra Pradesh by MOEF & SPCB.
Analytical
Services
2019-2020, 75,000 saplings in
2020-2021 and 52,000 saplings in
2021-22 within the Port premises.
Maintenance including
replacement of causalities s
attended regularly.
xi. |Project proponent shall regularly| Being complied.
updatg the di;aster management plan The Port Authorities informed that
from time to time an onsite and offsite emergency
action plan is prepared and
submitted to APPCB, RO, VSP.
The plan was lastly revised on
01.01.2022
It was observed from the records
that the Port is conducting Mock
drills periodically. Details of Mock
drills conducted is attached as
Annexure - IX,
xii. |Firefighting arrangements are |Being Complied
examined to the new proposal. The Port Authorities are conducting
the mock drills periodically and the
details of Mock drills conducted is
attached as Annexure - IX
xiii. |There shall be no withdrawal of|Being Complied.
gropnd water in CRZ area, for this GPL is not withdrawing any ground
project. The proponent shall ensure water within the Port premises
that as a result of the proposed
ponstructions, ingress of saline water GPL is purchasing the required
Into grqund water does n.ot take quantity of water from GVMC.
place. Piezometers shall be installed
for regular monitoring for this
purpose at appropriate locations on
the project site.
xiv. | The project shall not be|Complied
commissioned till the requisite water Water supply and power supply are
supply and electricity to the project provided/ commissioned by GOAP
are provided by the PWD/ Electricity through GVMC and APTRANSCO on
Department. 11.12.2008  prior  to  the
commencement of port operations.
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Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
g xV. |Specific arrangements for rain water|Complied
harvesting should be made in the
7 project design and the rain water so|GPL for rain water harvesting in
] harvested should be optimally|project area utilizing for dust
utilized. Details in this regard should |suppression.

; be . fum'Sh?d to this M"'.]'St.rys The details were furnished to MOEF
4 Regional Office at Bangalore within 3 vide GPL letter dated 9th June 2005
; months. with letter No. GPL/GEN/002.

xvi. | The facilities to be constructed in the|Complied
; CRZ area as part of this projec; should The construction is completed as
; be ;tgctly In_conformity V.V'.th ‘the per the provision under CRZ
g provisions of the CRZ Notification. Notification. 1991 as amended
: 1991 as amended subsequently. subsequently and project is in

operation from Aug 2008.

3 xvii. |Land reclamation shall be carried out|Complied.
] only t‘o the' extent that it is essential The construction is completed and
] for this project. project is in operation

XVviii.|Green buffer zone shall be provided all Being Complied.

around the project area in
consultation with local forest
department and the report submit to
this Ministry’'s Regional Office at
Bengalore.

The Port developed plantation of
about 5.00 Lakhs in an extent of|
about 318.21 acres within the Port
premises covering periphery of all
yards, roads, buildings and all
along conveyor belts etc.

Maintaining 50 m width of green
belt towards North and North-
West direction with special
emphasis towards habitation.

Developed High Density|
Plantation (Miyawaki) within the
Port premises in an extent of 1.0
Acre with 12,120 no. of plantation.

Participated in "Green Plantation
Programme and achieved highest
plantation of 1.35 lakh saplings
with  Geo-tagging & 87.24%
survival rate.

Maintaining in-house nursery with
different kind of species.
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- As per the records, 63,300 no. off
saplings were planted in the year
2019-2020, 75,000 saplings in
2020-2021 and 52,000 saplings in
2021-22 within the Port premises.

Maintenance including replacement
of causalities is attended regularly.

XiX.

No product other than those
permissible in the Coastal Regulation
Zone Notification, 1991 shall be
stored in the Coastal Regulation Zone
area.

This condition is being complied
with.

General Conditions

Construction  of  the
structures should be
meticulously conforming to the
existing Central/ local rules and
regulations including Coastal
Regulation Zone Notification 1991 &
its amendments. All the construction
designs/ drawings relating to the
proposed construction activities must
have approvals of the concerned
State  Government  Departments/
Agencies.

proposed
undertaken

Complied

All  construction designs/drawings
related to construction activity are
approved by State government of
A.P & regulations including Coastal
Regulation Zone Notification 1991 &
its amendments and all the activities
proposed is completed.

Adequate provisions for infrastructure
facilities such as water supply, fuel,
sanitation etc. should be ensured for
construction workers during the
construction phase of the project so

Being complied.

No colonies were established for
construction workers in the port
area as all of them were residing in

wastewater treatment plant outside
the CRZ area. The quality of treated
effluents, solid wastes and noise level
etc. must conform to the standards
laid down by the competent

as to avoid felling of trees/ mangroves |the nearby residential colonies
and pollution of water and the|outside the project area.
surroundings.

iii. [The project authorities must make|Being complied.
necessary arrangements for disposal
of solid wastes and for the treatment|GPL developed Solid waste
of effluents by providing a proper|management plan and suitable

arrangements are made for disposal
of solid & Hazardous waste as per
the SWM Rules 2016 and Hazardous
and other Wastes (Management and

Transboundry Movement) Rules,
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on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram
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Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

State Pollution Control Board and the
Union Ministry of Environment and
Forest under the Environment
(Protection) Act, 1986, whichever are
more stringent.

1.

Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
3
authorities including the Central/|2016 and its amendments.

Drained/used oil with MS/
HDPE barrels is dispatching to
the authorized recyclers and
submitting annual report in Form
- IV to APPCB before 30" June.

Latest submission is on
09.06.2021 - Annexure - VI
2. Non-Bio degradable wastes lift

through GVMC.

Form-3 of Annual report of E-
waste generated & disposed as
per E-Waste (Management)
Rules, 2016 and its Amendments
are submitted to APPCB before
30t June. Latest submission is
on 25.06.2021 - Annexure - V

4, Sludge from STP - utilizing as

5. GPL appointed

manure for plants.

an authorized
agency to carry-out noise
monitoring on fortnight basis and
submitting the report to A.P.

Pollution Control Board on
monthly basis. The Ackw of
reports for the period from

October 2021 to March 2022 are
attached as Annexure - XIV

The proponent shall obtain the
requisite consents for discharge of
effluents and emissions under the
Water (Prevention and Control of
Pollution) Act, 1974 and the Air
(prevention and Control of Pollution)
Act, 1981 from the Andhra Pradesh
Pollution Control Board before
commissioning of the project and a
copy of each of these shall be sent to
this Ministry.

Complied

GPL has obtained Consent from
APPCB vide consent order No.
APPCB/ VSP/ VSP/113/
HO/2020, dated 10.09.2020 with
validity up to 31t December 2025.

Water, Air & HWA Consent copy
attached as Annexure - lll.

CFO/
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GANGAYARAM

Being Complied

GPL established and operating 2 No.
of STPsi.e.,, 1X30 KLD &1 X 5.0 KLD
in the port premises.

Entire quantity of sewage collected
is being treated in designated STPs
and the treated sewage is used for
gardening purpose after confirming
within the prescribed PCB standard.
GPL is analyzing the parameters of
STP outlet on fortnight basis and
the values are within the stipulated
parameters.

Records are being maintained and
made available for inspection to the
concerned State/ Central officials
during their visits.

Being Complied

GPL appointed an authorized
agency to carry-out Environmental
monitoring parameters on
terrestrial as well as marine water
quality and submitting the report to
RO, A.P. Pollution Control Board on
monthly basis and MoEFE&CC on
half-yearly basis.

The Ackw. reports for the period
from October 2021 to March 2022
are attached as Annexure - XIV

Being complied.

It was observed that no sand dunes
and mangroves located in the
project area. Phase-| construction is
completed in August, 2008.

This condition is complied with.
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¥

;{t v. |The proponents shall provide for a
& regular monitoring mechanism so as
j’ to ensure that the treated effluents
;{ri conform to the prescribed standards.
% The records of analysis reports must
jr: be properly maintained and made
4 available for inspection to the
¥ concerned State/ Central officials
}t during their visits.

g}r,

¥

#

¥

%,

¥

%,

¥

%,

¥

%,

¥

j; vi. |[In order to carry out the
4 environmental monitoring during the
jf operational phase of the project, the
;2 project authorities should provide an
j; environmental laboratory well
i equipped with standard equipment
lf and facilities and qualified manpower
;wi to carry out the testing of various
! environmental parameters.

¥

%

¥

%

i vii. |The sand dunes and mangroves, if
i any, on the site should not be
i disturbed in any way.

%

¥

%

f’; viii. |A copy of the clearance letter will be
$ marked to the concerned Panchayat/
;ﬁ local NGO. If any, from whom any
4 suggestion/ representation has been
ff received while processing the
4

H proposal.

’w%

¥

&
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3
g iX. | The Andhra Pradesh Pollution Control|This condition is complied with.
Board should display a copy of the
7 clearance letter at the Regional
] Office. District Industries Centre and
Collector's Office/ Tehsildar's Office
7 for 30 days.
4 X. | The funds earmarked for environment|Being complied.
4 pro‘tect'lon _measures should  be GPL Authorities informed that the
maintained, in a sepafate §ccount and environmental monitoring and
3 there should be no diversion of these protection measures were included
; fu‘nds for any other purpose. A year- in the Contractor's scope at the
wise expenditure on enwronmentgl construction stage of the project.
7 safeguards should be reported to this
4 Ministry's Regional Office  at|During the Operations stage, the
Bangalore and the SPCB. Funds & expenditure earmarked for
7 environment protection measures
] are being reported in Form - V
Environmental Statement and
7 submitting the same to MoEF& CC,
4 and APPCB.
Latest submission is on 24.09.2021.
3 Copy Attached as Annexure - VII
4 xi. |Full support should be extended to|Being complied.
i the officers of this Ministry's Regional
; Office at Bangalore and the officers
7 of the Central and State Pollution
4 Control Boards by the project
proponent’'s during their inspection
’ for monitoring purposes, by furnishing
4 full details and action plans including
% the action taken reports in respect of
mitigative  measures and other
: environmental protection activities.
1 xii. [In case of deviation or alteration in|Being complied.
the project including the
] implementing agency, afresh
4 reference should be made to this
] Ministry for modification in the
clearance conditions or imposition of
new ones for ensuring environmental
protection.
41
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Xii.

This Ministry reserves the right to
revoke this clearance, if any of the
conditions stipulated are not
complied with to the satisfaction of
this Ministry.

This condition
with.

is being complied

XiV.

This Ministry or any other competent
authority may stipulate any other
additional conditions subsequently, if
deemed necessary, for environmental
protection, which shall be complied
with.

This condition
with.

is being complied

7 XV,

The  project proponent should
advertise at least in two local news
papers widely circulated in the region
around the project, one of which shall
be in the vernacular language of the
locality concerned informing that the
project has been accorded
environmental clearance and copies
of clearance letters are available
with the State Pollution Control Board
and may also be seen at Website of
the  Ministry of  Environment&
Forestsat http://www.envfornic.in.
The advertisement should be made
within 7 days from the date of issue of
the clearance letter and a copy of the
same should be forwarded to
Regional Office of this Ministry at
Bangalore.

Complied

XVi.

The Project proponents should inform
the Regional Office at Bangalore as
well as the Ministry the date of
financial closure and final approval of
the project by the concerned
authorities and the date of start of
Land Development Work.

This condition
with.

is being complied

42
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3.1 Compliance status of conditions stipulated in the EC & CRZ
Clearance N0.10-14/2009-IA.lll, dated 19.03.2010.

Sl. Condition Compliance
No
A. Specific Conditions

No construction work other than
those Permitted in Coastal
Regulation Zone Notification,1991
shall be carried out in Coastal
Regulation Zone area.

Being complied.

Phase-l construction is completed by
August, 2008

Sewage shall be treated and the
Treatment  Facility shall be
provided in Accordance with the
Coastal Regulation Zone
Notification,1991. The disposal of
Treated water shall confirm the
regulation of Andhra Pradesh
State Pollution Control Board.

Being Complied

GPL established and operating 2 No.
of STPs i.e., 1 X 30 KLD &1 X 5.0 KLD
in the port premises.

Entire quantity of sewage collected
is being treated in designated STPs
and the treated sewage is used for
gardening purpose after confirming
within the prescribed PCB standard.
GPL is analyzing the parameters of
STP outlet on fortnight basis and the
values are within the stipulated
parameters.

Records are being maintained and
made available for inspection to the
concerned State/ Central officials
during their visits.

Oils pills if any shall be properly
collected and disposed as per the
Rules.

Being Complied
GPL is not handling any liquid cargo
presently.

GPL is maintaining Onsite Emergency
Plan & Oil spill contingency plan.

It was observed from the records
that the Port is conducting Mock
drills periodically. Details of Mock
drills conducted is attached as
Annexure - IX
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Mangrove plantation/green belt in
the Project area, wherever
possible.

Adequate budget shall be provided
in the Environment Management
Plan for such mangrove
development.

Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
3
3 iv. | The approach channel shall be | Being Complied
- properly Demarcated with lighted
; buoys for safe Navigation and | The approach channel is well
adequate traffic control guidelines | demarcated with lighted buoys for
: shall be framed. The fishermen | safe navigation and patrolling boats
; shall be suitably educated and | are continuously watching the
informed  about the traffic | channels and fishermen are well
7 guidelines. informed.
4 v. | The project proponent shall | Being Complied
set up Separate environmental
; management cell for effective | A dedicated Environment
. implementation of the stipulated | Management cell headed by Vice
g environmental safeguards under | President was set-for implementation
the supervision of a Senior | of the environmental issues.
3 Executive.
] vi. | The project proponentshall take up | Being Complied.

The Port developed plantation of
about 5.00 Lakhs in an extent of
about 318.21 acres within the Port
premises covering periphery of all
yards, roads, buildings and all along
conveyor belts etc.

Maintaining 50 m width of green
belt towards North and North-
West  direction with  special
emphasis towards habitation.

Developed High Density Plantation
(Miyawaki)  within  the Port
premises in an extent of 1.0 Acre
with 12,120 no. of plantation.

Participated in "Green Plantation
Programme and achieved highest
plantation of 1.35 lakh saplings
with  Geo-tagging & 87.24%
survival rate.

Maintaining in-house nursery with
different kind of species.

As per the records, 63,300 no. of
saplings were planted in the year

44

%4%%#4%%#4%%#4%\‘)%»4%%?#4??%?#»4??%%»4??%?#4??4\%»4??4?#4}%\%#%%’F%4’,4‘/%4‘,4‘/%\JKF%\%(‘/%\%4‘/%\%(‘/%\%(‘/%%%0?\Mm,i;%0?%%%%0?\Mm,i;%0?%XD\‘X)F?\J»XD%OF?<¥.X>%OF?%%@F‘»<ﬂ>%OF?<ﬂ>%OF?4,1?\‘30??4%%4###4’/#?#?############



i e e e T S i e e e e N d i e e e o ‘2’9\'"‘?‘“‘:’%‘Yf":’Q*'*”?‘““"9“'"‘?‘“‘:’Cﬁ"’?‘“‘*’?h"’ﬁ“W"‘F“’?hz’a?"‘ﬁdﬁ"‘ﬁ*ﬁ*%

<0
<

Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram

m RT
GANGAVARAM

Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
g 2019-2020, 75,000 saplings in
2020-2021 and 52,000 saplings in
7 2021-22 within the Port premises.
: Maintenance including replacement
] of causalities is attended regularly.
vii. | The funds earmarked for the | This condition is being complied
7 environment management plan | with.
. shall be included in the budget
and this shall not be diverted for
; any other purposes.
: B. General Conditions

Adequate provision, for
infrastructure facilities including
water supply, fuel and sanitation
must be ensured for construction
workers during the construction
phase of the project to avoid any
damage to the environment.

Being complied.

No colonies were established for
construction workers in the port area
as all of them were residing in the
nearby residential colonies outside
the project area.

Appropriate measures must be
taken while undertaking digging
activities to avoid any likely
degradation of water quality.

Being Complied.

- GPL is not drawing any ground
water from the port area or its
surroundings

- The sources of water is from
Kanithi reservoir thorough Visakha
Industrial Water Supply Company
(VIWSCO).

- GPL is maintain
Discharge system

Zero Liquid

Borrow sites for each quarry sites
for road construction material and
dump sites must be identified
keeping in view the following:

a. No excavation or dumping on
private property is carried out
without written consent of the
owner

b. No excavation or dumping shall
be allowed on wetlands, forest
areas or other ecologic valuable
or sensitive locations.

Being complied.

No wet lands/forests area exists
within in the port.
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c. Excavation work shall be done
in close consultation with the
Soil Conservation and
Watershed Development
Agencies working in the ares,
and

d. Construction spoils including
bituminous material and other
hazardous materials must not
be allowed to contaminate
watercourses and the
dumpsites for such materials
must be secured so that they
shall not leach into the ground
water.

Complied with the condition.

Complied with the condition.

The construction material shall be
obtained only from approved
quarries. In case new quarries are
to be opened, specific approvals
from the competent authority shall
be obtained in this regard.

Being complied.

Adequate precautions shall be
taken during transportation of the
construction material so that it
does not affect the environment
adversely.

Being complied.

4 Vi.

Full support shall be extended to
the officers of this Ministry/
Regional Office at Bangalore by
the project proponent during
inspection of the project for
monitoring purposes by furnishing
full details and action plan
including action taken reports in
respect of mitigation measures
and other environmental
protection activities.

Being complied.

Vii.

Ministry of Environment & Forests
or any other competent authority
may stipulate any additional
conditions or modify the existing
ones, if necessary in the interest

This condition
with.

is being complied
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of environment and the same shall
be complied with.

7 viii.

The Ministry reserves the right to
revoke this clearance if any of the
conditions stipulated are not
complied with the satisfaction of
the Ministry.

This
with.

condition is being complied

In the event of a change in project
profile or change in the
implementation agency, a fresh
reference shall be made to the
Ministry of Environment and
Forests.

This
with.

condition is being complied

The project proponents shall
inform the Regional Office as well
as the Ministry, the date of
financial closure and final approval
of the project by the concerned
authorities and the date of start of
land development work.

This
with.

condition is being complied

Xi.

Andhra Pradesh Pollution Control
Board shall display a copy of the
clearance letter at the Regional
Office, District Industries Center
and Collector's Office /
Tahasildar's office for 30days,

Complied.

: Xii.

These stipulations would been
forced among others under the
provisions of Water (Prevention
and Control of Pollution) Act 1974,
the Air (Prevention and Control of
Pollution) Act1981, the
Environment (Protection) Act,
1986, the Public Liability
(Insurance) Act, 1991 and EIA
Notification 1994, including the
Amendments and rules made
thereafter.

This condition
with.

is being complied

Xiii.

All other statutory clearances such
as the approvals for storage of
diesel from Chief Controller of
Explosives, Fire Department, Civil

This condition is being complied
with.
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Aviation Department, Forest
Conservation Act,1980 and
Wildlife (Protection)Act, 1972 etc.
shall be obtained, as applicable by
project proponents from the
respective competent authorities,

3 XiV.

The project proponent shall
advertise in at least two local
News papers widely circulated in
the region, one of which shall be
inthe vernacular language in
forming that the project has been
accorded Environmental Clearance
and copies of clearance letters are
available with the Andhra Pradesh
State Pollution Control Board and
may also be seen on the website
of the Ministry of Environment and
Forests at
http://www.envfor.nic.in.

The advertisement should be made
within 10 days from the date of
receipt of the Clearance letter and
a copy of the same should be
forwarded to the Regional office
of this Ministry at Bangalore.

Complied.

E XV.

Environmental clearance is subject
to final order of the Hon'ble
Supreme Court of India in the
matter of Goa Foundation Vs.
Union of India in Writ Petition
(Civil)No.460 of 2004 as may be
applicable to this project.

This condition is being complied
with.

XVi.

Any appeal against this
Environmental Clearance shall lie
with the National Environment
Appellate Authority, if preferred,
within a period of 30 days as
prescribed under Section11 of the
National Environment Appellate
Act,1997.

This condition is being complied
with.
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XVii,

A copy of the clearance letter shall
be sent by the proponent to
concerned Panchayat, Zilla
Parisad/ Municipal Corporation,
Urban Local Body and the Local
NGO, if any, from whom
suggestions/ representations, if
any, were received while
processing the proposal. The
clearance letter shall also be put
on the web site of the company by
the proponent.

This condition is being complied
with.

: XViii.

The proponent shall upload the
status of compliance of the
stipulated EC conditions, including
results of monitored data on their
website and shall up-date the
same periodically. It shall
simultaneously be sent to the
Regional Office of MoEF, the
respective Zonal Office of CPCB
and the SPCB. The criteria
pollutant levels namely; SPM,
RSPM, SOz, NOx (ambient levels as
well as stack emissions) or critical
sectoral parameters, indicated for
the project shall be monitored and
displayed at a convenient location
near the main gate of the
company in the public domain.

Being Complied

XiX.

The project proponent shall also
submit six monthly reports on the
status of compliance of the
stipulated EC conditions including
results of monitored data (both in
hard copies as well as by e-mail) to
the respective Regional Office of
MoEF, the respective Zonal Office
of CPCB and the SPCB.

Being complied.

Latest submission is on 29.11.2021
for the period from April 2021 to
September - 2021.

Copy of the Acknowledgement
(Screen shot) is attached as
Annexure VIII.
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xx. | The environmental statement for | Being Complied.

each financial year ending 3I
March in Form-V as is mandated to
be submitted by the project
proponent to the concerned State
Pollution Control Board as
prescribed under the Environment
(Protection) Rules, 1986, as
amended subsequently, shall also
be put on the website of the
company along with the status of
compliance of EC conditions and

GPL is submitting the Environmental
Statement Form-V regularly to APPCB
and RO, MoEF.

The latest Environment Audit
Statement (FORM-V) submitted on
24.09.2021 for the year 2020-2021.
Attached as Annexure - VII

shall, also be sent to the
respective Regional Offices of
MoEF by e-mail.
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g 3.2 Compliance status of conditions stipulated in the Environment and
CRZ Clearance 11-91/2010-1A-1ll dated 07.02.2012
: S. Conditions Compliance
3 No
] Specific Conditions:-
4 1. "Consent for Establishment" shall | Complied.
: be obtained from Sta‘te Pollution GPL has obtained Consent for
Control Board under Air and Water | g4y 5p)ishment (CFE) from SPCB vide
; Act and a copy shall be submitted order number: APPCB/ VSP/VSP/113/
; to the Ministry before start of any | cre/p0/2012-3923 dated 02.03.2012
g construction work at the site and copy of the same was submitted
to Ministry’'s Regional Office, vide
: letter no.
] GPL/MoEF/021 dated 12.05.2012.
Copy of CFE Order attached as
1 Annexure - ||
4 2. As the development is conceived in | Being complied.
several stages to reach the full
; designed/planned capacity of the | GPL Authorities informed that cargo
4 port, it shall be necessary to |based master plan will be finalized
? prepare and put in place a master | during the future expansion based on
; EMP for the full scale development | market need. GPL has submitted the
: and fit in the phase-wise creations | EMP for the present volume of cargo
} as modules forming part of the | handling capacities i.e.,, up to 40.95
entire system. This shall facilitate a | MMTPA in EIA report.
7 harmonious planning of
4 environmental requirements to be
put in place in a phased manner in
? accordance with preset goal and
: objective as outlined in the overall
% environmental plan for the port in
its totality.
: 3. The 4.88 million cum of dredged | Complied.
i matemal.shall be .Used for shqre The proposed dredge material was
] reglamgtlon SUbJe(,:t to 'S | Used to fill at identified low lying land
suitability. Any unsuitable/ (BXCESS | \ithin port area for shore reclamation
4 dredged m.atenal shall be d!sposgd purpose and same work was
at dumpsite. Port shall identify
. . ) completed.
suitable dumping spot for disposal
of unsuitable material offshore on
the basis of appropriate modeling No other unsuitable/ excess dredged
51
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study. material not disposed without any
appropriate studies.
4, The green belt area proposed is | Being Complied.
about 10 % only. Proponent shall -The Port developed plantation of
enhance the area of green Dbelt. | 5h,,t 500 Lakhs in an extent of
W.'d.th of the green belt shall be about 318.21 acres within the Port
mfw:jnmu:n 50 ”; 'I;hjopresent fsfag(ej: premises covering periphery of all
?or cve opnt')meln Oh. h a%reslo han yards, roads, buildings and all along
green belt which should have conveyor belts etc.
been completed before January
2011 shall be reported to the | -Maintaining 50 m width of green
Ministry together with the belt towards North and North-West
programme adopted for | direction with special emphasis
implementation. towards habitation.
- Developed High Density Plantation
(Miyawaki) within the Port premises
in an extent of 1.0 Acre with 12,120
no. of plantation.
- Participated in "Green Plantation
Programme and achieved highest
plantation of 1.35 lakh saplings with
Geo-tagging & 87.24% survival rate.
- Maintaining in-house nursery with
different kind of species.
- As per the records, 63,300 no. of
saplings were planted in the year
2019-2020, 75,000 saplings in
2020-2021 and 52,000 saplings in
2021-22 within the Port premises.
- Maintenance including replacement
of causalities is attended regularly.
5. There will be a quantum jump of | Being complied.
port traffic from the existing level
of 16.54 MTPA to 41 MTPA after Ltm"g’zihofasregr;’ee‘f/;:jatti%i" adopted 3
completion of the proposed
developments and this is likely to |- Provided adequate railway sidings
register further leap when full scale | - Provided second railway line
planned capacity is reached later; it | - Silos and In-motion wagon loader
is therefore necessary even now to are established for faster
plan appropriate measures to evacuation.
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ensure that will be no mismatch
between the planned capacity and
the external logistic requirements
in the overall transportation
chain/network commensurate with
the demand. A long range vision
would be necessary to achieve a
smooth flow of cargo traffic both
within and outside port limits.

Above facilities are sufficient to
cater to the transport needs of
approved capacity of 40.95 MMTPA.

The Company should enhance the
allocation for the CSR activities
from 2. 5 to 5 % of the total cost
and item-wise details along with
time bound action plan shall be
prepared and submitted to the
Ministry's  Regional Office at
Bangalore.

Implementation of such program
shall be ensured accordingly in a
time bound manner.

Being complied.

» GPL is allocating 5% of the project
cost for the CSR activities
mentioned in the Companies Act
such as health camps, educational
infrastructure facilities in the
schools, drinking water supply for
surrounding villages, community
green belt development
programme (Green Visakha),
women empowerment programme,
promoting sports, Development of
temples, community halls and skill
development programs.

The Port authorities informed that,
action plan was submitted to MoEF,
Chennai on 04/09/2015 vide Lr. No.
GPL/MoEF/024.

All the recommendation of the
EMP and DMP shall be complied
with letter and spirit.

Being complied.

As per the information provided, the
Port is placed EMP & DMP and is
meeting the recommendations of
EMP and DMP viz.,

» Submitting terrestrial as well as
marine water monitoring reports to
APPCB on monthly basis.

» Submitted Environment  Audit
Statement (FORM-V) on
24.09.2021 for the year 2020-
2021. Attached as Annexure - VII.

» Submitting the half yearly reports
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Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
3
g regularly to Regional Office, MoEF
and the latest submission was
7 uploaded self-certified compliance
] report  through  website on
29.11.2021 for the period from
7 April 2021 to September 2021.
: Screen shot of the compliance
uploaded through website s
; attached as Annexure - VIII
] > Conducting Mock drills for Marine
4 / Land activities from time to time.
g Attached as Annexure - IX.
8. Construction activity shall be | Being Complied
: carried out strictly as per the
] provisions of CRZ Notification, | It is observed during the inspection
2011. No construction work other | that the Port had not taken up any
T than those permitted in Coastal | construction activity other than
: Regulation Zone Notification shall | permitted activity according to the
be carried out in Coastal Regulation | CRZ clearance.
3 Zone area
4 9. The project shall be executed in | Being complied.
4 such a manner that there Sh‘?” ',mt It was informed that the project was
: be any disturbance to the fishing executed without any disturbance to
* activity the fishing activity.
3 10. | It shall be ensured that there is no | Being complied.
3 displacement of people, houses or It was informed that the Phase-ll
? fish'ing activity as a result of the expansion works were developed
project within the Port premises only and No
7 displacement of people, houses or
4 fishing activities took placed.
ﬁ 11. | The project proponent shall set up | Complied.
separate enwronmen.tal A dedicated Environment Department
: management cell for effective is established headed by Vice
: |mp!ementat|on of the stipulated President for implementation of the
] enwronmentgml' safeguards U”‘?er environmental issues with Officers, Jr.
the supervision of a Senior Officers, Executives and supporting
i Executive staff under the supervision of Chief
Operating Officer.
12. | The funds earmarked for | Being complied.
environment management plan
shall be included in the budget and It was found that the budget
54
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Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Andhra Pradesh by MOEF & SPCB.

this shall not be diverted for any
other purposes.

earmarked for Environment
Management Plan is being spent for
Environment activities only.

General Conditions

13.

Appropriate measures must be
taken while undertaking digging
activities to avoid any likely
degradation of water quality

Being Complied.

- GPL is not drawing any ground
water from the port area or its
surroundings

- The sources of water is from
Kanithi reservoir thorough Visakha
Industrial Water Supply Company
(VIWSCO).

- GPL is maintain
Discharge system

Zero Liquid
However, as per the
regulations & requirement, Ground
water quality monitoring at the
locations Gangavaram (Village) &
North Boundary Wall (NBW) open well
within the Port premises is being
carried out on monthly basis and
reports being submitted to the
APPCB.

Attached as Annexure - XIV

statutory

14.

Full support shall be extended to

the officers of this
Ministry/Regional Office at
Bangalore by the project

proponent during inspection of the
project for monitoring purposes by
furnishing full details and action
plan including action taken reports
in respect of mitigation measures
and other environmental
protection activities

Being complied

The Port Authorities informed that
they are following the condition.

15.

A six-Monthly monitoring report
shall need to be submitted by the
project  proponents to the
Regional Office of this Ministry at
Bangalore regarding the
implementation of the stipulated

Being complied

- GPL is submitting the half yearly

reports regularly to Regional
Office, MoEF, Chennai
- The latest submission was
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b Q Half yearly Compliance status (for the period from October 2021 to March 2022) /
e on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram e
Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,
Star Andhra Pradesh by MOEF & SPCB.
Analytical
: Services
3
g conditions uploaded self-certified compliance
report  through  website on
7 29.11.2021 for the period from
] April 2021 to September 2021
along with all monitored data.
T Screen shot of the previous
; compliance uploaded through
website is attached as Annexure -
3 Vil
4 16. | Ministry of Environment & Forests | Being complied with.
; or any other competent authority
may  stipulate any additional
7 conditions or modify the existing
] ones, if necessary in the interest of
environment and the same shall be
7 complied with.
: 17. | The Ministry reserves the right to | Noted & being complied.
; revoke this clearance if any of the
conditions stipulated are not
: complied with the satisfaction of
3 the Ministry
18. | In the event of a change in project | It has been observed that there is no
T profile or change in the | deviation made and project works are
4 implementation agency, a fresh |inline with EC conditions.
reference shall be made to the
? Ministry of Environment and
4 Forests
? 19. | The project proponents shall inform | Complied
the Regional Office as well as the
: Ministry, the date of financial| GPL Authorities informed that the
a closure and final approval of the | financial closure was completed on
project by the concerned | 27.01. 2012 and the Government of
3 authorities and the date of start of | AP has approved the project.
4 land development work
20. | A copy of the clearance letter shall | Complied.
] be marked to concerned Panchayat | GPL has exhibited the clearances in
4 /local NGO, if any, from whom any | local Panchayat and Mandal offices
] suggestion/ representation has|on 01.03.2012 and advertised in
been made received while | newspapers on 27.02.2012 Vaartha
processing the proposal. (Telugu) & The New Indian Express
(English).
Attached as Annexure - X
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21. | State Pollution Control Board shall | Complied
display a copy of the cleararjce GPL authorities informed that the
Collector's Office/ Tehsildar's office :jelsfelfyggcs :toiﬁQOfRet;ing:eg?f?gs
for 30 days. District Industries  Center and

Collector's Office.

Other Conditions

22. | These stipulation would be | The condition is being complied with.
enforced among others under the
provisions of Water (Prevention and
control of Pollution) Act 1974, the
Air (Prevention and Control of
Pollution) Act 1981. The
Environment  (Protection)  Act,
1986, the public liability (Insurance)
Act 1991 and EIA notification 1994
including amendments and rules
made thereafter.

23. | All other statutory clearances such | Being Complied
as the approval for storage of diesel
from chief controller of explosive, | The Port obtained, all required
Fire department, Civil aviation | statutory clearances
department, Forest conservation | The provisions of Forest Conservation
act 1980 and Wild life (protection) | Act, 1980 and Wildlife (Protection)
act 1972 etc. Shall be obtained, as | Act, 1972 is not applicable for the port
applicable by project proponents | project, as per the Lr. No.
from the respective competent | Rc.N0.453/2004 dated 19/11/2004,
authorities.

24, | The project proponent shall | Complied.
advertise in at least two local | GPL has given the advertisement in
newspapers widely circulated in the | the local newspapers namely Vartha
region, one of which shall be in the | (vernacular) and New Indian Express
vernacular language informing that | on 25.2.2012 regarding Environmental
the project has been accorded | Clearance approval.
environmental clearance and | Attached as Annexure - X
copies of clearance letters are
available with the state pollution
control boards and may also be
seen on the website of the Ministry
of Environment and Forests at
http://www. envfor.inc.in.
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Analytical

Services
The Advertisement should be made
within 10 days from the date of
receipt of the clearance letter and
a copy of the same should be
forwarded to the regional office of
this Ministry, Bangalore.

25. | Environment Clearance is subject | The condition is being complied with.
to final order of the honorable
supreme court of India in the
matter of Goa foundation Vs Union
of India in writ petition (Civil)
number 460 of 2004 as may be
applicable to this project.

26. | Status of compliance to the various | The condition is being complied with
stipulated Environmental | stipulated Environmental conditions
conditions and Environmental safe | and Environmental safe guards at
guards will be uploaded by the | company’'s website.
project proponent in its website.

27. | A copy of the clearance letter shall | The condition is being complied with.
be sent by the proponent to
concerned Panchayat, Zilla Parisat/

Municipal Corporation, urban local
body, local NGO, if any, from whom
suggestions/

Representations, if any where
received while processing the
proposal. The clearance letter shall
also be put on the website of the
company by the proponent.

28. | The proponent shall upload the | Being complied
status of compliance of the |- GPL is submitting the half yearly
stipulated EC conditions, including reports regularly to Regional
results of monitored data on their Office, MoEF, Chennai
website and shall update the same |- The latest submission  was
periodically. It shall simultaneously uploaded self-certified compliance
be sent to the Regional Office of report  through  website on
MoEF, the respective Zonal Office 29.11.2021 for the period from
of CPCB and the SPCB. April 2021 to September 2021

along with all monitored data.
Screen shot of the previous
compliance report uploaded
attached as Annexure - VIlI
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Services
29. | The environmental statement for | Being Complied.

each financial year ending 31st
March in Form-V as is mandated to
be submitted by the project
proponent to the concerned State
Pollution Control Board as
prescribed under the Environment
(Protection) Rules, 1986, as
amended subsequently, shall also
be put on the website of the
Company along with the status of
compliance of EC conditions and
shall also be sent to the respective
Regional Offices of MoEF by e-mail.
MoEF by e-mail.

GPL is submitting the Environmental
Statement Form-V regularly to APPCB
and RO, MoEF.

The latest Environment  Audit
Statement (FORM-V) submitted on
24.09.2021 for the year 2020-2021.
Attached as Annexure - VII
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3.3 Compliance status of Schedule - B conditions stipulated in the CFE

(Expansion) Order No. APPCB/ VSP/ VSP/ 113/ CFE/ HO/ 2012 - 3923,

dated 02.03.2012.

1| The source of water
Industrial Water Supply project and the
maximum permitted water
after expansion is 1504.18 KLD.

is Visakhapatnam

consumption

Being complied.

GPL provided 2 No. nos of flow
meters for quantification of water

development /
industrial use
within the Port area

3 Purpose Existing | Propose Total used for industrial & domestic
no Quantit d quantity || PUFpoOSes.
y quaK'lgty As per the details, the average

1 | Gardening/ 55 KLD 55 V\(ater consumption for the last

Irrigation. six months i.e., from October
2 | Dust 500 796.32 | 1296.32 || 2021 to March, 2022 is 1032.34

Suppression KLD (Gardening & Dust
i g£~me5tlc| 40 327%4 3121;’4 suppression 914.37 KLD and

1p SUPPTY : : Domestic, Ship  Supply &

5 | Miscell 40.608 | 40.608 . '

S iscefianeoy Miscellaneous 117.97 KLD).

Total | 540 964.18 | 1504.18 || The Port is submitting on monthly
water consumption details and
returns of the same are -
Attached as Annexure - IV

2 | The-maximum Waste Water Generation Being complied.
(KLD) shall not exceed the following after
expansion. The Port is operating STP of 30
Purpose Existing | Proposed Total KLD ?nd 5 KLD capacities to treat
quantity | quantity | quantity the in-house generated sewage
a | Domestic 40KLD | 100KLD | 140 KLD water and the treated water is
Treatment & Disposal: being psed for the  dust
suppression/ green belt
Source of | Treatment Mode of final development only.
effluent disposal
Domestic STP Dust suppression/
effluents Green belt

3. | All the units of the STP shall be impervious
to prevent ground water pollution. The
treated waste water shall be re-used or
recycled to the maximum extent possible.

Being complied.

The Port is operating STP of 30
KLD and 5 KLD capacities to treat
the in-house generated sewage
water and the treated water is
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being used for the dust
suppression / green belt
development only.
4. | The domestic sewage shall be treated to Being complied.
the onland for irrigation standards, The Port appointed an
stipulated under Environment (Protection) Accredited NABL Laboratory to
Rules, 1986, notified and published by monitor terrestrial as well as
g/\inistry of EPviIrogment and 1I:o;ests, marine water quality and
overnment o ndia as specified in -
Schedule VI vide G.S.R. 422 (E), dt E%ﬂ;”t'it:n”g égﬁtrﬁpogza:g A;)Pn'
19.05.1993 and its amendments thereof. monthly basis.
During the visit, the domestic
sewage samples were collected
for analysis. As per the reports,
the values of the parameters
are within the stipulated
standards.
5. | The Industry shall provide settling pond for Being complied.
collecting the storm water runoff from the The Port provided Settling
proposed coal berth in addition to the ponds at yards for collection of
existing settling pond. yards funoff and the
supernatant water is being used
for dust suppression.
6. | Separate meters with necessary pipe line | Being complied.
shall be provided for assessing the quantity The Port provided 2 No. nos of
of water used for each of the purposes flow meters for quantification
;ner[])t(;(r)nneesdtizepiz\r/\goses of water used for industrial &
b. Processing, whereby water sets polluted domestic purposes.
and pollutants aw easy bio- degradable.
c. Processing, whereby water gets polluted
and the pollutants are not easily bio-
degradable.
7. | The Air pollution Control equipment shall be | Complied.
installed along with the commissioning of The Port installed the air pollution
the activity control mechanism throughout
the commissioning of port
facilities.
The construction activity was
completed on Jan 2015.
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8. The proponent shall comply with the Being complied.
following for controlling fugitive

o GPL is adopting the following
emissions

measures for controlling
» Fully mechanized handling equipment fugitive emissions:

for loading & unloading operations for > Mechanical Dust Suppression

dusty cargo. System (MDSS): 176 No. of PLC

» Closed conveyor belt with water operated water cannons were
sprinkling arrangement for suppression installed at stack yards for
of dust while conveying dusty cargos dust.

like Coal, Iron ore & Alumina
» Provided Dust suppression

systems at discharge/feeding
points of belt conveyors at
each transfer tower.

» Vehicle, movement shall be minimized
eliminated by implementing
mechanical operation.

> All  the vehicles involved in |» Laid BT road within the port

transportation of cargo shall be premises.
covered with tarpaulin » 5 No. of heavy duty sweeping
machines provided for
» Traffic management measures shall he cleaning of berths, back up
adopted to avoid traffic congestion areas and roads.

and shall provide empty dusting
vehicle washing/dry cleaning system to
clean all out going cargo vehicles.

» Covering all the outgoing
cargo vehicles/wagons with

tarpaulin.
> Based on traffic density / vehicular | » Provided dedicated truck tyre
movements anticipated from the port, washing facility to wash all the
parking fatalities shall be provided. outgoing vehicles

> Provided dedicated truck

» Automated mechanical water . .
parking facility.

sprinkling shall be provided on roads
and at dusty cargo storage limas, for |[» Ensuring continuous water
suppression of dust. sprinkling on the berths, back
up areas, at all transfer points,
hauling roads with 16 Mobile
DSS tankers of 12 KL & 2 DSS
tankers of 20 KL for dust
suppression.

9. | The proponent shall implement the | Being complied.

following measures in the cargo handling The Port is handling 80% of the

and stacking area cargos through mechanized
a. The ship un-loader shall be provided | system.

62

4&%4&%4&%4&%43?’%43(’%43@’%43(’%43(’%%%%%4&’%4&’%4&’%4&’%Qﬁ’ﬁ@%cﬂ’ﬁ%’Qﬁ’ﬁ@%’Q)Ct’ﬁ’v\%’Q)’X’ﬁ%’Q)C*’%Q}’X’ﬁ%’Q)’X’%Q}’X’%%’X’%%’X’%%%=§’X=%<§’X=%3%‘%*’%3%%%&%%&%4&%%%%%%%%%%%

W

}%ﬂ <K= =K N =K <R = < K <0k < =0 < = <Kk 0 =0k <D < 0 <0 K <0k <K =0 <K =0 <Kl <0 =0k <D <K= <0 k- <0 ki 0k <K <0 <K < <Kk <0 =Kk <D K= <0 - <Kk <kl <K <K X <K K <K= < =0k <X =Kl <X K <X <k =K <K 0 <0 <0 <0 <0 0 <0 <0



%‘Yf\"‘?‘\"‘?‘\"‘?‘\"‘?‘\"‘?‘\"‘?‘\"‘?‘\"’?‘\"’?‘\"’?‘\‘Yf\"’?‘\‘yf\‘yf\"’f\‘*f\"’f\"’?‘\"’?‘\"’?‘\"’?‘\"‘?‘\‘Yf\"‘?‘\:’@*‘*‘f\‘:’Q\"*‘?‘\‘:’Q\""?‘“‘*’Q“'"‘?‘“‘*’Q“'"‘?‘“‘*’Q“'"‘?‘“*’Ch"‘?‘“‘*ﬁ"‘?‘*‘:W‘V*‘:*ﬁ3'?1‘/5 - e - Y

e

0

Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram PORT

GANGAYARAM

Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Star Andhra Pradesh by MOEF & SPCB.

Analytical
Services

with in situ water sprinkling system and
unloading hoppers shall be provided
with covers on three sides to control
fugitive emissions.

b. Mechanical stackers cum re-claimer for
staking transfer and re-clairnation and
conveyors to transfer of materials to
stop manual handling and no
involvement of mobile machines.

c. MDSS at transfer points and staking
areas.

a. Established & operating State
of art cargo handling
equipment from the project
stage itself.

b. Provided sophisticated cargo
handling equipment for cargo
operations viz; Ship loaders &
Un-loaders associated with
hooded conveyor system,
Stackers, Re-claimers, Silo
and Wagon loaders so as to
minimize the dust emissions
during cargo handling
operations.

c. Provided Mechanical Dust
Suppression System (MDSS)
consisting of 176 no. of
canons operated by PLCs to
form mist all over cargo
stacks so as to settle the
cargo emissions down there
itself without fly along the
wind.

d. Provided 16 Mobile DSS
tankers of 12 KL & 2 DSS
tankers of 20 KL for dust
suppression at Berths, yards
& roads.

10

All the transfer points, loading/ unloading
points and conveyer systems shall be
housed completely with leak proof
arrangements. Adequate dust suppression
and containment Measures shall be
implemented for effective control of
fugitive emissions.

Being complied.

It was observed that MDSS was
provided at transfer towers
transferring coal and Iron ore,
yard machines (stackers & re-
claimers) and wagon loaders and
wagon tippler  facilities to
suppress the dust emissions.

The conveyor belts and transfer
points are also covered with
hoods to arrest dust emission.

63

&

X

%4%##4%##4%##»4%#4’»4%%’,4’»4??%?#»4??4’#4?%##»4??\‘&#4?%\‘3%»4,3%\4.‘{##\‘xb#\‘Xb%\‘XbQ)O?\%F%\%é%\%(‘»%\%é%\%b%0?%%0?%%0?%%0?%%0?%%0?\*»XD%OS‘»\*»XD%OS‘»<XX>%OS‘»<XX>%OS‘»%X;%OS‘»%X;%OS‘»4#%‘»dﬁ%dﬁ##ﬁ#ﬁ#ﬁ#ﬁ#ﬁ#ﬁ#ﬁ#ﬁ



%4&%4&%4&%4&%43?’%43(’%43(’%43(’%43(’%%%%%4&’%4&’%4&’%4&’%4&’ﬁ@%Qﬁ’ﬁ@%cﬂ’ﬁ@%’Q)Ct’=)C\€='%%Q}’X’ﬁ%'%%Q}’X’%Q)C*’%%’X’%%’X’%%%%=!Ct><§’X=%3%%%&%%&%%&%4&%%%%%%%%%%%

"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\"’?‘\‘Yf\:"#‘*‘f\‘:"/\"*‘?‘\‘*"/\""?‘“‘*"F"‘?‘“‘*"F"‘?‘“‘*"F"‘?‘“‘*"F"‘?‘“‘*"F"‘?‘\:’W‘Yf\:’ﬁﬁaq‘/ﬁ - e - Y

\

Q

Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram P

ORT
GANGAYARAM

Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Star Andhra Pradesh by MOEF & SPCB.
Analytical

Services

1.

The proponent shall ensure compliance of
the National Ambient Air quality standards
notified by MOEF, Gol vide notification No.
GSR 0261E), dated. 16/11/2009 during
construction and regular operational phase
of the project.

Being complied.

GPL Operating 3 No. of
Continuous Ambient Air Quality
Monitoring stations at the below
mentioned located as suggested
by SPCB within the Port premises
to monitor the Ambient Air Quality
viz.,, PM 10, PM 2.5, and the data
is being uploaded to APPCB
website.

iv. Administrative office towards
H.B. Colony (Station 1)

v. Project site office building

towards Venkannapalem
(Station2)
vi. Watch tower - 4 towards

Gangavaram village (Station3)

It was observed that the data is
being uploaded to APPCB website
and the values are within the
stipulated standards.

The last six months CAAQM data
was also collected and noted the
minimum, maximum and averages
values of P.M 2.5 & PM 10 and the
values are within the stipulated
standards.

Attached as Annexure - XIV

No. solid y

waste (TPMW)
1. Domestic 10 Shall be
solid collected,
waste segregated and

disposed as per
MSW Rules in

12. | The generator shall be installed in a closed | Being complied.
area with a silencer and suitable noise
absorption systems. The ambient noise | The Port is maintaining two DG
level shall not exceed 75 dB(A) during day | Sets for back up purpose in a3
time and 70 dB(A) during night time. closed shed.

13. 1| S Type of Quantit| Mode of disposal Being complied.

In consultation with GVMC
Authorities GPL made arrangements
for collecting the domestic solid
waste regularly and disposing to
GVMC dump site. (Attached as
Annexure - Xl)
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consultation - Disposing the plastic waste to
with GVMC the authorized plastic waste
Authorities recyc|ersl
2. | Discarded 10 Shall be disposed ] ]
material, to authorized || - STP sludge is being used as
plastic recyclers only manure for greenbelt
material development.
3. fSrlclJJr(rngSeTP 1.0 igfn“posted 823 - GPL purchasing the Lead acid
used in green batters on buy-back basis.
belt programme - GPL quantifying the waste oil
4, Lead acid Shall be disposed including bilge oil and
batteries to authorized disposing the same to
: recyclers authorized waste oil recyclers.
5. | Waste oail Shall be disposed The details are being
(including to authorized submitted to SPCB in Form -
Bilge oil) recyclers.

IV. (Attached as Annexure VI)

hazardous cargo containers within the
premises.

14 | Fire detection and firefighting facilities | Being complied.
with adequate water storage facility The Port provided fire detection
shall be provided in fire prone area in and firefighting facilities
consultation with Directorate of Fire including fire tender at fire prone
Firefighting. areas
15 | Onsite & offsite Disaster Management plan | Being complied.
shall be prepared‘ to meet any e\{entuallty In | The Port Authorities informed
case of any accident. Mock drills shall be that an onsite and offsite
conducted at least twice a year and emergency action plan i
modifications required if any shall be prepared and  submitted  to
incorporated in Disaster Management Plan. APPCB. RO. VSP
It was observed from the records
that the Port is conducting Mock
drills periodically.
16 | The proponent shall not allow unauthorized | Being complied.
hazardoug wastes (for recycling/ It was observed that GPL is not
reprocessing) through the port. handling any hazardous
material/waste.
17. | The proponent shall not store any |Beingcomplied.

It was observed that GPL is not
storing any hazardous cargo
containers within the premises
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18

In case of any leakage -container of
hazardous cargo is found, permission shall
be obtained from the Board for disposals
alter establishing type and quantity of the
waste.

Being complied.

It was observed that GPL is not
handling any cargo containers.

19

The following -rules and regulations
notified by the MOE&F, GOl shall be
implemented.

3. Hazardous waste (Management,
Handling and Transboundary)
rules.2008.

b. Manufacture, Storage and Import
of Hazardous Chemicals Rules,
1989,

c. Batteries (Management &Handling)
Rules, 2010.

Being complied.

- The Port is having valid
Hazardous Waste Authorization
up to 31.12.2025. (Copy of CFO
Attached as Annexure Ill)

- The Port is not handling any
containers & hazardous cargo
containers.

- The Port is purchasing the Lead
acid batters on buy back basis.

Thick green belt shall be developed along
the boundary of the port. The proponent
shall develop 100 mts wide thick green belt
on road side & habitation side particularly
towards north-west & west directions. The
proponent shall develop green belt with
three year old plants. Existing Green belt
shall not be disturbed in the proposed
expansion activity.

Being Complied.

- The Port developed plantation
of about 5.00 Lakhs in an
extent of about 318.21 acres
within the Port premises
covering periphery of all yards,
roads, buildings and all along
conveyor belts etc.

- Maintaining 50 m width of
green belt towards North and

North-West  direction  with
special emphasis towards
habitation.

- Developed High Density

Plantation (Miyawaki) within
the Port premises in an extent
of 1.0 Acre with 12,720 no. of
plantation.

- Participated in “Green
Plantation Programme and
achieved highest plantation of
1.35 lakh saplings with Geo-
tagging & 87.24% survival rate.
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- Maintaining in-house nursery
with about 60,000 no. of
saplings of different kind of
species.

- As per the records, 63,300 no.
of saplings were planted and
for the year 2019-2020,
75,000 saplings in 2020-2021
and 52,000 saplings in 2021-
22 within the Port premises.

- Maintenance including
replacement of causalities is
attended regularly.

not be more than 6 m from the ground level
as directed by the Board vide order dt.
18/06/2011 and as committed by the
industry during CFE Committee meeting
held on 29/02/2012.

21. | The proponent shall not establish any other | Being Complied.
stock yards other than designated stock It is observed that the Port is
yards. operating designated stock yards
only and port has not established
any other stock yards.
22 | The industry shall procure additional | Being complied.
sweeping machine within three months of .
time as committed vide Ir.dt. 20/02/2012 | o Provided 5 No. of heavy duty
s sweeping machines were
apd report the compliance to the E.E., R O. deployed (3 No. Heavy duty TPS
Visakhapatnam. Sweeping machines &2 Tractor
attached SOKI Sweeping
machines) for cleaning of berths,
back up areas and roads.
23 | The proponent shall restrict its cargo | Being complied.
handling and storage of commodities During the financial year 2021-
permitted. In any Case, the non-permitted 52 GPL handled 30.03 MMT of
commodities and other dusting cargo shall Commodities viz.. Iron Ore. Coal
not be handled and stored in the propose Slag, Fertilizer Li'me Stone‘ Steei
activity without prior permission from the Prod‘ucts, ‘Industrial ' Raw
Board. Material against the consented
volume of 40.95 MMTPA
25 | In any case, the cargo stacking height shall | Being complied.

GPL obtained amendment to this
condition vide Amendment to CFO
dated 16/09/2016 and the
condition was amended as:
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“GPL shall not stock the materials
more than 12 meters height where
MDSS system is available and
shall maintain stack height of 10
meters at manual stack yards” and
this is being strictly followed.
(Attached as Annexure XII)
26 | The solid waste arises from dredging shall | The condition is being complied
be disposed in Environmental sound | with.
manner. The details of actual solid waste
generation and disposal mode shall be
submitted to the Board While
commissioning of construction activity.
27 | The proponent shall implement Mechanical | Being complied.
Dust Suppression system (MDSS) to control GPL is operating Mechanical Dust
fug?tive emissions at all potential sources in Suppression System (MDSS): 176
entire activity. No. of water cannons at stack
yards to control fugitive
emissions.
28 | Dry fogging / water sprinkling shall be | Being Complied.
implemented and maintained effectively at The Port is operating Mechanical
all trgnsfer points, cargo handling area and Dust Suppression System (MDSS):
stacking areas 176 No. of water cannons at stack
yards to control fugitive
emissions.
The Port also provided 16 Mobile
DSS tankers of 12 KL & 2 DSS
tankers of 20 KL for dust
suppression at Berths, yards &
roads to suppress fugitive dust
emissions.
29 | The industry shall not stack alumina on | Being complied.
b'erth and the same should be stored in GPL is handling the alumina in
silos only. hoppers and transferred directly
to the truck mounted tankers.
3 | The industry shall provide standby |Being Complied
centrifugal pump so as to ensure .
uninterrupted operated of MDSS ifepr;os.tagggst/lrlfugal pumps - were
31. | All types of the fertilizers shall be stored in | Being complied.
the closed warehouses only. The
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proponent shall ensure that there shall not
be any open storage of urea or any other
fertilizer materials and all urea & fertilizer
material handling warehouses shall be
provided with effluent treatment plant.

GPL provided closed warehouses
with RCC lined flooring for storing
& handling of the fertilizer cargo
the warehouses provided with
leachate collection system.

3 32

The proponent shall comply with all the
directions issued by the Board from time to
time

The condition is being complied
with.

33

Concealing the factual data or submission
of false information / fabricated data and
failure to comply with any of the conditions
mentioned in thi9s order may result in
withdrawal of this order and attract action
under the provisions of relevant pollution
control acts.

The condition is being complied
with.

] 34

The Board reserves its right to modify
above condition are stipulate any
additional conditions in the interest of
environment protection.

The condition is being complied
with.
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3.4 Compliance status of Schedule A, B & C conditions stipulated in the
CFO & HWA Order No. APPCB/VSP/VSP/113/CFO/HO/2015, dated

13.01.2016, valid up to 31.12.2020.

Compliance of Schedule - A

Sl. Condition Compliance
No.
1. Any up-set condition in any plant/plants of | The condition is being complied
the industry, which result in, increased | with.
effluent/ emission discharge and/ or
violation of standards stipulated in this
order shall be informed to this Board,
under intimation to the Collector and
District Magistrate and take immediate
action to bring down the discharge /
emission below the limits.
2. The industry should carryout analysis of | Being Complied.
waste Watgr discharges or emissions GPL appointed an authorized
throu‘gh chlmngys for the parametefs agency to carry-out terrestrial
mentloneq in this order on quarterly basis as  well as marine water
and submit to the Board. monitoring and submitting the
reports to A.P. Pollution Control
Board on monthly basis.
The values of the STP outlet
parameters are within the
stipulated standards.
3. All the rules & regulations notified by | Being complied.
Ministry of Law and Justice, Government | 1o po v s having Public liability
of India regarding Public Liability Insurance of IFECO-TOKIO vide
Insurance Act, 1991 should be followed as Policy No: 41063755, dated
applicable. 28.09.2021 valid till 14/09/2022
with Premium of Rs.5,615/- and
ERF of Rs.5,615/-
Attached as Annexure - XIl|
4, The industry should put up two sign | The condition is being complied
boards (6x4 ft. each)at publicly visible | with,
places at the main gate indicating the
products, effluent discharge standards, air
emission standards, hazardous waste
quantities and validity of CFO and exhibit
the CFO order at a prominent place in the
factory premises.
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5. Notwithstanding anything contained in | The condition is being complied
this consent order, the Board here by | with.
reserves the right and powers to review /
revoke any and / or all the conditions
imposed herein above and to make such
variations as deemed fit for the purpose of
the Acts by the Board.
6. The industry shall file the water cess | Being complied.
returns in Form-| as required under section
(5) of water | GPL is submitting the Water
( Prevention and Control of Pollution) cess | consumption details before 5t
Act, 1977 on or before the 5% of every | of next month in Form - I,
calendar month, ;howing thg quantity of The latest report for the Month
water coﬁnsumed in the previous monthly of March, 2022 was submitted
glong with water meter readings. The on 05t April, 2022. (Attached
industry shall remit water cess as per the as Annexure - IV)
assessment order as and when issued by
Board. After introduction of GST,
APPCB directed that the
industries not required remitting
water cess charges from 15t July,
2017 onwards.
7. The applicant shall submit Environment | Complied.
statement in  Form V before 307 GPL submitting the Environment
September every year as per Rule No.14 of statement Form V regularly
E(P) Rules,1986 & amendments thereof. MOEFSCC & SPCB. The latest
submission was on 24.09.2021
for the year 2020-2021.
Attached as Annexure VII.
8. The applicant should make applications | Complied.
through Online for renewal of Consent e .
(under Water Air Acts) and Authorization o g[l_:doerf} éo\auttehdorlﬁ%%)1r_]2$1d§
under HWM Rules at least 120 days before valid up to 30.12.2020.
the date of expiry of this order, along with
prescribed fee under Water and Air Actsand | b. CFO & Authorization
detailed compliance of CFO conditions for Extension vide order dated
obtaining Consent & HW Authorization of 10.09.2020, valid up to
the board. The industry should immediately 30.12.2025.
submit the revised application for consent | (Attached as Annexure - IIl)
to this Board in the event of any change in
the raw material used, processes employed,
quantity of trade effluents & quantity of
emissions. Any change in the management
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shall be informed to the Board. the person
authorized should not let out the premises /
: lend / sell / transfer their industrial premises
without obtaining prior permission of the
state Pollution Control Board.

7 . Any person aggrieved by an order made by | The condition is being complied
the state board under section 25,section | with.

26,section 27 of water Act, 1974 or section
T 21 of Air Act, 1981 may within thirty days
4 from the date on which the order is
communicated to him, prefer an appeal as
per Andhra Pradesh Water Rules, 1976 and
4 Air Rules 1982, to Appellate authority
constituted under section 28 of the Water
(prevention and control of pollution)
7 Act,1974 and section 31 of the Air
(prevention and control of pollution)
Act,1981.

Compliance of Schedule - B

Sl. Condition Compliance
7 No.
: Water Pollution
? 1. | The water consumption quantities are Being complied.
] mentioned below:
; S. Purpose Quantity GPL provided 2 nos of flow
] No KLD meters for quantification of
1 |Gardening/irrigation 25 water used for industrial &
? 2 |[Dust suppression 1296.0 domestic purposes.
1 3 |Domestic 40 As per the details, the average
ﬁ 4 |Ship supply 32.5 water consumption for the last
5 |miscellaneous 40.6 six months i.e., from October
i Total | 14341 2021 to March, 2022 is 1032.34
4 Source of water is Visakhapatnam KLD (Gardening & Dust
industrial water supply Co. the following | suppression 914,37 KLD and
ﬁ is the permitted water consumption. Domestic, Ship  Supply &
3 S. Purpose Quantity | | Miscellaneous 117.97 KLD).
1 No . KLD The Port is submitting water
1 |Dust suppression 1296.0 consumption details and water
2 |Domestic purpose 40.00 cess in Form-| regularly.
3 |Process, where by 73.1 Attached as Annexure - IV
water gets polluted
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and pollutants are
easily bio degradable.
4 |Processing, where by --
water gets polluted
and pollutants are not
easily bio degradable
Total 1409.1
Separate water meters shall be
maintained for the assessing the
quantity of water used for each of the
purpose mentioned above for Cess
assessment purpose.
2. | The Gangavaram Port Limited (GPL) | Complied.
shall provide separate energy maters for GPL provided energy meters for
Sewage Treatment Plant (STP) and for Sewage Treatment Plant (STP)
Air pollution Control .eqU|pments to and Air pollution Control
record energy consumption. equipment (MDSS) separately
and maintaining energy
consumption records.
Air Pollution
1. | The Gangavaram Port Limited (GPL) shall | Being complied.
comply with ambient air quality standards
of PMio (Particulate matter size less than | The Port is implementing the
10pm ) - 1|00“9h/m3£ 5PN‘ 2)-5 (ggrtic/ulage mitigation measures to ensure
matter size less than 2.5 pym ) - 60pg / m>: . . .
SO, - 80pg /m?: NOx- 80pg /m?,outside the E)r;?';mg;:rs acn;t:]:%r;:n taolr thqeuglcl:té
port premises at the periphery of the .
industry. prescribed standards.
Standards for other parameters as
mentioned in the National Ambient Air
Quality Standards CPCB Notification No.B-
29016/20/90/PCI-l, dated 18.11.2009
Noise Levels:
Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
2. | The Gangavaram port limited (GPL) shall | Being complied.
maintain 3 CAAQMs with online GPL Operating 3 No. of
connectivity to APPCB and maintain Continuous Ambient Air Quality
records. Monitoring stations at the below
mentioned located as suggested
by SPCB within the Port premises
to monitor the Ambient Air
Quality viz., PM 10, PM 2.5, and
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the data is being uploaded to
APPCB website.

Administrative office towards
H.B. Colony (Station 1):
ii. Project site office building

towards Venkannapalem
(Station?2)
iii. Watch tower - 4 towards

Gangavaram village (Station3)

It was observed that the data is
being uploaded to APPCB
website and the values are within
the stipulated standards.

The last six months CAAQM data
was also collected and noted the
minimum, maximum and
averages values of P.M 2.5 & PM
10 and the values are within the
stipulated standards. Attached
as Annexure XIV

3. | The Gangavaram Port Limited (GPL)
shall Maintain wind breaking wall all
along the Gangavaram village side up to
a height 10 mts as wind speed is high in
this area

Complied.

GPL erected wind breaking wall
of 500 mts length near
Gangavaram village and HB
Colony with a height of 6m on
the compound wall of height 4m
near Gangavaram village and HB
Colony to prevent any dust
nuisance towards habitation to
prevent any dust nuisance
towards habitation

4, | The Gangavaram Port Limited (GPL)
shall not establish any other stock yards
other than designated stock yards.

Being Complied.

It is observed that the Port is
operating designated stock yards
only and port has not established
any other stock yards.

5. | The Gangavaram Port Limited (GPL)
shall maintain Telescopic chute at ship
loading points

Complied.

The Port is maintaining
Telescopic chute at ship loading
points.
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6. | The Gangavaram port limited (GPL) shall | Being complied.

GPL obtained amendment to this
condition vide Amendment to
CFO dated 16/09/2016 and the
condition was amended as:

“GPL shall not stock the materials
more than 12 meters height
where MDSS system is available
and shall maintain stack height
of 10 meters at manual stack
yards” and this is being strictly
followed. Attached as Annexure
- Xl

The Gangavaram port limited (GPL) shall
take up the cleaning of road connected
to National Highway in co-ordination
with GVMC and R&B Departments.

observed that this
condition was deleted \vide
direction no. 06 vide Order
No.754/APPCB/UH-II/TF/ VSP/
2016, dated 12.08.2016, as
GVMC is taking up the cleaning
of road.

It was

The Gangavaram Port Limited (GPL)
shall maintain dusty cargo operations if
the wind velocity crosses 20 KMPH and
all  MDSS sprinklers shall  start
immediately to maintain AAQ standards

Being complied.

The Port Authorities informed
that the sprinkling on dusty
cargos and while operating dusty
cargos through MDSS is a
continuous process.

The Gangavaram Port Limited (GPL)
shall maintain fully mechanized
handling equipments for loading and un
loading operations for dusty cargo to
the maximum extent possible.

Being complied.

- 80% of the cargos are being
handled through mechanized
system.

- The Port has established &
operating State of art cargo
handling equipment from the
project stage itself,

General

The Gangavaram Port Limited (GPL)
shall maintain the following records and
the same shall be made available to the
inspecting officers of the Board:

a. Cargo handling material wise details.
b. Log books for pollution control

Being complied.

GPL is maintaining the records
and furnishing during statutory
inspections.
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g systems.

c. Hazardous/non-hazardous solid
7 waste generated and disposed.
] d. Inspection book.

e. Manifest copies of hazardous waste.
7 2. | The Gangavaram Port Limited (GPL) | Being complied.
: shall dispose solid waste (Non | _ In  consultation with GVMC
; Hazardous) as follows: Authorities GPL made

S. | Nameof | Quanti | Disposal arrangements for collecting the
4 N | the solid ty : .

o | waste domestic solid waste regularly
. 7 Domestic 10 Shall be a_nd disposing to GVMC dump

solid T/m collected site. (Attached as Annexure XI)
e
waste Z‘?gregaéed and - Disposing the plastic waste to
7 SPOSEC 85 PEr the authorized plastic waste
MSW Rules in

- consultation with recyclers.

] 2L/mgrities - STP sludge is being used as
] 2. | Discarded | 10 T/m | Shall be disposed manure for greenbelt
material, to authorized development.

lasti | | . .

T anittelrcial recyciers only - GPL purchasing the Lead acid
4 3. | Sludge 1.0 Shall be batters on buy-back basis.
i from STP | T/m composted and
] used in green
4 belt programme

4, | Lead acid Shall be
: batteries disposed to

authorized

E recyclers

The Gangavaram Port Limited (GPL)
shall maintain green belt in 50 meters
width as stipulated in the EC order
dated 07-02-2012.

Being complied.

Maintaining 50 m width of green
belt towards North and North-
West direction with special
emphasis towards habitation.

% 4, The Gangavaram Port Limited (GPL) | Being complied.
shall not store/ handle any hazardous It was observed that GPL is not
: cargo containers within premises. storing any hazardous cargo
: containers within the premises
5. All types of the fertilizers shall be stored | Being complied.

in the closed warehouses only. The port
shall ensure that there shall not be any

GPL provided closed warehouses

S e e e e i e i e b e b e b e b e e e A e A e b e A b e A e e A e A b e A e e A e A b e A e e A e A b e
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fertilizer material handling warehouses | provided with leachate collection
shall be maintained with effluent | system.
collection pits for collection and
treatment and then used for green belt
in the premises after meeting the
standards.

6. The Gangavaram Port Limited (GPL) | Being complied.
shall store fuel oils used for
construction equipment vessels /|GPL has provided a dedicated
vehicles in a well-designed manner and | shed with concrete platform for
protect them against fire hazards by | storage of used waste oil drums.
construction of compound wall to
prevent access to unauthorized | GPL is quantifying the
elements. The surface run off from | generation, storage & disposal of
storage area shall pass through oil water | waste oil and submitting to
separator before being discharging. The | APPCB in Form - 4 every year.
Gangavaram Port Limited (GPL) shall
store fuel oils used for construction | The latest Form - 4 was
equipment vessels / vehicles in a well- | submitted on 09.06.2021 for the
designed manner and protect them |year 2020-2021.
against fire hazards by construction of | Attached as Annexure VI.
compound wall to prevent access to
unauthorized elements. The surface run
off from storage area shall pass through
oil water separator before being
discharging.

7. The Gangavaram Port Limited (GPL) | Being complied.
shall maintain the I\/\alqr.ia. c'ontrol GPL is operating an Onsite
programme and Health facilities in the Health Centre (OHC) to provide
operation phase.  Vector con;rol First Aid facility to the victims
programmes. Contr.ol of all breeding The Port Authorities informed
groqu slhz?llbe garrled out by the use of that no malaria cases were
IarV|C|<jes in addition to control of adult reported as of now as GPL has
.rnosqwtoes.'The health team should | 3ken all anti-malarial measures.
include a trained entomologist.

8. The Gangavaram Port Limited (GPL) | Being complied.
sha!l mainte.win.a task force to check th.e GPL has provided provision for
vehicle emissions on perr‘na‘nent basis checking vehicle emissions with
The Gapgayaram Port Limited (GPL) a task force team including
sha!l mam;am a task force to checkh the environment and safety
vehicle emissions on permanent basis department officials,

77

=

}%ﬂ <K= =K =K K = < K <0k < =0 <=0 <Kk =i <0 0 < <0 <K =0 <K =0 <K =0 <Kk <D =K <0 - <0 ki <0k <K 0 <K < <R <0 =Kk <D <K= <0 K- <0k ki <X < k- < K <0 <X =0k <K =Kk <X - <0 <Hie < <K X < 0 <0 0 <0 <0 < <D 0 =X



i e e e T S i e e e e N d i e e e o %dfﬁs—%dfﬁs—%dfﬁ%dfﬁ~'—%df’~~'—*ﬁdf\'—*ﬁe%~'—*ﬁ33~o

e

0

Star

Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram

v

m RT
GANGAVARAM

Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Andhra Pradesh by MOEF & SPCB.

Analytical
: Services

The Gangavaram Port Limited (GPL)
shall constitute  an Environment
Management cell with qualified and
trained staff.

Complied.

A dedicated Environment
Department is established
headed by Vice President for
implementation of the
environmental issues with
Officers, Jr. Officers, Executives
and supporting staff under the
supervision of Chief Operating
Officer.

4 10.

The Gangavaram Port Limited (GPL)
shall maintain onsite and offsite
emergency action plan after carrying
out risk analysis and hazop studies

Being complied.

GPL is maintaining onsite and
offsite emergency action plan.

; 1.

The Gangavaram Port Limited (GPL)
with VUDA shall ensure that no slum
development and unauthorized
construction occur in the surrounding
area.

Being complied.

GPL authorities informed that
VMRDA (VUDA) is taking
necessary precautions to see
that no slum development and
unauthorized construction occur
in the surrounding area of GPL.

12.

The Gangavaram Port Limited (GPL shall
handle alumina in completely closed
enclosures. It shall also furnish an action
plan to install mechanized system.

Being complied.

GPL is handling the alumina in
hoppers and transferred directly
to the truck mounted tankers.

! 13.

The Gangavaram Port Limited (GPL)

shall implement fallowing for controlling

fugitive emission :

a. Adequate dust controlling measures
should be undertaken for loading and
unloading operations for dusty cargo.

b. Closed conveyor belt with water
sprinkling arrangement for
suppression of dust while conveyor
dusty cargo likes coal, iron ore &
alumina.

minimized /
implementing

c. Vehicle movement
eliminated by
mechanical operations.

d. All the vehicles involved in

Being complied.

GPL is adopting the following
measures for controlling
fugitive emissions:

» Mechanical Dust Suppression
System (MDSS): 176 No. of
PLC operated water cannons
were installed at stack yards
for dust.

Provided Dust suppression
systems at discharge/feeding
points of belt conveyors at
each transfer tower.

Laid BT road within the port
premises.
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g transpc()jrta'ttlli)rg of I'cargo shall be > 5 No. of heavy duty sweeping
g covered wi arpaulin. machines provided for
e. Traffic management measures cleaning of berths, back up
: adopted to avoid traffic congestion areas and roads.
] andh'prow/ded emplty dystmg l:vehlctle > Covering all the outgoing
. vx:as 'nﬁ try. cleaning sr:(slem ° cargo vehicles/wagons with
clean all out going cargo vehicles. tarpaulin.
3
f. Sufficient parking facilities based on | » Provided dedicated truck tyre
] traffic density / vehicular movements washing facility to wash all
j anticipated from the port. the outgoing vehicles
I > Provided dedicated truck
o _ parking facility.
3 g. Adequate water sprinkling provided ) )
» Ensuring continuous water

sprinkling on the berths, back
up areas, at all transfer points,
hauling roads with 16 Mobile
DSS tankers of 12 KL & 2 DSS
tankers of 20 KL for dust
suppression at Berths, yards &
roads.

7 14.

The Gangavaram Port Limited (GPL)
shall implement the following measures
in the cargo handling and stacking area:

a.

The ship un-loader maintained with
in-situ water sprinkling system and
unloading hoppers provided with
covers on three sides to control
fugitive emissions. Iron ore shall be
unloaded through wagon tipplers.

Mechanical stackers cum re-claimers
for stacking, transfer and
reclamation; Conveyors for transfer
of materials to stop manual handling
/ mobile machines.

Being complied

GPL is

implementing the

following measures in the cargo
handling and stacking area:

Established mechanical
conveyor system for
handling coal & Iron ore to
prevent the spillage of cargo
and provided closed hoods
for the conveyor system to
curb fugitive emissions of
coal/iron ore particles into
the air.

Stacker cum re-claimers are
being used for loading and
unloading the coal. The
railway wagons are being
loaded mechanically. The
Port is having Stacker cum
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c. MDSS in stacking areas.

re-claimer-1no., reclaimers-
3nos., stackers-3nos., wagon
loader-1no., silo of 800 cu.m
capacity, ship unloader-2nos,

ship  loader-1no., wagon
tipplier-1no., mobile harbour
cranes-5no.

iii.  Mechanical Dust

Suppression System (MDSS):
176 No. of water cannons
were installed at stack yards
for dust suppression by
spraying water at high
pressure to form blanket of
mist on surface of cargo
stock to settle the dust.

7 15.

The Gangavaram Port Limited (GPL)
shall ensure AAQ standards of the Board
on all environmental conditions without
fail.

Being complied.

GPL installed and operating 3 nos
CAAQ stations with data logger
and connected to APPCB
website.

: 16.

The Gangavaram Port Limited (GPL)
shall maintain standby centrifugal pump
SO as to ensure uninterrupted operation
of MDSS.

Being Complied

4 no. Centrifugal pumps were
kept standby.

17.

The Gangavaram Port Limited (GPL)
shall maintain compliance of all other
conditions of CFE orders issued by the
Board

GPL is
condition.

complying with this

18.

The Gangavaram Port Limited (GPL)
shall comply with Task Force directions
and other directions issued by the Board
from time to time.

GPL is
condition.

complying with this

80

=== ==

+
;
=€

%4%%#4%%#4%%#4%\‘)?#»4%##»4??%?#»4??##»4??##»4??\‘.\%»4??\‘-\”,4’»4}%\%4’»CX)F\J-KFCXF\J-KF%#ﬁb%<X4>%0?<X€>%<X€>%<X€>%0?<X€>%%%0?%%@?%%%%0?%\‘XF<XX>%OS?<XX>%ﬂ%%OF?<¥,X>%OF?%X;%?%X;%OS?4,1?%?4#%4%#%?%?%#%#%####@####



%4&%4&%4&%4&%43?’%43(’%43(’%43(’%43(’%%%%%4&’%4&’%4&’%4&’%4&’ﬁ@%Qﬁ’ﬁ@%cﬂ’ﬁ@%’Q)Ct’=)C\€='%%Q}’X’ﬁ%'%%Q}’X’%Q)C*’%%’X’%%’X’%%%%=!Ct><§’X=%3%%%&%%&%%&%4&%%%%%%%%%%%

e K X X e A KK K K e KKt K K Y KKt X K o KK K K K K e K K i K K e K K i K K Y K X 33——3% <= Y

\

Q

Star

Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram

Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,

Andhra Pradesh by MOEF & SPCB.

Analytical
Services

Compliance of Schedule - C

m RT
GANGAVARAM

Sl. Condition Compliance

No

1. | All the rules and regulations notified by | The condition is being
Ministry of Environment & Forests, | complied with.
Government of India under the E (P) Act,
1986 in respect of management, handling,
transportation and storage of the
Hazardous waste should be followed.

2. | The Gangavaram Port Limited (GPL) shall | The condition is being
not store hazardous waste for more than | complied with.
90 days as per the Hazardous Wastes
(Management. Handling and Tran boundary
Movement) Rules, 2008 and amendments
thereof.

3. | The Gangavaram Port Limited (GPL)shall | Being complied.
dispose Used Lead Acid Batteries to the
manufacturers / dealers on buyback basis GPL is purchasing the Lead

acid batters on buy back
basis.

4, | The Gangavaram Port Limited (GPL) shall | Being complied.
maintain 6 copy manifest system for
transportation of waste generated and a | GPL is following manifest
copy shall be submitted to concern|system for disposal of waste
Regional Office of APPCB. The driver who | oil to APPCB authorized
transports Hazardous Waste should be well | agencies and submitting the
acquainted about the procedure to be | copies to the Board.
followed in case of an emergency during
transit. The transporter should carry a
Transport Emergency (TREM) Card.

5. | The Gangavaram Port Limited (GPL) shall | Being complied.
maintain proper records for Hazardous
Wastes stated in Authorization in FORM-3 | GPL is maintaining records for
i.e., quantity of Incinerable waste, land | Hazardous Wastes stated in
disposal waste, recyclable waste etc., and | Authorization in Form-3 of
file annual returns in Form- 4 as per Rule | CFO Order and filing annual
22(2) of the Hazardous  Wastes | returns in Form- 4 to APPCB.
(Management, Handling & Tran boundary
Movement) Rules, 2008 and amendments
thereof
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Services

6. | The Gangavaram Port Limited (GPL) shall | Being complied
submit the condition wise compliance
report of the conditions stipulated in|GL is submitting the
Schedule A, B & C of this Order on half | compliance reports on
yearly basis to Board Office, Hyderabad and | monthly basis.
concerned Regional Office.
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Half yearly Compliance status (for the period from October 2021 to March 2022)
on the conditions stipulated in EC, CFE & CFO orders issued to M/s. Gangavaram
Port Limited Gangavaram (PO), Pedagantyada (M), Visakhapatnam District,
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3.5

Compliance of the conditions stipulated in CFO Auto Renewal Order No.
APPCB/ VSP/VSP/113/CFO/H0O/2020-

31.12.2025.

10/09/2020, valid to

up

Sl.
No.

Condition

Compliance

All other conditions mentioned in
Schedules A, B & C of the combined
CFO&HWA order issued by the Board
vide order dated 13.01.2016 will
remain same.

The condition is being complied with.

= k= i <X <R <K =Kk Kk < <X <0 0 0 <k < <N <N <N < N < e N X

GPL is submitting compliance report
on the conditions stipulated in CFO &=
HWA Orders to MoEFECC & APPCB’.
monthly basis & on Half-yearly basisl%
respectively.
6 months compliance reports -
(October 2021 to March 2022) are:

attached as Annexure - XIV

5

L

=

K=

The facility shall comply with the
standards issued by MoEF&CC / CPCB
from time to time.

The condition is being complied with.

The industry shall submit Half yearly
compliance reports to all the
stipulated conditions in Environmental
Clearance (EC), Consent for
Establishment (CFE) and Consent for
Operation (CFO) through website i.e.,
https://pcb.ap.gov.in by 1st of January
and 1st July of every year. The first half
yearly compliance reports shall be
furnished by the industry and second
half yearly compliance reports shall be
the audited through NABL accredited
third party failing which the Consent
Order issued will be cancelled.

Self-certified 1°t half yearly compliance
report for the period from April 202~
to September 2021 submitted or
29.11.2021 through web site. ‘
Screen shot of the compliance.
uploaded through website is attachec:
as Annexure - VIII ‘

S <k =i < < S0 =0 <0 <K <0

K= <K=

X

The facility shall ensure that dedicated
fund is allotted towards Environment
Relief Fund (ERF) in the Public Liability
Insurance policy and submit a copy of
the policy at the Regional Office:
Visakhapatnam every year.

e <K < K = < < <K <0 X 0 < N

GPL is having Public liability Insurance.
of IFFCO-TOKIO vide Policy+
No0:41063755, dated 28.09.2021, 1
Valid till 14/09/2022 with Premium of:
Rs-5615/- & ERF of Rs.5615/-
Attached as Annexure - Xll|
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3
g 5. In case of false certification, | The condition is being complied with.
noncompliance  of conditions /
7 directions and discrepancy in
] furnishing the information by the
industry, the Board can withdraw the
7 auto renewed consent and take action
4 under provisions of relevant Acts &
Rules.
; 6. The facility shall inventorize the | The condition is being complied with.
4 storage quantities of hazardous
; chemicals as per the hazard nature of | As per the information provided by the
reactivity / toxicity / flammability /| Port Authorities, GPL is not handling
3 explosive  stored/handling in the | any Hazardous
] premises as  defined in the | cargo/Containers/Chemicals.
Management of Storage, Import of
T Hazardous Chemicals (MSIHC) Rules,
4 1989 and the details shall be furnished
to the Factories Department and to
3 the Regional Office, APPCB on
4 monthly basis duly certifying the same.
! 7. The facility shall identify major | The condition is being complied with.
; accident hazard chemicals & list out
7 the hazardous chemicals endangered | As per the information provided by the
. to human health & environment and | Port Authorities, GPL is not handling
the details shall be furnished to the | any Hazardous
7 Factories Department and to the |cargo/Containers/Chemicals.
4 Regional Office, APPCB time to time
duly certifying the same by the
? industry. Further the facility shall
4 extend training to the working
a personnel’s while handling hazardous
chemicals for prevention of accidents
; and necessary antidotes to ensure the
1 safety, as per the MSIHC Rules, 1989.
8. The facility shall submit the copy of | An onsite and offsite emergency:
1 the safety audit report and On-Site /| action plan has been prepared anc-f{-
4 Off Site Emergency Plans as applicable | submitted to APPCB, RO, VSP.
? after being certified by the Factories
Department/concerned authority, to
the APPCB, Regional Office from time | Mock drills are being conducted twice
to time, if the storage quantity of |in ayear.
hazardous chemicals is equal to or, in | Attached as Annexure IX.
84
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¥

}J%

¥

}J%

¥

:

Star Andhra Pradesh by MOEF & SPCB. :
Analytical L
Services 4
:_L%

:

excess of the threshold quantities 2§
specified in schedule 2 & 3 of MSIHC 3
Rules, 1989. i
9, The facility shall carryout calibration | Complied. i
gft ssfety tequmtents lan.dt Iealk GPL install fluorescent Wind Vane at i
ctection systems at regular INtervals | v q following two places within the
and shall certify the same with the | 5 ¢
e ot eperueonoeMed | 1."on the top of Over Head Tank nea
' Harb Gate besides GPL Canteen.#
submitted to the APPCB, Regional arbourbate besices anteen i
Office. The . facility - shall ‘|nstall 2. On the top of Commercial Offices
fluorescent Wind Vane at the highest . i
o o . Building (COB) :
point in the facility premises. i
3

¥

F

¥

F

¥

:

T,

:

T,

:

T,

:

T,

‘ 3

e .

{ - & %

N . 3 : 13 ; 5 P 7.
10 The facility shall inventorize the | The condition is being complied with. ji
hazardous wastes and its quantities | As per the information provided by :
stored within the facility premises as | the Port Authorities, GPL is not i
per the Hazardous and Other Wastes | handling any Hazardous cargo/ i
(Management and Transboundary | Containers/ Chemicals. ’f
Movement) Rules, 2016 (HOWM Rules, | As per the CFO & HWA of APPCB, GPL ;g
2016) and shall furnish the details to | is permitted to generate & dispose &
Regional Office, APPCB on monthly | 1200 LPA of waste oil including bilge ’f
basis du[y certifying the same by the | oil. GPL is quantifying the waste oil ;?
industry. and disposing to SPCB authorized i
Waste oil recyclers and submitting ;;

the details in Form - 4 to SPCB ¢

regularly. it

Latest submission is on 09.06.2021 &

for the year 2020-2021. Attached as ;.

Annexure VI. ;g

¥

#

¥

#
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Analytical
Services
11 The facility shall allow import of | The condition is being complied with.

hazardous cargoes only after the
importer complies with the MSIHC
Rules, 1989.

As per the information provided by the]
Port Authorities, GPL is not handlin
any Hazardous«
cargo/Containers/Chemicals.

an N
0k k- Kk —hk <Kk i X R Kk Kk K 0 - K R K K )
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Sub:  Development of Fert at Laogearam near bVisakhapatonm by Mos Gangravarim
ot Lemitgd  Baviropemonrat € ey remardinge

dpgine®

Roforence s invited fo ke icger Moddn2SaDas200d, daed 16122004 from
Geevermnent of Andhre Pradesh, Frvoeosmeoent Farests dcience anc Teshnology Depanment
ceparding (le subizet mentioned, Furhas ketters frum Mis Gangavaram Port { imited meceived
vide letter Mo i), diatad 30 112004 have also been conibdered

The propesed peaject invelves sening ap of despawater mullipurpose por at
Cangavaram, Visakhapaimam disirict suitable for handling different types of cargos, The lan]
requirertient for the project is 1800 acres. which 5 l'nl:mg made available by Government of
Andhta Pradesh. The site of 1he port is Iecated al Latitude | 727 N and Longitude $3"14° E
near Dibbapalem villape, Pedaganryada.

The proposs] envizages construction of South Tieak Water of 1.3 km lenpth, North
Break Water of 1,1 km length and 4 Detths, (1 dry bulk cargo, | fertilizerlime sone,
concainer terminal, and 1 break bulkAnultponpose) and ane exclusive barth for the port cratts,
hesides providing ware houosing lacililies and transit sheds, The project involves capital
dredping of % million cubic metres, which will pumped to the share for reclamedon of hack
up area. The praject is clussified a5 Coastal Regulation fone-1l] category and the inter tidal
zone falling in betwsen High Tide Linc &nd Low Tiwde Line 15 categorized as Coastal
Regulation Zone-I(ii). The 10iai cosl of the project is Rs 1459 crones.

The Andhbrs Pradesh Poltutton Cantral Goard has accorded NOC for the project vide
their letter No.1 | 3POB/C. FastfBO-Y SEALE-N/2002- 1223, dated 24.7.2003.

The propasal has been exarmined and savironmental clearance under the prorvisions af
Constal Regulation Zone Nonification. 1991 a5 amended from time to ime iy hareby accorded
1o this projest subject to effective implementation af the following conditions -

(A) Sperific Comditions:

in The project proponent shall nov wndertake any destruction of mangreves during
sonstruction and operation of the project.

(i} Al the conditions stipulaled by Andhra Peadesh Pollution Contol Boeard in their
consent letter No. L] WPCEAL EsstRO-YSPAAEF-N202-1225, daced 24.7.2003 shall
be cffectively implemened
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TOJTLAACIONT S T oty cLT I T AL P UL VI
| T,

Randnr weave plume wst skould be comiluened e sheck the srakilne of Breakwearer
sectien and Ronmal 1acael, =olore commmeie L nsenn 1wk,

Al e uantily of aioes and propdseld fe b ocuarried from Wersila B Tsonmeal
Maragemen: and rchamlizliae pign of the guarny sme shaold be oworked ol and
emplemcentl

MR s by e itor g shsk o G reauiarh, durag zonstractizge of Breakv zler
and dredging uperatier

Regular monilonicg, of air cualos shall b done n the settlomcrt areas around the
profect site and appropniate salepoard mcasures shalb be taken o ensure thar the
population is nat subjected to hipker levels o air pulluion.

Sewape arising in the port arsu shall be disposed off after pdoquate treameent o

coform 1o the standards gipulaed by AFPCB and shall be wtilizedfre-cveled for
pardening, plantation and frripation.

The Relocatian f the fishermen community will be done sriclly in sccordance with
the norms prescribed by the Siae Guvernment. The relocated fishermen community
will e provided with all fumlines including heaith car:, sducation, sanitation end
{ivie]ihsoad .

Adequate plantation shalb be camied out along the roads of the Port premises and &
green belt shall be developed.

Project proponcnl shall negularly update the Disaster Managernens Flan from time to
time,

Fire Fighting arrangements are examined to the new prapasal,

There shall be no withdrawal of ground water in CRZ area, for this project. The
proponchit shall ensune that as a result of the proposed constructions, ingress of saline
wakcr into ground water does nct ke place. Piezomersrs shull be mstalled for regular
menitoring for this parpnse ar appropriate locations on the project site,

The project shall not be commissianed tit] the requisite water supply and elecericity o
the projeci are provided by the PWDVElectsicity Department.

Specific arangements lor rin waer hucvesting should be made in the project design
and the rain water so harvested should be oplimally utilised, Details in this regard
shauld be fomished to this Minisory’s Regional Office st Bangalore within 3 months.
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[Xvip  The faciltics to B construciod o the 4 K aco as part of this project should be
seriatly 3 candimow ity ol ey s e o Tike 12 Seiticatian, 1997 s smended
AT DT )

R I (T TR (Tt | LN T S-SR B - LT RIS LB Do dnband. B LR
Prosiesr.

g iiny Oreon boftes fone skall Sooprevided ) Cenead e progeer anes L1 Sonsulmtica o ith
lazal fores depertment amad L2 merar, snbernees wacches & msmes Roghomael (000 ey
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Ceine Mo poodact othr Wi b e aissqlldg pothee Teasal Beechation Zone M ification,
THIL b g Ee sroberal i the © et TR 0 s e e

B, General Cunditivns

(1]

(i}

(i)

{iv)

{¥}

(¥i}

Constmuction of ke proposzd  strectooes shacld bz ondedaker metioloons]y
conforming o the existing ©emmlflucal rules and mgulations inzluding € oastal
Eepudation Zone Novificetion 199 & i amerdments, Al e constnstion designg
drewings relating to the propesed sumstnection aclivities muest have approvals of te
conocined 3ate Goverrnment Deparimenls A penies.

Adequale provisions Tur infrasirociure fusliies such as water supply, fuel, sanilalicn
ctc. should be ensured for construction workers durtng the canstruction phase of the
praject 5o as @ aveid felling of wdecs’masgroves and pollution of water and the
surroundings.

The praject authorities must make necessary srmangsments for disposal of solid wasias
and for the treatewent of eflioents by proyviding a proper waslewater oeamment plane
outside ¢the CRZ arca. The guality of freated effluents, volid wastes and noixe beved
ek must conform to the standards laid down by the competent authorities including
the: Central/Stabe Pollation {ontral Board 2nd the Union Ministry of Enviranment and
Forestys under Lhe Envirpnment [Frolection) Act, | 9846, whichever ire mode stringenl

The propanent shall obain the requisite cnnsenis for discharge of effluents and
emissions aeder e Waler {Prevenlion and Coneral of Pollation) Act, 1974 and the
A {prevetiion and Conlral uf Pollotigny Act, 1951 from the Andhem TPradesh
Pollution Contral Beard before commissicning, of the project and a copy of gach of
these ghall be sent to this Ministoy.

The proponents shall provide for a reputar manitering mechanism so a8 1o ensurs that
the treated effluents confum 1o the preserbed standardy. The records of anslysis
reports must be properly maintaned and made avallable for mspestion to the
concemed Smte/Centrel offizials during their visits.

In order to catry cut the environmental monitonng during the operational phase of the
project, the propecl authorities showld provide an environmantal laboratory well
equipped with standard squipment amd Fecilivies and qualified manpower to cary out
the sting of various environmental paramerers.
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The sand dunes ad mang s, (8 avy, onthe 2ite shoald not be distucbed e sny wiy.

Aooapy otthe Cheasarce v e se et ot coneerned Panebas 2 Toes S0
oL S SR O b Y I UL N 0 LR R (T T U R I R R L 1] E R R IK T

L R G

The Andnra Pradush Polivion Comtee] Suard sheoadd display a copy ot the clsgrance
lelter  af 1he Rexiemal {MTce DrFanel sousteics Ceatre omd Colleclor s
CMze ehsildars Vg for Zuondae s,

The Tunds exrmizrked e rsoreament prolecsion messares sheald be maintained, inoo
separale acceunt ard twre steald ke oo dieergion o these funds for s other
Carmn A REr-Tng v ol s Abocciime s s sdforeand< -ionld be sspeend

tias Pdiniolmy’ s Repicnal < Mice o Bangzkooee anc 1he Slaee Falltion Comrenl Board

T'all suppurs should oo evctencod e atticers of thes Minisin's Regioeai Office at
Bangalore and the afficers of Lor Central and Satz Pollutior: Control Boards by the
project propetents dunity ther mspection for momilonng purpasss, by furmisheng el
details and acticon plans includmg the action Laken reperts in cespeel of miliganye
measures and other envinanmenal projecion acTivities.

In case of deviaticn of aleranion in the praject including the imgplenienting apency, 2
fresh teference should be made o this Minisree For modiBeation in the cléamnce
eenditions of imposition of new ones for ensering environmental prolection.

This Ministry reserve the right to revake this cloarance, it any of the conditions
stipulated are nol cumplicd stk e the satislaction of this Mindsmy.

This Ministry o any ather competent aothority may’ stipulale any other additional
conditions subsequently, if deemed necessary, for environmental protection, which
shall be complied with.

The project propenent sheuld advertise al lext in twa local newspapers widely
circulated in the reman around the project, one of which shall be it the vermacu lor
language of the localite concerned informing that the project has béea acconded
anvirohmenw! clearance and copies of clearance lemers are available with the State
Pollutics. Cenital Board sad may alse be sten an Websie of the Minisoy of
Ervironmenl & Foresiz al hiftp Swwew enyfornicin,  The advedisement should be
made within 7 days from the date of issue of the charance Tetter and 8 copy of te
same shalld be forwarded 10 Lhe Regional O1fice ol lhis Ministry al Bangalore.

The Prajest proponents should inform the Regional OFfce an Bangalors as welt as the
Ministry the date of financial clossre and fmal approval of the projest by the
coteemed sotharities and the dale of stant of Land Development 'Work.

The above mentioned stipulations will be enforced amang athers under the Waler

Prevention and Control of Pollulion] Ac1, 1974, the Air (Prevention and Control of Pallkion)
Act, 1981, the Environment (protection] Act, 1986, the Hazardous Chemicals (Manufacture,
Sorege and import] Bules, 1939, the Coastal Regulation Zone Motification, 1991 and its
sitbsequent amendments and the Public Eiability Insurance Act, 1% and the Rukes made




344

Mereundse feem Liee 14 tmae 1 peoess promeenetLs shoall wGso engure that the sropesal
comelies with the previsens of Cwsppeesad coasi T Aane Managewe e S ol Ao
[Madeal Siame and the S enie Ve o esher Locs Eam e Al T8 i gk W e pr
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14, Benthil Yei)
Foend Divceiar
.-l_.l'
i
Ta 7
A Shrd R Tpedncea Wa.
b LA i 8

Lianpsvaran Port Linsiesl,

Flot B 208, Kead M|+,
Jubleee ITills, Flyde e =360 =5,
Andhra Pradesh.

Copy 1u:

1. Chief Conservaror of Forests, Ministre of Foviooncent & Foests, Regional Office (52,
Kepdriva Sadan, 4% Floor, T&F Wings, 17" Muin Road. 11 Block, Koramangals,
Ranpalone - 560014

7 The Cheiman, Cemral Polluticn Cortral Beard, Panvesh Bhavan, CBD-cum-0)ffice
Complex, Bast Arjunm Magae, Delhi - 11N32

3. Shri T. Chatlegee, IAS, Principal Secretary 1o Govemment, Environment Forests Soience

and Technology Department, Seorclacial, Hydrabad - 300022,

DIG {51, Regional eXfice Celi, Ministry of Frvimoment & Forests, New Delhi.

The Chaimman, Andhra Prades!: Sgaic Poloution Control Boeard. 1yderabad,

Director EI Diviston, bMinistry of Eovirenmen! & Furests, Mew Delhi

Guard File.

Momitoring Cell,

fe - oo B

-

(A- Seotkil Vel)
Juaol IMrecihor
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) Na, 10-14/2009.IA TIL
{:?_H ,I";_g Government of India
! Miniatry of Fnvironment & Forasta

- 1
Paryevaran Bhawen,
0G0 Complex, Lodhi Road,
New Delhi - 110 OG22,
Dated: 19t March, 2010,
To

M¢s. Gangaveram Pert Limirod,
Hanza Crest, 1= Floar,

Flot No.6Z, Read No.l,

Jnbilee Hills,

Hyderabad - 00 033,

Atidhra Pradeah,

Subjccl: Eovironmenial and CRZ Clenrunce for 1he constructlen
af 5% Harth in Visakhapatnam Andha Pradesh by M/s.
Gangavaram Port Ltd. - Reg.

. R
This has, eference o the letter Moo @3BG/CEMA 2002, duicd

29122008 of ﬂ-pr.‘.r:i.i-:.i Chack Broretory, RFA & T Departmenl, Gl o

Aandbra Pradesbh wnd  subzcguent  Ietter dated 20 U5 4009 .anrd

02112009 rooeived oir 07, 12,2009 sceking prior Erviconmental  and

CRZ Cleatance or Lhe above project under the KA Nouhcatiorn 2000

and CEZ Notiflcadion, 1991, The proposal has been aperaiscd s por

prescribed procedure im cthe bght of provisions under the E1A NotiBcation

= 2000 and subsegasnl amesdmmend iy 2007 ad CEZ Notdicatior, 1991

on the basis of the mandatery documents oodlosed with Lhe application

vi.. lhe Questiomuweis. BElA, EMDP and the additiens) slardhcalions

farnished in response e the eohservabons ol the BExoel Appraisal

Commillce conastituted by the competent authonity o ds oweetings hetd

on 230 — 2ath Aoyl 2009 and 21% - 23 Ocecmber. 2009,

|

2. it 5 iterzlia, noted ‘that the onginal peoject was acvcorded
Envirenmentad Clearance [or the consimuction_of four I:lrrth's _50d cnc
auCTURIve Geflf 10T Lhe Pl Cralts  bes wWeR providing wnre hm:hmg
Tacilities and transit sheds an 07.11.2008. The presentl praposal intenrs
T develie THe SRitasve Gerth peroidifed Furlien 1o acconmodate the Port
crafts into a il Qedged General Cargo Benh with & draft of 14,50 m as
part. ol augrenting e facilitics w voswe better atilization of P
monstructed space. 'T'I'u: ledal extent of the porl area s 2,800 acres. Tie
phcarnt seoposal periaing to chimge o] Gorpe profile; s alew E.n;b_glur
vesseks i the polt, wncrease in number of Lerlhs, change al dimensons
of perths, changca m carge storaEc arca cle. with an additional
_investment ol B 250 crarca with a cumulatove [Jm_ie-::teﬂ t‘rl'?-l Derng in

T1he order of Rs. 1630 croros. -

A Nics
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a. The revisedl seope of the prosecd acludes the chanpos o the
nrirniation of breal-waters, swhich i3 boased on currents, and wave
patiern of the sra. The estimated quaniim of net antual litteral drift 1s
azsessed i be af the arder of 2,00 000 cutn meveg from south ta nordh,
As por the Mathemeticel modeling, the loaog shere oureat alang 1
sonthern breakwuler spdicates et sedirents ftansport rakes place
along the Deeslowater wwards e entrance chanoel. oo the case of
Ciangavaran L averape not acdimead franspor s eanmated to be o the
order of 0.9 ;aillion Gum per wear. The sand rap hes been provided. The

apnd trap 15 desi@med hemase T 0.0 m amd - 180 m contours outstdle che
south breakwater 10 leap 0 5 10 U8 million Uan of sediments pec year
The:  arstling ooind of e 2oathern hregakwater 18 shifted  (owarde
sutihern UL kswown as Meraka Metula withindt any advorss impacks an
shie. The leneth of southacn Dreakwater s indicared as 1750 meiens
and arienled at 46 - 2345 The oortbern breakwatler 15 300 m laog and
aricnied THIY - 3330 The ementation of the entrance clioone] o the porct
has been fied at 840 .. 2846, The wideh of the approach chaonel as per
the report iz 200 m o wth o dredged depth of - 20,2 m below G and
MancuUMenng arta 15 -19.3 m below 213 The General Cargo berth wall be
290 ra. length, 21 m, wictth and wath 450 m, dradl, o

a. As per the spproved Coaatal Zone Management Plun [CFME], ¢
gpbre port AreR B clRsAded s ORY-IN The Envirenmental 51'!15'_'!:'-{“1.
Assrasmienl Heport, Detailed Feasibility Bepors, RBisk Assessinent aed 241
Spll Nesponse Mlan on Rinergency Aclion Plan, Repoct on Dem@ncat on
af LTL, T, and CRZ Lines by MNabonai Institete of Goesnogragdey,
carried our{The Andhea I'radash Pollution Concrol Board issued Consent
Jrdetr for Establishoment (COT] thvouph Ocdec Mo, 113/PCBACTE/REG-
VRDOEOFRO0E, dt. 11,08 2008 3 far conversion of Berth earmarked for
Port cralis 1*‘:11'&- Chemeri] Cargn Perrh mT_ndIf' -::m'lmﬂ'.n'::r-; ard ocher dry

TR h!i-:-: a;:rjru]lme pI-Jf.!IHC'[‘:

- o t

3. The Enviorucend, Forests, Sclence aned 'Pt:(.']‘:ll!’l(llillg!.f Department,
ol of Apdhea Pradesh recommended  (he oeopoaal wede eltoy
Mo LoHG S CEMA 2008, dated 24 12,2008 oo the iagoe of Environmental
Clearance,

L The Expert Appracsal Committes, afler due consideratlion of .che
celevarst documents subenitied by the pragect proponent ascd sdditiongl
clarifications furmished s cesponse w2 its observalions,  baowe
recommended for he granl of Environenentat end CRZ Clearanoe foc the
prinect.  Accordingly,  the Mimsty bereby acoord necessary
Enyirnmmental and CHE Clcarance for the above project as per we
proviswons of Eovironmental mpact Asseazment Notificadon — 2006 and
CRZ Motification, 991 and its subsequent amendment in 2000, subjecl
1 strict complianoe of the {erms and conditions as follows:

-4
—



347

T specific Copditions ;

14 No construclion work olher then those pennilied i Coastal
Repuladion Zuene Noeuboslion, P49 shall e carmed oul i

Coaatal Begulation Sone arco.
.' ;

f1i) Howape ahall be rreated and the Treatment Facifity shall be
provided 1 accordance wilh the Coastal Regolalion Zone
Motiwaitien, 1991, The dispesal of Ireeled water shall conbrm

the regulation af Andhra Pradcsh Sletc Pallution Centraot
Board .-

il Gil spiile if any shall be propesly coliected aod disposed aw per
Unee FLles.

(W] The sappresch chaneel shall be proporly dernarcated  wills
lighte:l Suavs lor sale aavigaiion aod acdegquele Lealfe contool
glidelines shall be frarmed. The fshermen ahatl be sudtably
educared atd informed about the tadlic gudelnes.

@ The project proposent shall sei up scparate envirghmenta!
managemant Tol for cfectve implemeritation of the stipolated

anvitenental sabeguards under e supervision of 8 Senior
Eremle Live .

Ga The pl‘ﬂjﬂtl Proponent shadl tabee wpr UG- plantatlion ) greern
- belr i ibe project amca, wherevnr possikle. Adequate nadpes
shal: be provided in the Envireonent Aansgemenl Plan Tor
such mangrove developrenil,
L
Q.’_ii]_':l The funds earmarkied for cnsronumonl manageocnt pian shall
7 ke ancladed noche badeet and ths shal! not be diverted Tor any
other purpoers.

A _ Generel Conditions:

11] Adoguate provision oo inftastraciore [acilites ocloding wates
supphy, fuel and sanitafinn mual be ensured for conaloucton
wathors dunmg the conatruction phase of the propect o swopd
any damage 1 the cnvironment.

i Approprmte neasutes most be wken while undertagmy drggring
activitics (o avoud ony hkeiy degradaotion of sweoter gualicy.

[1ii)  orpew sites for tach guorry osies for moad  censtruclion

material and dwmp sites must e Identified keeping i view the
futlowing:

fal Mooescavadion o JUmpg o st pneperly s caccied oot
withaoul writien consenl of 1he vawmer,

3
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oy Ho cacavatuon or dumpong shall be allowed on wellands,

forest arcas or other ecolopucally valuable or  sensdjve
locations.

2 Bxcovalinon work aball be done o oclose consullaiun wilh
the Soil Conservation and Watershed Develapment A gencies
working in the ares, and

[db Constracleme spoils  incleding ntuminous  marerial  dnel
oiher hozardous materiples must nct he  allewed 0
cofamingee wWilar courses and the dump sites oy such
malerialys must e secored sa that they ahall noc leach nto
The grwined water,

Toe constructiun roaleral shall be obtained only fecme approved
gllarnes.  In cE38 new fuacries are Lo be apened, specific
approvals [rom the competent authonty shall be obtained in
thig regard.

Adeuate precaoiiens shall be taken during transpoiation of
the comsirecrion makeriz] o so that it does nol affect e
£NTITANMENT adversely,

Full suppirt shall oe axteiwded Lo the oflicers of ihis Minisigf
RkRepgionat Cifce at Dangutare by the project proponent during
inspeclion of the project for monitenng purpoaes By fucmshing
full detaila o action plan meoluding -action taken reports n
regpecl  of  roligution measures sod  olher  enviconmeitl
profeclion aciwilies. )

Ministry of Eovirenmment & Forests or any other coanpelem
aulbworily may shmitale any asddibuenal conditions ur modify the
extstinng wies, F necesssoy (0 Lhe mtersst of enviconmenn apd
tiie same ahall be compijed witi,

The Minstry rescrves the right to revolte thus clearance of any of
the condivens stipubated ave not coziplied with thie satisfscetion
of the Mimasiey.

In the rvent ol A change in project profite o change in the
mmnplemcnlalion agency, a [resl relerence shall e made 10 e

[

Mitiiziry of Knvronment aod foresls.

The projeol proponetts shad!l inform the Regionad Offce as weld
ay the Minisiny, the date of linancinl closure ond final approvat

if 1hier progect by the roncerned sutharities and the dace of $1l
of fand development wark.
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(%it  Andhra Prodesh Follutien Conlrol Beard shall display a copy of
the cleprance letler at the Regional Cfce, Lastmct Indostrics
Center and Colleckar’s Oice fTehsildars office [or 30 dayvs.

o Those stipulavons would be enforccd amone olhers undor the
provisions of Water (Prevention and Contrel ol Pollution) sl 1974, the
pir [Prevention and Central of Pollution] Aot 1441, the Ensironment
[Protection] Act, 1YEG, the Public Liabality [lnsurance] Act, 1991 and El1A
Notthcation 1994, including the amendments atid rules made therealter.
i .

LG, All uther stelutoty clearances such »y the approvals for storape of
diesel frvin Chaed Coulmller of Explesives, Frre Department, Civil Avialion
Deparunent, TPorest Coneervation Act, 1980.and Wildlile [Protectien) Acl,
1972 erc. shall be obteanned, an spphcable by project proponents from the
ICEpCCtive comprient authontics,

L. Tlwe project proponeil ' shall oadwerlse i al east tws lecal
mewspapers widely virculsted in the regon, one of wiuch stuall be e the
vernocular lanpunge informing that the praject has bern necorded
Eaviretimenlal Clesfance and copies o Cleatance leilers ase available
with ihe Andhria Prardesh Siate Pollulion Cauleol Booard and may also be
seen on the webhsile of the "Ministry of Eoviconment aud Poresls a
Db S e covior nie in. The advertiscment ahould ke made within 10
daves [ron the date of receipt of U Clearance lclicr and & copy of the

sutie should e forwarded to e Regiooa! office of this Mitugiey at
Batipalores.

12, ) Mnvironmontal glearance is subect o final order of the Hon'kle
Bupreme Court of India 0 the matter of Goa Foundation Ve Union of
Tidia i Wit Petitinn 00l Mo 460 of 2004 ag may he applicanla 1o 1his
[oject, '

13, Ay appeal wgainst this Toovirotiienliy Clevrance shalh 1w with the
Mational Envirenment Appcilate Authatity, of prelerred, within a peried of
30 davs as presenbed undoe Seclon 11 ol the Mabanzd Toviromnenenns
Appellate Act, 1997,

v A& copy of the clearance letter ahall be senl by the proponent to
concerned Panchayal, Zills FPoread)Mumeoal Corperaten, Urban Local
Hody  and he Local NGO, i any, [Dem whom soggestions)
Tepresetiations, i any, were received while pmocessing the proposal, The
clearanen letleci2hall also be pot on the website of e company By
propanent.

12, The preponenl =hall aploed e stalas ol compliooce of | the
stipulated B0 condivons, including results of inonitored. daia oo their
website and shall update the same peniod;eclir. it shall siultineogaly
ke zent 1o the Repiono]l OHSiee of MpEY, (e respective Zonael Cffice of
CPCE und the SPCHE. The crivevia polhimtant bevels namely; 3P, RSP,
B, NOx (amtdent levels as well as stack comssinisp o cridice] scooonal

)
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narammeters, indicaved o the project shall be rmenilaced and displayed at
a convenient localion near the mawn pate of the company in the pablic
domain.

1. The jurdject proponenst shall aisn safrrt s aoonthly reports oo the
atatus of complinnes of 1he stipulated RO conditons including resafts of
montnréd data (beth 11 hard topies a5 well as by c-mail) o the respoelye
Regmonal Qffice of MoElF, he respective Zonal Offige ol CPOB and the
aPCD.

o

.{1_?_,3 The cnvimmmental statement for each hnancial year ending 31%
“Mereh in Form-Voaz is o mandaled o be sahomitted by the  projec
propanent te the concerned State Pollution Control Board as presciibed
under  she Eovironsuent [Protecliond Bules, 1986, sy asnendded
sUbsecuentey, sball also e put of the websile of Lhe commpony alone with
Stne status of compliance of BEO sonditions and shall alsa e senl Lo the
respective Repional Offices of MoBEF by e mail.

|Bharat Bhushan}
Director |IA-II1} -

Capy b S

(1] The Secretary, Deparimunl o Inviceroient, CGoveroenc of Andhos
Craeclesh, EE"L‘]'\'.E..‘:'i.’i.H"., H:.-'n:h:'rait-ti'_*.

12] The Chrirmean, Central Pollutin Conins Board, Parivesh Bhawan
ChEY. ey Office Cum_p&:x, IFrast Arun Negar, [dello - 1100343,

|3} T'he Chairman, Andhre Pradesa Coasto] Zone Managentent Aathoricy
and 'rincipal Secrotary, Dnvironment, otvests and Sciences and
Techneiogy, Government of Andhrea Tradesh, Hyderabad.

(4 The Member Secretany, Aondhrg Pradesh Pollution Comtrol Buared,
flywrinramed.

(%) The COF, Reginpal Gfhce, Miniswey of Eovironment & Foresis SZ),
Rondrsya  Sadan, Db loor,  Efl o worps, 170 Mo Road,
Koramangala 1T Eleck, Bangalare — S60 034,

5] [A - Division, Monitoring Cell, WMOER, New Oelly - £ 10003,

P Coaurd Gle,

{Bharat Bhuoshan|
Director [1A-II1)



F.No.11-%1/2010-IA-ITT
Qoveroment of India
Minjstry of BEnviroomect & Forsstis
(LA Diiadon)
Paryeveran Bhawan,
C&0 Complex, Lodhi Road,
Newr Delhl - 150 D03,

Dated: 7 Febroary, 2013.
o

M/2 Gaogavarat Poit Lid,
Hanaa Ciest, Ixt Floor,
Plat No. 62, Road No.1,
Jublae Hills,

Hyderabaid

Subject: Eovhentsent and CRI Clasrance for tha devwlopment of
Phese -II of Grogeveran Part, Visskhapatnam Bistrict,
Andhra Pradesh by M/ Gangavamam Port Lid, -Reg.

This has reference to ietter Mo GPL/EFSET/014 dated 10082010
scching prior Ervironmental and CRZ Clepsanee fur the abowe projscr
under the EIA Nodficetion - 2006 and Coastal Hegulavon Zone [CRI]
Holification, 1991. The propnael has been appragsed ar per prescribed
procedure in the light of proviaions under the E14 Motification - 2086 and
Coagtal Kopulation Zone Motficaton, 199172011 on the basis of the
mendetury  documents enclosed with  the applicatiom viz., the
Cruestiarnawrs, recommmendation of Stare Coastal Fone Manapgerasni
Aunthority, EIA, EMP and the additional clarificationa furnished o reBponse
to the nheervalions of the Expett Appraisal Committes conatimted by the
eompseletil puthorily inils meethg held on 17t 21900 Apmaad, 2011,

2 It ia intaralia, noted that the propoas) itlves development of Phase
-I of Oasgavatran Port, Yigakbepatparn Dhstnct, Andhes Pradegh,
Gangavaram Port is developed ge 8l weather multipurpose despest part in
itidia to hendle super cape size vessels Incated on 1he East coaat of India
approximately 15 km south of YViaakhapaimatn Port and acting h1ke gatewray
port to the exishng angd gresn ficld projests in the hinterland. AL
ol lpgaaven sl Fual poeaelliy ave oerths sce oiuder operaton o hanole
warety of cargaecs such aa Cosl § Iron ore, Fertilizer, Tamaatone, Food
Grame, and Steal Products ete. It ia propossd o expand the port facilities
from 16,54 MTFA 1o 41 MTFA ™n cater for future cango within the saisting
port prermizes At Gapgavarotn Villegs,  Pedagantysda mandal.
Vigakhepatiem Dhstrict, Andhre Predest. The exsting FProject abeady
Teceived Envircmroental Clesrance ynder BlA & CRE notifcations vide
lerer Wo 10- 14 20059-18 01 de 19t March, 2010 The Fllowing facilitcs
propazed to be planned &t Gungavaram port to hepdle the above meotimed]
fulure traffic up to year 2013, (i) One mechanized cosl berth to handle cuape

351
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sipe ogal coarrjer atrd (| Three wmoltipurpose berths to handle
multipurpnse fGeneral cargs,

4. Credging to the extent of 4,88 rmlhon cubae meters will be carmied out
in Iront of the borths and oear the luoming basine  The dredged maetenial
wll be pumped onshors lor reclamabion of the pett linkup arcas, The other
msacviated fwcibides like Builldings, Storake, roads, radlways, water, puoswer,
dreinege, sewage, pollution contml including Dusl suppreszion eystem,
greenery fire fighling eystem elo. are Hannced to e provided.

%, Addenonal Rad] sidings wilf be developed within poart premmises 14 luke
on additioenal eat@e evacustion. No additionel tand requirement o
sufficient lend 15 syvalable within cxeting port premiscs. The water
requirernant wilf e 1000 m?fday in addition to exdsting 00 mifday of
Phaas I and wil] be soureed from Visakha Intermationad Water Supply
Comnpany. The Power requirement wil]l be 5 MVYA i addition to 9 MVA of
exisUng Fhase - I and wifl be sourved fom AFFRANSCO. Adeguat; dust
Suppression meagures will be inutalled in oddilion to sxslng Sprayers.
Farn waste water diecharge shall e maintained by wulising treated n=ate
water Jor dust suppreasion & green helt devslopment. Total development
Freen belt i3 106 acores and Furiher 40 acres will be developed before
Januarye, 2011, The wial cost of the praject s Ee, BOD crores.

b. ToR for the project was finalized by the EAC 1 its 94 Ma=ting held
on 30 November, 197 -2 December, 20 10 Publie Hearing was conducled vn
12.05.207] near the main Gate of the Port, Dangavarar,.

& The Andhra Pradesh Cosstad zone Management Aucthorty has

recommended the progect yvide lefler dated 368F/CEMA/2011  dated
20782011,

7. The Expert Appueisdl Commiltes, wfter dur consideration of the
televant documents submitled by the project proponent and additicorat
viaribcations furnighed in responae to its pbhsenmtons, have recotnrnended
f[er the graot nf Envimnmental and CREZ Clearance for the project,
Accordingly, the Mirgatry herehy  accord necessary  Environumenlal
Clearanoe fo0 he abiove prorel &8 pol G egvisiuas wb Kuvieluisniad
linpucl Asmeasment Hetificanon - 2000 and Cosstsd  Reguolation Zone

Notihcation, 2011, subject to atrict comphtence of Lhe terms and conditions
aa folkows:

8.  BPECIFIC CONDTTIONG :

| “Consetit fof Establishmeni™ shall be obtained from State
Pollation Control Beard under Air and Water Act and a copy
ghell be submitted to the Ministy before start of any
oI ction work at the eite.

1]} Ap the development iz concrived in gaverg] stages to reach the



1]

i}

i}

fvi)

{wii]

iy

full designed/planned capacity of the por, 1 shall be
neccseary (o prepare atwl put in place & master EMP far the
full scale developrormd and it in ghe phasc-wWike creationg &5
madulee forming part of the entire syatern. This shal] facititate
# harmonious planning of covironmenral requirements to be
Pul 1 plare m 8 phasgd manner in accordence anth presct
gonl and objective B8 cutlined in the overall environmental plan
fur the port in ite torality,

The 4.88 miilion cum of dredged maeterial shall be used for
shate reclamelion subject e ite suitability. Any unsuituble/
excesd dredped maolene] choidl be disposed al dumpsils, Porl
shall identify suwitable dumping spot lor disposal of unsuiteble
material affgshore on the hasiz of apprepriate medahing etady.

The preen belt ares proposed is about 10 % ooly. Pruponent
shall enhance the ares of gresn belt, Width of the green belt
shell be¢ mnimuta 50 ou The present stawe of developmenl of
40 acres of kand for green belt winch shoutd have besn
completed before January 2011 shell be reported iv the
Miniztry together with the progameme adopted  for
implementation.

There will be a8 quantum jump of port trafhc ffom the existng
level of 1654 MTPA tp 41 MTPA afler completon of the
proposed devclopmenis and thos w likelr fo regirter farthey
Ieap wheno full acale plagned capacity is reachod later; it s
thereiure neceasary even now o plan appropriate measures o
enisure that will be no mismatch between the planned capacity
arnd the extemal lopistic cegurements in the overall
transpofiaton chain/network commensatate  with  the
demand, A lkmg range vision would be necessary to achisve a
smooth fow of cargn traffie Both within and evtside port limits.

Toe Company shald +nhtancs the allocaticn for the TSR
activities from 2 5 W 5 % of the toldl oot and Ipeo wise
detaita along with (koe bowund eclivn plan shell be prepared
and subgratted to the Miostoy's Megonol GHace ol Bangalogs,
Implementacion of such prograan shall be enisured acoordingly
in 8 time baund msner

All the recommendation of the EMP and DMF ahall he complied
with letter siud spint.

Construction activity shall be carried out stricly es per the
proviainng of CRE Noufcation, 2011, No constructom sk
other thun those permilied in Coastal Repulation Zone
Notfication shall be carmied out in Coastal Hegulabon Zooe
HTEH.
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The pooject shed] be cxecuted in such & matnner Cthal there
shall not be any disturbance to the fiehing acuvity.

Ir ghaft e ensured that thers is no desplacement of peope,
hmueses or fishing activity 85 2 resull of the project.

The project proponetl shall sel up sepasate envicmgmettal
management cell for eflective implementation of the stiputated
envirtmmental safepuards under the cupervision of B Sendor
Execulive.

The funds sarmarked for emvironment management plan shall
b inclogded in the budeet and thiz ahell not he diverted for any
ather purpoaes.

GEFERAL CORDITEONB:

(it

{tia)

iiv]

i}

|

Apprupnate mesgures must be tasken whilse undertaldng
dipgarg activities te avoid any likely depradation ol waler
quality.

Full support shall b exiended tn the offioers of this
Minigtry/Regiongl Cffice 4t Bengabiu by the  project
propanent durimg imspectico of the project for moniloriog
purposes by fumishing full detsils and action plan mctiding
athon taken roports in respoect of mitgation meaenrcs Bnd
other enviromumental protection achvities,

A zix-Monthly moniterng repart shall need to be zubmitted by
the project proponents to the Reginnal Ofice of this Minislry at
Bengalury reganding the jmplementation of the gripolaced
conditicnsg,

Monislry of Envitonment & Forcete or any other competent
authority may stipulater eny additional conditions or modily the
exisling onesg, if necessary in the interest AT erd-cnmeonl anc
the same shall be comeplied wAith.

T Mmistry reseryes e right 1o revoke bhis clearance o atiy
of the renditions stipulated are not complied with  the
satisfarton of the Miniatiy.

In e evenl of a change in pvject profie or chunges W the
Iraplementation ageticy, & fresh reference shodl be made to the
Mimigtry of Envoronment 2nd Foreste.

The projsct proponents shall inform the Hegional Office as well
a3 the Minietry, the date of financinl clogure and final approval

1
K
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of fhe project by the conecmed authorioes and the date of
slart of lund developmenl work.

[vil) A cupy of the clearance J=tter ghall be marked to concemed
Panchavatflacal MGO, | any, Fom whom any suggesshon,
represeniation has been made recrived while procsssing the
proposal.

[(¥] Stale Polution Coitrol Board shell display & copy of the
clearapes elter at the Regonal Ofbice, Thstoct Indoatries
Center and Collector's Qffice /Teheildar's office for 30 days.

ID0. These atipulations wauld e enforced atpong others under the
previsions of Water [Provenlicn and Control of Pollution] Act 1974, the Alr
(Frevenibon wand Conotrol of Pollution) Ace 1981, the Envimwnmeni
[Protection) Act, 1986, the Public Liability Insurance) Act, 1991 and EIA
Motification 1994, meluding the amendments and rules made thersadier.

11. Al uther stalutory clesrances such ms the approvals Tur Sturaee o
diese] from Chief Controller of Explosives, Fire Department, Civil Avietion
Deparunent, Forest Copsetvation Acl, 1980 and Wildlife [Protaciion) Ast,
1972 etc, shal be chiained, as applicable by project poopenents from the
reapecine competent suthontbics,

12, The projéct proponent shnll advertise in &t least two locel Newspapers
widiely sirculated in the region, one of which shall be in the yemacular
lunpuege informing that the project has been accarded Environmental
Clearanes snd capies of clcarance letters are avmlable with the State
Polhatiot Contrel Ecard and may alao be seen an the nrbsite of the Munostry
ol Frvronmernt wnd Foreets a1 hitp: f fvrany eondor. ic. in. The adverlisement
should be made witnm 10 days from the date of receipt of the Cloarance
tetter and & copy of the same should be lorwanded to the Regpotial office of
this Ministry et Bangaburu,

13, Envirgnmental clesmance 8 suhject 0 final order of the Hon'ble
Supreme Court of Tndia in the matter of Goa Foundation Ve Union of India

in Writ Penition {Cival) No. 460 of 2004 as may be anplicalle to thia project,

18, Swalus o conpliance W The YAarwos  s$Lpialaed  eobioames il
ronditiona atd eovdronmental fgafepoards will be uplowded by the progect
pHponent m i webheite.

152. A copy of the cl=arahcee letter shall be sent by the proponent to
concernatd Panchayat, Zilla PorissdfMuticpal Coipemation, Urhan Local
Body and the Local WG, i any, from whom soegestivnsf repressntalions,
il anv, were neceived while processing the proposwl, The elearmance lelter
ghall algo be it om the webseite of the cotipany b the proponetit,
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16, The proponent shall upioed the status of complance of the
stipulatcd EC conditiens, including results of monitored Jdate oo Lheir
website and shall update the eamme periodicaily, It sholl simultaneoualy be
scnt to the Regiomal Office of MoEF, the respeclive Tora] Office of CPCE
and the SPCB,

17, The envirowmentsl statement for esch GQnencial year ending 319
March in Form-W &3 ia mendeted to be submitted by the project propment
1o the concerned Stale Pollution Control Beard as prescribed under e
Enviropment (Protechon) Ralea, 15986, asn emended subsequently, shall
alsa be put on the website of the compeny along with the status of
campliange af EC conditions and shall algo be eent to the respecTive
Regional Oflces of MaEF by ermail.

{Ladlt Kapur}
DHgector|Ia.II)
Py Lo

1 The Chairmuen, Andhra Predesh Copscil Zone  Manegemend
Authority, [AS, Special Chicl Sccratary fo Goweotnment, EFS & T.
Depariment Govemomeent of Andhra, Pradesh Secretariat, Hyderabad.
200 (2

2 The Chabrman, CPCH, Parvesh Bhawan, CBO-rum-Ofice Caroplex,
East Arjun Nagac, Delhi- 32,

2 The Member Secretary, Andhra Pradesh Coaalal Zone Manegsment
Authority, AS, 3pecial Chief Becretary to Governmoenl, EFS & T,
Department Gevermment of Andhra, Predesh Secretariat, Hyderabed-
SN0 032

4 The Charmen, Andbre Fradesh Poltudon Controi Bosrd, Paryerana

Bhawan, A-Ilf, Industrial Area , Sanathnagar, Hyderbabad - 500 0918,
Andhra Pradesh,

S e CLF., Hegiongl Olleee (2], Mindstry of Boviconment 8 Forests,
Kendnya Sadan, IV Flaor, Envirotument & Forests Wings, Ollics [S3),
7th Main Hoad, IT Block, Koramangala, Bangulore - 360 034,

f. Cuard File.

7. Monitaring Gell.

{Lalit Kapur)
Tirectos{IA-I)
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ANDLIIEA MLADESH FOLLOTION CONTHEA, BOA D Plaia, LIEE =ik
PAMYAVARAY BIAYAN, & - 3 INDUSTHIAL LSLATE, S0 6490 JIGsas)
pANATHINAGAK IIYINERARAL - S0 FLY b - Ealwzlyya dlecasana
L E TR PRI SR WY

REGD.POST WITH ACK.OUE

CONSENT ORDER FOR ESTABLISHMENT

Ordar Mo APPCBVSPIVSEH 13CEEMDEZZ - 472 4 DLOZ.03.2012

Sub: PCHB - CFE - Mis. Gangavaram FPort Lid.,, Gangavaram {V).
Pedagantyada (M), Visakhapatnam Distrizt - Consont It
Cslablishment of the Board for expansion undér S2c 25 of Wate, (P
& 1oof Py Act 1974 and Under Sec.2 of Air (PEC of P) Act. 1285 -
Issued - I<=q.

Ref: 1] Eavironmentad Cleacance far expansion O 07 02 2012 1aaued
' v MOESF GO
2] Industry's applicalion recetved thraugh SWGC on 09012 21012
AR OVs mspectim veport o 1802 2012 ’
4] CFT Comnties meating beald on 29 02 2012
5t Indusiry's Ir.dt 29.02.2012

1 In the wfarence 2™ ciled  an applicaticn was submitted to the Doand scoking
Consent for Eslablishment (CFE)Y for expansion of cargo (aofile, cargo siorage
ateq and b build 4 onare Genlhs and inorease 1he talal no of berdhs [ 9 with 4n
atlditinnal invesimeani of A5 995 6 Crores

Arz- ¥

a] Tratfic Lo be handiod ar Gangavaram Porl!

5. Line of Activity 1 Existing | Expansion | Total !
Mo {Name ofthe Cargo} | (MMTPA} . (MMITPA} IBMTRA}
1 ngued niulk 05 1.0 ! 15 '
- e = NI R TR | r—
| F drentwe T AR AT LT BO 2ol
A :[;-::ual o SR | I I X 17 0] | )
4L pAgnpreducts o @@h o (10 4128
T L R SOOI IR L SR o
Bl Contanes’ _ ! 0.5 na . 1.
7| Fertilizer l 1.54 'E_I:#G_ }_'_.{J___ 1
8 jlime stone I D - O - IO
L8 | Steel prudw._:'i"-.::___ A s 14
LU 1G indystrial raw material | 080 [ 54 bA
DAl 8aiAlming bl 36 T 30
T Tekal T UUUTNTTUYEEATV Al TanleE
b Yessels sizes:
8T Typeiivessal T Ewisting | [Expansion | Tolal
' No | i ' :
' 1 iIn:-rl cra, caal coke | 2 00,300 DWT1= i?ﬂﬂ[]{]{!D'u"'uT
v 2 Dither dey bulk and I 8OO0 DWW PR, D0 EWAT
o tgenmiavargs 1 ! : L
s
AT
--"-:ﬁ'ﬂ"

i ‘5'||l'||-'tr me.ri'.h::.’;.a_
[ ki 2o 41s
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c] Berth Requirements alter expansion:

. —.————'-'——I—— -

S " Berth . TJotal
| Mo I _ | Maos,
L1 | Coual berlh (Mechanized) i 2
: 2 o oee ey lh iheechgmgedy '_. 1
|5 .I CHbresr LIr',r bulk, berlh [hrme o { Ferlibisers, | 3 |
I | I !
[ . e [
|4 f‘eneral rargu tlE;[lTI_ I R D A
- XY pu.lpnﬁF' lae:rih ! 4 |
_ LiGen=sal cargo / Milhpurpese carga) !
Totsl __ __ . ___ . .. % ]
d Dimepsions of heriths gHer sipanaian:
'5.° MNameoftheberth | Length! Widih | Draft
Mo l [
1 Em.;:lhﬂlh {techaeed) _-Ir_ S0 25 | 18n |
E I Iran g l:-eﬂI'-{l-'IELtmnledj o 315 P S I [
37| Owerdrypulibeth T T 7T Tows v TwlT | qes |
_4_ ||"u'1l1|1||'.‘llar[]I:I"'-'L- beth™ T ) i b3 I T _:
5| General carga barh A0 A 14
[ E. [ Dy bk fooal) (Mechanizad) 7 7 350 P T A 1
'| | Multi oo so hedh | #05 I A0 1 18R
I | tGeneral carge [ Mulhpurpose carga) ! R _!_ L _|
al Cargo storane Araas:
iLStorada area regiireingnt [or dry bullc and othar dey bulk gargo:
| " argo | Existing Expansion | " Total
: | I .
) | Storage ! Storage | Storape: Storage | Storage | Storage
' v domand : arca deman atea | demand [Ty | area
; -~ [T} | Reguired d{T) ' Required | | Raguired
| | [ : |
N B - A (Sa. W) | {sq. My
1 lGan T eaagos | 120000 | ! !.
[ WonOre 75000 I B4 00 ) : |
3 | Feriisers | | 1,75 UDe 4K 75U II 08 | | | .o
! i | milion | 225600 | 15160008 | 4rBisy
| predusts | ' I Tong | !
4 |Dimestone | BLOQD | 10000 | | |
§7[Glag - Ta3000 [ 10000 1 A N - !
Total =~ 7, 516000 | 2827507 17 0& | Z5&00 " 15160008 | 478350 _
Ii. Starage arsa reqguircment for breal bulk cargo:
_______ Neme ! Existing | F‘rq_:rp;:ﬂ_ud b Tetal .
! i
I \
) D,uanh'q,r R _:
LY vcunhy pt 10 II'-."IIF"II.} ! 10 {I‘-.H'I F’P-.j_ i .F.:'ll LMTP&) i
1 Storage Demandd ' Open 330001
S — DR milion T FROD0.08 !
.. .. Govered i Ja0d0T milion T | BRABD.0G
| Slorage area - Dpen | 33000 S | 225600 sq m | 2GHEC0 Sq_ﬂ'l_l
I reguireed inchuding * Covered ‘ A200D0 5S4, r 1EH'I'EII]I st| m | 0 [JU'D SOIM |
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